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LOK SABHA

Monday, November 29, 19685/Agraha-
vana 8, 1887 (Sakea)

The Lok Sabha met at Eleven of the
Clock

[M=z. SreakER in the Chair]
ORAL ANSWERS TO QUESTIONS
Cease-fire in Chhamb-Jaunrlan Sector

+*
*506. Shri Madhu Limaye: .
Shri Bagri,
Will the Minister of External
Affairs be pleased to state:

(a) whether it is a fact that the
United Nations have decided to put
supervision of cease-fire in the
Chhamb-Jaurian sector on a different
footing from that in the other sectors
such as Sialkot, Lahure, Kasur and
Rajasthan;

(b) it so, the reasons for the dis-
tinction; and

(c) Government's reaction thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b).
The UN. Sccretary General has se-
parated the supervision of the cease-
fire in areas outcide of Jammu and
Kashmir from the long existing ccase-
fire operations in Jammu and Kashmir
and has set up a separale organisa-
tion to ensure the obscrvance of
cense-fire in areas outside of Jommu
and Kashmir.

(c) The Government of India have
objected to the BSecretary-General's
de ision and have taken the line that
the supervision of the cease-fire should
be a single operation to be carried out
by a sinele group of observers under
one command,

424
ot wy fored : w7 FOETT W QW
am wraar gfs faem & www Wl
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1wt famr ¢
Shri Swaran Singh: I would like to
clarify that it will not be proper nor
fair to put the Secretary-General
along with the other leaders repre-
senting the Governments of other
countries. The Secretary-General is
a distinguished Asiap and is highly
regpected  individually as well a»
Head of the UN. Organization, 1
would, therefore, appeal to the mem-
bers not 1o say things aboul Lhe Sec-

retary-General without proper verifi-
cation. (Interruptions)

On this specific issuc the Secretary-
Gencral has, in his report, made the
position clear that the whole confilct
is one and cannot be separated from
from other. He gave certain reasons for
creating a soparate command for areas
outside Jammu & Kashmir main'v on
the ground that the earlier Group in
Jammu & Koshmir was functimming
by an agreement of the two Govern-
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ments—India and Pakistan—and that
the functions of that could not be ex-
tended to other areas without the
agreement of the two Governments,
The whole initiative for restoration
of peace was taken by the Security
Council on their own and, thereafter
the Secretary General constituted a
separate Group for areas outside
Jammu & Kashmir,

Y wy femd : A7 s W
WeT @, wenw wgeg & 7 oeEfed
zex ag fear fr & g =iwer a1 )
7 at fad sqiz ¥ xarmr & o wx
@r§ B oFrE fadrerer
aff & & % fggem @ow
4l

aaW WG : Jg A A A
& | W07 qEQ g M@

ot wy fmad : ¢ ®1 35T oF
wieT &y Jaar § forsr & agan Jmar
g 3difs 39 & fomr ev=wowr At
g d ga s Aff @ g

“Because of the difference be-
tween the two operations U Thant
said that he was separating the
supervision of the Cease-fire and
withdrawals in areas outside
Kashmir from the UN. Military
Observers' Group for India and
Pakistan.”

g TA% auA § iR IwiT At
QUi # gt qav AT § o1 A
wE F A1ty wf e A faTg
oty &Y WA R 1 A A 2T fAemT
afer wgr afwa o mifseE gra
wei Afw@r & a1 areww gar Iw
® FTER ¥ gy 71 7 oA W@
2 o7 gW A 91 FATH ZwAT e @R
qregT gRA TR Faopr fAr @z
T AT )
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Shri Swaran Singh: There is no
question of giving in on this issue.
I would like to inform the House that
the UN Se:retary-General has stated
that the two operations will be close-
ly co-ordinated administratively and
operationally,. He has emphasised
that. These are his words;

“It is not to be ussumed that in
this purely administrative action
there is any suggestion of treat-
ing the conflict between India and
Pakistan and the supervision of
the cease-fire and the withdrawals
otherwise than as a whole."

He has all along taken this line that
the whole operation is one and it was
only for reasons whi:h he had given
that he had to constitute a separate
command for areas outside Jammu
and Kashmir. If the House is inte-
rested to know the detailed reasons,
I am prepared to supply them,

sfvow faw® ¥ W9 A HEAT T
<Y ? Wy w3 597 A ?
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ot awd o w o g5 @
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Wy WEREY : qga wee |

Dr. Ranen Sen: In reply to part (c)
of the question, the hon. Minister has
said that the Government of India
had objected to the proposal of g se-
parate command set up by the UN
Secretary-General. The question put
by my hon. friend Shri Madhu Limaye
was why in spite of the fact that the
Soviet Government had objected to
such an action on the part of the UN
Secretary-General U Thant, the Gov-
ernment of India did not take advant-
age of the Soviet Government's ob-
jection, and did not stick to their
stand and did not refuse o allow
these people to come and supervise.

Shri Swaran Singh: With regard to
the Government of India’s objection,
this is what the Secretary-Generul in
the course of his report to Lhe Secu-
rity Council has mentioned:

T have assured the Security
Council and the Governments of
India and Pakistan that there
will be close co-operation and
co-ordination between the
UNMOGIP and the UNIPOM
both administratively and uvpera-
tionally, and, therefore, I have
asked the Chief Officer, UNIPOM
to establish and maintain the
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closest possible direct links with
Lt Gen. Nimmo and UNMOGIP.
In view of his long experience and
extended service in the area, I
have asked Lt. Gen. Nimmo to
excrcise @ general over-secing
function with regard te both ope-
rations.”

This was an assurance by the Sec-
retary General that one will have
overall over-seeing functions ovep the
two operations. We thought that the
arrangement should be allowed 1o
work. The second question asked
was why in spite of the Soviet ob-
jection we did not take advantage of
it. The Sovlet objections abuut this
were raised al a much later stage, and
I think it was about five or six
weeks ofter the commang had been
established.

Shri Indrajit Gupta: That
about the expenses.

Shri Swaran Singh: Even about
that, it was only in relation to those
expenyes that the Soviet Delegation
mentioned that a particular General
had been sent. There was no carlier
objection to the individual con.erned.
The General who had been sent for
the areas outside Jammu and Kash-
mir is a Canadian General, and we
have no particular reason to object to
that on that ground.

Shri Nath Pal: May I point out io
the Minister that in spite of the
many things he has said in the
House, he has not been able yet to
convince the House—I wonder it he
has convinzed himself—as to why the
Government of India shifted its
ground? May I read from the report
of the brieflng of the Government of
India:

“India i of the view that even
if for administrative rcasons two
teams were required, they should
have been under one head."

was

The Government did ohject to the ap-
pointment of two tcams. Why did it
not remain  firm in thiz ohjection®
The implied meaning of two differ-
ent teams and insistence on Gen
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Nimmo being the only man in com-
mand is there. He has not clurified.
Did they object or not? If they ob-
jected, why did they withdraw the
objection?

Bhri Swiaran Singh: We never with-
drew the objection. Notwithstanding
our objection, this decision by the
Secretary-General was there. ... (In-
terruptions).

o aq fiwd © 9T UF smaEEr w1
e .,
Shri Nath Pai: I do not interrupt.

Government appear to be justify-
ing it and polishing it now. Why does
he not maintain that our objection re-
mains? You should have pleaded your
helplessness. But the way he replied
makes it appear that what has been
done is somcthing which he wel-
comes, which he wanted. 1 am sure
that is the impression you also got.

8hri Swaran Singh: No, Sir, if that
is the impression got, 1 would not be
a party to it.

Shri Nath Pal: But you did create
it.

Shri Swaran Singh: If you careful-
ly see through the record again, you
will find that 1 have guoted the Sec-
retary-General explaining it in this
form, But we still continue to hold
that the hetter arrangement would
have been if there had been only one

command. We are opposed to  two
sommands.

Mr. Speaker: Shri Sharma:

8hri Nath Pai: Are not Govern-

ment free to reject such an arrange-
mont?

Mr. Bpeaker: No further guestion.

8hri D. C. Sharma: Mav I know
under what article of the UN Charter
or regulation grverning the Security
Council were these two set-ups con-
stituted. ...
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Mr. Speaker: Artiles and regula-
lions are mot to be quoted and cited
here. He can look into that,

Shri D. C. Sharma: May I know
whether the Secretary-General maude
thuse appointmentis off his own bat or
he had the Security Council and the
Ul;l behind him when he was doing
80?

Shri Swaran Singh: On an earlier
occasion, 1 explained the position on
that issue also, The Se.retary-Gene-
ral acted on his own without the ap-
prova] of the Security Council in res-
pect of the creation of the separate
command and also with regard to the
nomination of the general who was to
head that obser-ers group; the Se.re-
tary-General claimed that he acted
by virtue of the resolution of the Se-
curity Council where he had bren
authorised to take follow-up action
‘This action of his, as I explained on
an earlier occasion, has been objected
to both by the Soniet Union and by
Fran-e.

Shri Kapur Singh: Just now the
hon. Minister said that he would be
willing to remove the anxiety of the
House on any aspect of this matter.
May I tel] him that the House is en-
xious to know whether Government
bv now clearly realise that as far as
the UNO is concerned, it does mot
consider Kashmir to be an Integral
part of India? If so, how do Govern-
ment propose to get out of this pre-
dicament?

Shri Swaram Singh: I do not think
that is relevant for this purpose.

Shri Kapur Singh: This is the only
relevant question that can be asked
in this context

Mr. Speaker: When the divergen-e
is 8o much, I cannot step In to re-
concile.

Shri Indrajit Gupta: While allera-
tions and complaints of cease-fire
vinlations are being lodged almnst
dailv bv us, and perhaps counter-
complaints by Pakistan tro, may I
know whether the Government Is
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fully satisfied with the modus ope-
randi which is being pursued at the
moment by these observer teams in
the matler of invesiigaiing into these
comnlaints and finding out who is to
blame?

Shri Swaran Singh: | cannot say
that Government is fully satisfled
The Secretary Gensral 1 might ine
form the House, after every week, or
sometimes even earlier than that,
makeg a report to the Becurity Coun-
¢il incorporating a summary of the
fndings of g military  observers
group both in the Jammu and Kash-
mir area snd outside. There are a
very large number of cease-fire viola-
tions. [ think we have up to now
Jodged over 18600 complaints about
violations of the cease-fire, and a
very large number has also been
lodged by Pakistan. On the basis of
the ohservers’ group reports up till
now about six or seven reports have
already been made by the Secretary
General to the Security Council, giv-
ing the findings of the military ob-
servers on the complaints by the two
countries.

Shri Indrajit Gupia: My yuestion
was whether the modus operandi of
investigating these complaints is
found satisfactory or not.

Mr. Speaker: He says no.

Shri Indrajit Gupta: He does not
say that.

Mr. Speaker: First he said that

Shri Indrajit Gupta: He talks about
the Secretary General's report,

Dr. L. M. Singhvi: What arc the
main considerations of the Gowverne-
ment to oppose the Secretary-Gene-
ral's move to create these two com-
mands and if these reasons remain,
why have Government allowed these
to be whittled down? Did they make
any effort to resist the action of the
Secretary General in creating two se-
parate commands?

8hri Swaran Singh: The Govern-
ment of India made the following
Points in mupport of their contention:
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(1) The Security Council Resolukion
of September U speaks of cuessalion of
husiities in the enure arca of con-
flict; neither thal resolution nor any
other provides for or warrants treat-
ing the conflict or the operations other
than as a whole; (2) the operauons
in the Kashmir sector cannot be sepa-
rated from the operations by the two
countries in the Punjab and other
areas; (3) separation of functions
between the two groups is bound to
cause confusion and it will not be
possible (o achieve the necessary
close co-ordination; (4) the scope and
funetion of the UNMOGIP were in
the pasl expanded by agreement be-
tween the CMO and the local army
commanders of india and Pakistan
without any ref:rence to the Security
Council to include investigation of
border incidents across the Jammu-
Sialkot border. All these were in-
corporated in a written cominunica-
tion that was sent to the Secrelary-
General. It was on receipt of this that
the Secretary-General entrusted Gen.
Nimmo with what he described as
general owverseeing function with re-
gard to both operations.

Mr. Speaker: Next question.

Shri Huri Vishnu Kamath: MMay I
request that 532 may be taken with
this? 1 am sorry my question, which
wns worded differently, has been
clubbed along with this. llowever,
that does not matter now,

Shri Nath Pai: Before you proceed
further, may [ make a very humble
roquest that 528, which was flled at
short notice and for which you have
discretion be-ause of its importance,
may be answered in the Question
Hour?

Mr. Speaker: T have conveyed (o
him that I never promised that that
question would be taken up. There
is some confusion either in my mind
or in his.

Bhri Nath Pal: Having been a dis-
tinguished Judge. you know very
well that if there is a doubt, the bene-
fit should go to the Member,
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Mr, Speaker; He said I promised, 1
never did that, I have consulted the
record. 1 do not know where Lhe mis-
tale has taken place.

Reports on Defences in NEFA
+

*507. Shri A. 5. Alva:
Shri Krishnapal Singh:
Shri Ilarl Vishnu Kamath:

Will the Minister of Defence be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to an article
in ‘Bharat Jyoti' dated the 26th Sep-
tember, 1865 by Diwan Chaman Lall,
M.P. to the effect that one of our
Military Officers had submitted a re-
port sbout strengthening our defences
at strategic points in NEFA and that
some copieg of the same found their
way to the Chinese authorities through
Pakistan;

(b) whether Government have
wverified the truth or otherwise of the
statement; and

(c) if the report is correct, the steps
taken to trace the culprits and to see
that such leakages as endanger the
safety of the country are not repeat-
ed?

The Deputy Minister in the Minis-
try of Defence (Dr. D. 8. Raju): (a)
Yes, Sir.

(b) There is no basis for the report
as all the copies of the report are in-
tact.

{c) Does not arise.

Report on Defences of NEFA and
Ladakh

*532, Shri Hari Vishnm Kamath:
Will the Minister of Defence be pleas-
ed to state:

(a) whether a copy of the report of
the Study Group which was appoint-
ed in February, 1961 to review the
problems concerning the defence of
N.EF.A. and Ladakh under the Chair-
manship of Lt. Gen. L. P. Sen, the

NOVEMBER 29, 1865
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then Chief of the General Staff will
be laid on the Table; and

(b) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Defence (Dr. D. 8. Raju): (a)
No, Sir.

(b) The recommendations of the
Study Group are naturally of a sec-
ret nature. It would not be in pub-
lic interest to disclose them on the
floor of the House.

Shri A. 8 Alva: May [ know whe-
ther Mr. Chaman Lal or the previous
Defence Minister has becn approach-
ed in respect of this?

The Minister of Defence (Shri ¥. B.
Chavan): No, Sir.

Shrl A. 8. Alva; In view of the
strategic importance of NEFA is there
any move to have a capital in NEFA
itsely instead of administering it from
Shillong?

Shri ¥. B. Chavan: This question
needs to be addressed to the EA
Ministry.

Shri Erishnapal Singh: In view of
the alarming report —I am glad that
all the copies are intact—may I know
if the government will consider im-
proving the administration of NEFA
and making it an absolutely indcpen-
dent State with a separate capital?

Mr. Speaker: That might be con-
sidered.

Shrl Hari Vishno Kamath: The
Deputy Minister, if I heard him a-
right, denied everything and said, no,
and that the copies were intact. May 1
invite his at'ention to fact that a
veteran Congressman whose name is
mentioned in the question captioned
his article as “story of a betrayal"—
will call it a foul betraya if it
were true—Why did not the gov-
ernment issue a contradiclion at the
time when the report appeared in
that paper? Is it a fact that not mere-
ly Lt Gen. Sen buj before him Gen.
Thimmayya also gave a blueprint or
plan for the defence of NEFA and
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that was turned down by the then
Defence Minister? Is this matter re-
ferred to in the post mortem enquiry
by Maj. Gen. Henderson Brookes?

Shri Y, B. Chavan: The hon. Mem-
ber has raised half a dozen questions
and I will try to answer them.

Mr. Speaker: In which case, the
hon. Minister is at liberty to aunswer
any part,

Shri ¥. B. Chavana: I would like to
answer as many as I can, I am not
complaining about it; I am merely
making a statement of fact, The
point is that I personally saw this al-
legation only when 1 received this
question and therefore there was no
question of contradicting it when it
appeared in the article. Secondly,
Gen.  Thimmayya or many other
officers who were in charge of those
areas then, and Gen. Thimmayya
who was Chief of Army Staff then,
naturally had on many occasions to
consider the question of defence of
the area, and they may have made
their own suggestions to be cunsider-
ed from time to time. But there was
no quesiton of their being made a
reference to in the NEFA enquiry has
not discloseed any  discussion or
consideration. ... (Interruptions.)

Shri Harl Vishnu Eamath: If you
do not want, we do not compel. Other-
wise, you must tell the House, the
country and the nation.

Shri Y. B. Chavan: I have no in-
formation as to whether the then
Defence Minister at a particular time
specifically rejected any specific idea.

Shri Hari Vishnu Kamath: Hender-
gon Brookes's report refers to it or
not.

Shri ¥. B. Chavan: No.

Mr. Speaker: No fresh questions to
be solicited and answered.

Shri Hari Vishou EKamath: May I
submit, Sir, that you are too narrow
in your construction. Here is one
question which helps the nation. Why

be restrictive about the scope of the
question?

Shri Nath Pai: Before you proceed,
the hon. Defence Minister swid that
he did not sce the article, Mr. Speaker,
1 quite appreciate it; I do not expect
the busy defence Minister to go on
reading  everything but there is a
whole paraphernalia attachd to his
Ministry. Did not anybody read it? Do
they read only their own writings?
I can understand if he has not read
it; what did the department do? This
Was such an important matter, Why
did not any contradiction come from
one of the officials. He was a veteran
congressman,

Mr. Speaker: [
Dwivedy.

Shri Surendranath Dwivedy: In
that article it has been specifically
mentioned that 16 maps which were
all about the strategic points of de-
fence in NEFA were there; 15 of them
were submitted to the then Defence
Minister and one was locked up in
the Secretariat. It states that those
15 are lost; they have gone over to
Pakistan and through Pakistan to
China. I want to know specifizally
about the maps mentioned, Has he
asked that particular member how he
came to know about these maps? He
has replied only about the report. Thig
is about the maps mentioned In the
article.

Shri Y. B. Chavan: 1 am referring
to the reports and if the reportis have
any maps—all those appendices gnd
annexures, whatever they had—those
reporls with the annexures are intact,
That is what I want to say. There was
no question of anybody taking It, be-
cause the maps that the report con-
tained are not something which are
not known to the public; those are
the general tvpe of maps, and sn the
feeling that somebody has conveyed
them to China, ete., {s complelely un-
founded. T know the seriousness of
the allegation, and the serinus conse-
quences, if such a thing happens. 1T
would request the hon. House and the

have called Shri
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hon. Members to believe me when
I say that, because this certainly in-
volves & very important national se-
curity problem, if there was any truth
in jt, I would never try to conceal it.

Shri Harl Vishnu Kamath: He led
a dulegation of Members of Parlia
ment to Africa. (Imterruption),

Mr. Speaker: Order, order. They
should not interfere in this manner.
1 some hon. Membeys, without being
called, put the question, as they like,
how can I go on? [ have requested
80 many times that there ought to be
orderliness and some discipline. (In-
terruption), Order, order. There is
one thing that I would ask of the
Minister. Even though they had
found that everything was intact, and
nothing has been lost, then too, why
should a responsible Member who is
really leading one of our delegations
to represent our case outside, in for-
<ign countries, say that? What justi-
fication had he to give that article?
That alsn should be enquired into at
least by the Government.

Shri Y. B. Chavan: That certainly
needs to be done. 1 quite agree; but
I will have to personally contact him
and find out whether he has any spe-
cial evidence. I will do that.

Shri Harl Vishnu Kamath: Will the
Prime Minister do it?

Shri Vidya Charan Shukla: That the
strategic points in NEFA had to be
defended was mentioned In that arti-
cle. May I knoy if the Government
have noted that a large group of Naga
hostiles have again crossed over intn
Burma and then to Pakistan from
these very gaps. which are sought to
be closed, for further training—and
that has been happening for the last
six 1o svren vears—and may 1 know
what activn Government propose to
take?

Mr. Speaker: How is that relevant
here?
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Shri l.nd,-qll Gupta: Will the hon,
Deﬂ:nw:.l!_mmer kindly finally dispel
our anxieties on this point by telling
us specifically whether the number
o_I copies which is put in that allega-
tion by Mr. Dewan Chamanla] as
16—of which he says 15 were missing
and the Deputy Minister has stated
that all the copies are intacl—is gc-
tually 16 or is less or more than that?

Dr. D. 8. Raju: 24 copies were pre-
pared and all of them are infnct.

Shri P. C. Bervoah: Both in man-
ner and customs, the people of NEFA
who are residing on the Indian side
of the border are akin to those who
are living on the Tibetan side of the
border and the Chinese agents do
find it convenient o contact those
people for indoctrination and <o on,
and therefore, may I know whether
the Government's attention has been
drawn to this fact, and, if not, will
the Government kindly make enquir-
ies?

Shri ¥. B. Chavan: T will require
notice about this particular thing, be-
cause he has mentioned certain facts,
of which I have no information.

st gmare fag : s e dfea
Ags W Forw ifET w wreawivy
& awd § g fy wrfear oo
et T Afew e W a9 & T Wy
GT FT AT H GG AAA FeT 4,
3 @@ wmd # Fiogt W & g1y
1§ AfeT §zTgom & o g S S
TEET 4 I g 7

wew wgEw : 9g "qavw a1 o
FTE

Shrimati Saviri Nigam: May I
know whether one of the recommenda-
tions in this report was in regard to
the raising of two mountain battalions
immediately for the security of
NEFA.
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Mr. Speaker: This is not what is
contained in the report; this Is about
information being passed on to China.

Indlan Policemen killed by Chinese

+
*508. Dr. L. M. Singhvi:
Shri P, R. Chakravertl:
Shri P, C. Borooah:
Bhrimati Tarkeshwarl Sinha:
Shri Harl Vishnu Kamath:

Will the Minister of Extermal
Affairs be pleased to state:

(a) Whether it is a fact that the
Chinese troops killed three Indian
policemen who were reported missing
after a firing incident at Jaskar in
Ladakh on the 18th September, 1965;

(b} if so, the sircumetances in which
the three Indian policemen were
abducted and killed by the Chinese;
and

(e) the action taken
ment in regard thereto?

The Minister of Exiermal Afairs
(Shrl Swaran Singh): (a) Yes, Sir.

(b) and (c). On September 19, 1965
a party of 30 Chinese soldiers intrud-
ed across the “Line of Actual Con-
trol” and forcibly kidnapped and kil-
led 3 Indian policemen who were on
routine patrol duty mear our Tsaskur
Post. The Government of India pro-
tested against this and demanded the
bodies of the policemen which were
returned by the Chinese on October
10.

by Gowvern-

Copies of notes exchanged between
India and China regarding the Chinese
intrusion at Tsaskur are placed on the
Table of the House. [Placed in Lib-
rary. See No. LT-5250/65].

Dr. L. M. Singhvi: Since, from the
of the correspondence which has
been laid on the Table of the House,
#t appears that not only did the
Chinese intrude into our territory but
thev ransacked the civil post well
within the Indian territory and ab-
durted Indian policemen and killed
them, may I know whether the Prime
Minister or the Defence Minister is
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in a position to say why no retaliatory
or purutive action was taken in res-
pect of these Chinese activities inside
the Indian territory?

Shri Swaran Singh: All defensive
actions have been taken from time to
time; in spite of thal, some incidents
have happened at the border, and if
the dates are kept in view, it will be
noticed that this is the time when the
Chinese had given that highly provo-
cative ultimatum and the highly pro-
vocative note, to India; we were in
the height of our conflict—India and
Pakistah—at that time; the conflict
was at its height at that time.

Dr. L. M. Singhvi: The last note
sent by the Government of India to
the Chinese Government says that the
Government reserves the right to de-
mand full compensation for the dam-
age done to Indian life and property
inflicted by the intruding Chinese
troops. But what action has been
taken or is proposed to be taken in
this respect?

Shri Swaran Singh: The action that
has been taken is what is mentioned
in the note. No separate action has
been taken, and what is proposed to
be takep also is indicated there: that
we reserve the right to claim com-
pensation.

Dr. L. M. Binghvi: Sir, on a point of
order. The statement that they re-
serve the right is not the action that
is proposed to be taken. We want to
know whether any action in pursu-
ance of this reservation made by the
Government is proposed to be taken.
That must categorically come before
the House.

Shri Swaran Singh: The action pro-
posed to be taken is to claim com-
pensation at some appropriate time.
That is what has been mentioned here
also.

Shri P. C. Bornoah: In view of the
fact that the intrusions inta Tndian
territory hv the Chinesa forces have
of late berome a daily feature, may
1 knne if the Government sees the
inewitabllity of a renewed attack on
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India by China and, if so, hsve the
Covernment brought this malter to
the notice of the Calombo powers if

the Colombo powers proposals are
atill in force?

Shri Swaran Singh: The hon, De-
fence Minister has been informing the
House from time to time about the
Chinese intrusions; these intrusions
have assumed a scrious proportion. In
reply to the last question about in=
formation being given to the ColomYo
powers, we did inform the Colombo
powers at the time when the Scptem-
ber provocation in the Chinese nole—
the Chinese ultimatum— had been de-
livered to us. We have not informed
them about the continuing intrusion
ints our territory.

Shri Hari Vishnu Kamath: In what
manner has Government reacted—to
the hypocritical Chinese blabla and
balderdash about humanitarianism
and friendship with India, while
agreeing to the relurn of the dead-
bodies, and is it a fact that on this
orcasion, when they returned the
dead-bodies—just as they did on an
earlier occasion of the then Prime
Minister's birthday—14th November,
1950—the Chinese made, cynically
made, hectoring speeches and shot
scenes with their cameras for their
own base propaganda purposes?

Shrl Swaran Singh: T cannot say if
they shot any scenes or prepared any
pictures. T cannot give any Informa-
tion.

Shrl Harl Vishnao Kamath: In what
way did you react to their blabla
about friendship and all that? No
reaction?

Mr. Speaker: Order, order. Next
question. Shri P. C. Borooah:

Shri A. P. Sharma: Question No.
B35 may also be taken up with this

An hon. Member: What about Ques-
tion No. 5087

Mr. Bpeaker: ‘That has been put
oft, transferred, to 8th December.
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Speclal Delegatlons to Forelgn
Countries

+
*510. Shri P. C. Borooah:
Shri D. J. Naik:
Shri Yashpal Singh:
Shri Subodh Hlansda:
Dr. L. M. Singhvl:
Shrl Ram Sewak Yadav:
Shri Madhu Limaye:
Shri Bagrl:
Shri P. R. Chakraverti:
Shri K. N. Tiwary:
Shri Linga Reddy:
Shri Basumatarl:
Shri Sidheshwar Prasad:
Shri Gulshan:
Shri Onkar Lal Berwa:
Shri Buta Singh:
Shrimati Malmoona Sultan:
Shri Hem Raj:
Shri Kajrolkar:
Shri Hukam Chand Eachha-
valya:
Shrl Jashvant Mehta:
Shri Kishen Patinayak:
Bhrl Bhanu Prakash Singh:
Shri M. L. Dwivedi:
Shrl §. C. Samanta:
Shrl Parashar:
Shri 5. N. Chatarvedi:
Shri Basappa:
Dr. Ram Manohar Lohia:
Shri R. 8. Pandey:
Shrl Mohammed Koya:
Bhrimati Renuka Barkatakl:
Shri Prakash Vir Shastri:
Shri Jagdev Singh Siddhantl:
Shri Vasudevan Nalr:
Shri B. K. Das:
Dr. Mahadeva Prasad:
Shri Ram Harkh Yadav:
8hri P. C. Deo Bhanj:
Will the Minister of External
Affalrs be pleased to state:

(a) whether

1ati

special  delegations
ng of bers of Parliament
have been sent to certain countries
tollowing cease-fire between India and
Pakistan on the 23rd September, 1863,
to bring home the Indian stand te
these countries;

(b) if so0. to which countries; and

(c) what are the reports of these
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delegations about the reactions of the
respective foreign Governments?

The Minister of External Affalrs
(Bhri Swaran Singh): (a) Yes, Sir.

(b) Eight good-will delegations con-
sisting of Memberg of Parliament are
being sent to the following regions:

(1) East and Central Africa:
(Kenya, Uganda,
Zambia and Malawi),

(2) Eostern Europe:  (Poland,
Hungary, Rumanis ang Bul-
fana

(3) North Africa: (Algeria,
Tunsia, Morocco, Senegal and
Mauritania).

(4) West Asia: (Kuwait, Lebanon,
Cyprus, Jordan, Iraq and
Iran).

(5) West Africa: (Guinea, Mall,
Congo (Brazzaville and Leo-
poldville).

(8) South East Asia and Far

East): (Thailand, Laos,
Cambodia, Malaysia and
Singapore).

(7) North and East Africa:

(Libya, Sudan, Ethiopla, and
Somalla).

(8) West Africa: (Ghana, Liberta,
Slerra Leone and Nigeria).

This list s subject to slight modifica-
tions owing to unavoidable cir.umst-
ances.

(c) A few of the delegations have
returned, and prelimirnary roports
show very satisfactory results. The
delegations have been able to mect the
legding statesmen and tn understand
the views and attitudes of the coun-
tries visited by them. They have
presented India's point of view on
both in'ernal and external matters,
making it clear that as a secular
multilingual  demo-racy we stand
against all aggression {from any QuAar-
ter, gnd that we reject  totally any
linking of an individua!. religion with
his nationzl status.

8hrl Vasudevan Nalr: Sir, before
You allow supplementaries on this
question, T want to point out that

something has been left out from the
reply. The question relates to special
delegations consisting of Members of
Parliament. There is the single-
woman-delegation of Shrimati Vijay
Lakshmi Pandit. She is also a Mem-
ber of Parliament. We read from
papers that she has been visiting
various countries as the speclal re-
presentative of our Prime Minister.
There is no reference about that in
the statement that the hon. Minister
has just read out

Mr. Spraker: He can put that when
he gets the opportunity,

8hri P. C. Borooah: May I know
whether the necessity of sending these
special delegations abroad arose pri-
marily from the fact that our embas-
sles and high commissions abroad
have failed to rise to the occasion in
proving India’s case In the Indo-Pak
conflict vis-a-vis Kashmir forming a
part of India........

Mr. Speaker: Every supplementary
should not be a speech.

8hri P. C. Borooah: The reply was
also very long, Sir.

Mr. Speaker: He might put the
question now.

Shri P. C. Borooah: May I know
whether any change has been noticed
noticed n the attitude of WUAR,
France and UK. after the visita of
our gpecial delegations or envoys to
those countries?

Shrl Swaran Slogh: With regard
to the first part of the question, my
answer is “no”, With regard to the
second part, the countries, UAR and
France, were visited by snecial envoys

on behalf of the Prime Miniater. Shri
Krishna Menon visitrd UAR and
Shrimati  Vijay Lakshmi Pandit

visited Frunce. Both of them explain-
ed India's view point and both the
visits were sucerssful,

Shri P. C. Borooah: Mav | know
whether Government's attention has
been drawn to the report fram Leba-
non that the Indian Parliamentary
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delegation visiting that country has
cut no ice in that country, and its
performance there invited remarks
from the Chairman of the Foreign
Affairs Committee of Lebanon to the
effect that the task of explaming a
complicated issue like Kashmir should
be left o professional diplomats; If
go, Government''s reaction thereto?

Shri Swaran Singh: The Press is at
liberty to make their own assessment.

Mr. Bpeaker: 1t is ‘not the Press
making the assessment....

Shri Swaran Singh: It is the Press
report of a statement having been
made by that diplomal.

8hrl Sorendranath Dwivedy: He
has quoted the Foreign Minister of
Lehanon.

Mr. Speaker: Has the hon. Minister
any grourd to say that he has not
becn correctly reported?

8hri Swaran Singh: No, Sir; the
delegation's report, I think, will be the
important thing from which we can
make some assessment, and the report
has not yet reached me.

Some hon. Members rose—
Mr, Speaker: Shri Yashpal Singh—

Shri Nath Pal: Sir, I rise 10 a point
of order.

Mr. Speaker: Let us hear the point
of order.

Y Wiyt W wge,

W TR weal 5Fad.

ot wrryt : werg i, ww
wrfgm

waw wEm : oy & wrfm
® R ITIFAT, AT A7 9B |

WYyl AT AW OGP,
| F At K foamw FwIAH if
feims e ¢, AT ARt ¥ AR
wE a1 IO ATEATE
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oW wElaw ;. FF ¢ R1ER A
AR TR F1ET T 087 wopr faen
# 1 Afww 1 w1 e 9w ¥ oo
g Wt W gwr f, 7 oA d
€ F, AT K W 97 AWM {6k

T{I WA BEET @1 ME ql,
o &1 & am o qu @
Bl WIT wodAt sme 97 AjwAa

A 7 9w q% " qwE adi
w% wr A wmy e AanA 2 7

@t way) ;@ AeEm oow dqnA
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R e® gqr 71 afaum fe o
gaT & ? & wwwnT g i wf o afa-
fafa wzai §1 379 =1 wfpar v
FHMAAFIETE A T gt
Seat g f& wmr fam waam
A T ar g o § wiawla
WEH A T @@ A AT wweE g 1 GF
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WOOR AT ;W19 4G AR A
ag <femr & 1 9@ & grow w1 1

Shri Nath Pal: Mr. Speaker, the
bhon. Minister of External Affairs has
tried to evade the previous queston
by taking shelter under the well-
known euphemism that the press is
free to say what it likes. Will he tell
us then that it Is his contention that
the remarks attributed by the States-
man reporter to the Foreign Minuster
of Lebanon. ..

An hon. Member: Not Foreign
Minister but the Chalrman of the
Forelgn Affairs Committee,

Shri Nath Pal: It is equally impor-
tant in a democracy. If those remarks
are not well-founded or true, ix he
going to depend upon the report of
the delegation or does he promise that
he will get a clarification from our
Ambassador whether those remarka
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u_nrd.i.n; the performance of the
high-powered delegation were uttered
or not?

afga g, foama ardae A, o waw
g grwest § g g

Mr. Speaker: There is no point of
order,

Shri Nath Pal: Sir, he said. ...

Mr. BSpeaker: I cannot give any
ruling on it. A point of order is one
that is within the cognizance of the
Speaker, It must relate to some
article of the Constitution or the
Rules of Procedure on which the
Speaker can give a decision. Unless
that is so connected, it is certainly
not a point of order and In spite of
being repeated day after day my
appeal in this respect has fallen on
deaf cars. At least during the ques-
tion hour it should not be done.

Shri Surendranath Dwivedy: Then
it may be treated as a supplementary
question.

Mr. Speaker: For that he should
wait for his turn.
wt e fag ;a1 wfifafa

gz AT FoIAE 410 § W FAT ¥
are A w15 wwRTFz § fe A T
Ft 732 ¥ 30t gfrr ot gE w2
£ 7 w1 T4 AW w1 wAfaw FRan A
t W 34 gt g H e wm
Frard ar ird jifeea Y ® AT
R

wum g . ww ofer w@h
(st mrer wpge wret) o d A
WaX F7 az wv=a Af @ fe gfra
N oy mw{Tar §w W T W
& am 11 0w e feafr &, oF
A o ag Faet g fie & et am
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afyafesr o1 g7 o g7 G FE
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T 97 g1 Fror o & @y @
¥ g for sww £1€ arg g1

Dr. L. M. Singhvi: I should like to
know whether the Government have
tried to verify or ascertain the cor-
reciness of the repart in the Statesman
of yesterday and whether Govern-
ment are in & position to contradict
that report, particularly the very
highly uncomplimentary statement of
the Chairman of the Foreign Affalrs
Committes of the Lebanese Parlia-
ment? If that is not so, would the
Government not defer its actual con-
clusion in respect of the work done
by our Parllamentary delegation in
Lebanon?

Shri Swaran Singh: We will verlfy
the correctness of that report.

ot we fewd : fo2a @ AR
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st &yl §F ATAl ®) AT F7
a<®T wrrar | F & Frawi § £1 s
g, %t ok qewi K g qwaArd
g & A fF =N dF 2 ovcgw =@
&1 4 o e w7 far amar §
AT ®T AT ATAT ] | WU §F AT W
A At qrat wr & qew W ®
faas ¢ 1 gn ¥ &; xg T=f ®
w ¥ AR ¥ ey § e gwid 2w A
TR Y e AT Sfgd w9 ) ewrd
f§ agr grer w1 W am
wign § fir fer ghefg 7 & amrd
MY ? 797 WA § OF OF WY
:.{‘{*‘W‘ﬁ!‘r'ﬂ: aq W §w

W AT : 94 9T w6
W A waTT agada L .

Ay AT A Y & At
q. ..

waw W - W & fag ot o
wsEITg

w1 xryy: & g7 §T QU1 § AT
@X a1} Fp ® o T ag) Yoo AT
&1 gar gfezgror 7 & w290 § 5 WM
gz 7117 ff fieaar a1 g7 qeaf o3
|y e g e arg o g WF
Y & 18T At few an & e
o § 7

METW WOIAG : ATRT W 6
7 ewza & 1 adr xar for s fe
frar 44 fearmard gz femade &
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Shrl Swaran Siogh: Only a few
of them have gone; so, 1 cannot give
really the total expense on this. If
a separate notice is given, T will
collret that information. As regards
sclection, Members were selected for
the various delegations, some from the
Oppuaition and some from the Gov-
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ernment side, keeping in view their
suitability for the countries to which
those delegations were to be sent.
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@ i fag : wit A1 go 914
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8hri Vasudevan Nair: May I know
whether the attention of Government
was drawn to many statements made
by Shrimati Vijay Lakshmi Pandit
which were, according to some of us,
gross distortions of the foreign policy
of this country; if so, whether the
Government hus instructed her that
she should not make statements in
other countries to the liking of the
rulers of those countries, and whether
shi was asked to visit West Berlin
also?

Mr, Speaker: The second one is only
a suggestion,

Shri Vasvdevan Nalr: Was she
instructed to visit West Berlin?

8Shri Swaran Singh: Shrimati
Pandit is an experienced diplomat and
she is a leader of the country who
underatood the country's policy very
well.

Bhri Vasadevan Nair: Sir, how can
we be satisfled with such answers? [
asked a specific question.

Mr. Speaker: Unless the answer is
finished how can I interrupt it?

Shri Bwaran Singh: She has been
making statements which are consis-
tent with India's policy. Any instruc-
tion of thut type for a person of that
seniority is not necessary because she
has been going on behalf of Govern-
ment as the Prime Minister's special
envoy. It is wrong to suggest that
she has made any statements which
are inconsistent with India’s policy.

2001 (Aiy LSD—2
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Shri 5. N. Chaturvedl;: May I know
il after the reaction produced, as ex-
pressed by a high dignitary of Jorden,
about the performance of our Dele-
gation there, has the Government
decided to give a rethinking to this
matter about sending our delegations
to foreign countries, because of the
way in which they are being received?

8hri Swaran Singh: The reaction in
one country should not be the deci-
sive factor in taking a decision. They
go there and they explain our view-
point. The measure of success may
not be uniform in all countries.

s Wo ®lo fgadt : & ag Frm
area z fr i wem Fdt sfaitoa &
dAF g gr o W 9 W7 (e
T NA EfAr s arai femw
for 7, 7 o7 FTETORY TR A LA X
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wgm T fAa o &
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Fel ®1 §F A A AT AT K o
FIHT 39 F F9F 7 W11 & | EW afx
st T s ¥ dvrel 71 oy ofaw
aaAa ¥ [ sa 1 & A€O FIY
7% foa s A feqn s &

Shri P. K, Deo: In view of the fact
that in those various countries India
has gol its diplomatic representatjves
and they sre quite competent to
explain India's stand on these lssues,
may 1 know how far is it cons.stent
with the Government of India’s stand
that we should mobilise our forelgn
exchange rtesources and how s it
justified. in spite of the acute short-
age of foreign exchange, to send these
people to those countries where our
diplomats are there?

Shri Swaran Singh: The Mcmbers
of Parliament with their experience
and being elected represcntalives
have contribution of their own to
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make, They very well supplement
the cfforts that might be made by
diplomats. We fully appreciate that
foreign exchange has to be conserved,
But where the interest of the country
can better be served by expenditure
in any particular direction, we should
not hesitate te incur that expenditure.

8hri D. C. Sharma: May I know if
in view of the wonderful work done
by these delegations and appreciated
by the Ministry, the country and all
over the world, the Government 18
going to close down some of the
Embassiea or is going to reduce the
strength of some of the Embassies?

Mr. Bpeaker: Shri Kamath.

Shri Harl Vishnu Eamath: Is it not
a fact that at no stage of the forma-
tion, the constitution and the despatch
of these teams of Members of Parlia-
ment to foreign countries. . .

Sbrl D, C. Sharma: No answer to
my question!

Mr. Bpeaker: Because that was not

allowed.

Shri Harl Vishnu Kamath: Is it not
a fact that at no stage of the forma-
tion, the constitution and the despatch
of these teams of Members of Par-
lament to foreign countries, either to
the forelgn countries mentioned by
the External Affairs Minister or in
the case of the team which went to
Moscow under the leadership of the
Minister of Communications was the
Speaker consulted at all and is it not
a fact that in the course of a discus-
sion on the request of the team of
Members as Parliamentary Delegation
that went to Nagaland you, Sir, ruled
in the House—is not the Minister
aware of it?—that the Government's
right to send a team of Members of
Parlinment was not disputed but that
it could not be called a Parllamentary
Delegation, How is it then that these
teams of Members of Parliament have
Teen described in the Indian press as
well as in the foreign press as Par-
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liamentary Delegations and not merely
as teams of Members of Parliament?
What is the reason? Who described
them so when you, Sir, were not
consulted?

Mr. Speaker: The first part of the
question has already been closed.
That need not be answered. The
second one, if it is possible, might be
answered.

Sbri Swaran Singh: This Question
is whether special delegations consist-
ing of Members of Parliament have
been sent to certain coumtries. This
is how the Question starts....

Mr. Speaker: The only question
that arises is whether the Govern-
ment authorised these press people to
describe them as Parliamentary Dele-
gations or whether they did it of their
own accord. That is all.

Shri Bwaran Bimgh: We have not
authorised them to call themselves as
Parliamentary Delegations.

Shri Harl Vishno Kamath: In a
letter to my colleague, Shri Hem
Barus, it was described as a Parlia-
mentary Mission. How can it be a
Parliamentary Mission when you were
not consulted at all? That is atro-
clous. Will the Government give an
assurance that, in future, they wrill
not do so unless you are consulted?

Mr, Speaker: The Prime Minister
has agreed to it the other day.

ofl TRTOweY ;WO WE 1Y, a
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Agreement regarding Non-intervention
in Internal Affairs of States

*511. Shri Harish Chandra Mathar:
Will the Minister of External Affairs
be pleased to state whether major
powers have come to any agreement
not to interfere in the internal affairs
of other sovereign countries in the
context of the discussion on the sub-
ject in the UN. last September?

The Minister of External Affalrs
(8hri Swaran Singh): A Special
Committee established by the United
Nations General Assembly consider-
ed the question of non-intervention in
the internal affairs of States from
August to October 1964, at Mexico
city. The Committee was umable to
arrive at a consensus on the applica-
tion of this principle of international
law in view of differences among
major powers on the guestion and it
submitted a report on its deliberations
to the XIX session of the General
Assembly. The report was not consi-
dered as the XIX session recessed
without conducting its normal busi-
ness. This matter is now before the
General Assembly at its current
session.

8hri Harish Chandra Mathur: May
1 know what is the nature of inter-
ference and intervention which is in
view of the countries where such
intervention is taking place and the
countries responsible for such imter-
vention?

8hri Swaran Slagh: This was one
of the important points for which
a consensus could not be deve-
‘oped, i.e., what should be the defini-
tion or content of inlervention. Some
cases are obvious—where interven-
tion takes place in other countries;
but there can be other surreptitious
or creeping types of intervention and
efforts are being made to find some
Inrmula which should cover all types
of intervention. But unfortunately.
no consensus could be achieved.

_ Shri Harish Chandra Mathar: What
i1 the Government's own view regard-
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ing the question which I have puy
i.e., regarding the intervention? What
is India’s contribution in the matter?

Shri Swaran Singh: The Govern-
ment of India’s representalive parti-
cipated in this; he made an cffective
contribution and took a very effective
part in this. We feel that all types
of intervention should be covered.

Shri Harish Chandra Mathur: [
want to know whether the Govern-
ment of India have n clear mind as
to what Is the nature of intervention
which they would consider to be an
intervention, what is their own con-
tribution and what have they done
in the matter.

Shri Swaran Singh: As I sald, our
representative took a very active part
and we are of the view that, not only
armed intervention, but all other
forms of intervention by sending »
saboteur or creating conditions which
may be described as subversive
should be covered by the term ‘Inter-
wention’.

Pakhioon Movement

+
*512. Shri D. C. Sharma:
Shri 5. M. Banerjee:
Shri Hukam Chand KEachha-
wvalya:
Shri Erishnapal Singh:
Shri Basumatari:
Shrl Prakash Vir Bhastri:
Shri Jagdev Singh Biddhanti:

Will the Minister of External
Affairs be pleased to state:

(a) whether Government have taken
any decision to support the Pakhtoon
movement; and

(b) if so, the nature thereof?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) snd (b). The Govern-
ment of India have on a number of
occasions clearly enunciated its sup-
port for the legitimate aspirations of
the Pakhtoon people.
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Shri D. C, Sharma: If I had under-
stood the Minister aright, he had said
that he was going to invite Khan
Abdul Ghaffar Khan to India in order
that he could carry on his activities
here, May 1 know whether any invi-
tation has been sent to Khan WAbdul
Ghaffar Khan and if so, what is his
reaction?

Shri Dinesh Blngh: As has already
been mentioned in this House, he
would be most welcome in this coun-
try whenever he likes to come.

Shri Surendranath Dwivedy: The
question is whether any invitation had
been sent.

Shri D. C. Sharma: If no invita
tivn has been sent to the great pat-
riot, Khan Abdul Ghaffar Khan, may
1 know in what way the Government
of India and the Ministry of Exter-
nal Affairs are going to support the
Pakhtoon movement? Will they have
a liberution government here or will
they give sume funds or will they
send some emissaries or will they do
something else?

12,00 hrs.

Shrl Dinesh Singh: The question
ol an invitation to Khen Abdul
Ghaffar Khan is not linked with the
main question. As I have mentioned,
this has been conveyed to Khan Abdul
Ghaffar Khen thet he would be most
wejeome whenever he wants Lo come
here, and the Ambassador has con-
veyed it T am not quite clear about
what is referred to by ‘invitation' as
such.

8o far as the support to the move-
ment for Pakhtoonistan is concermed,
the Government of India have
announced  that they have every
sympathy with the legitimate aspira-
tions. MNow. it depends on how the
event: develop, what action is taken
and whit is asked for.

Shri 5. M. Baperjee: May I know
whether it is & fact that some orgami-
gation has been formed here to help
the Pakhtoonistan movement, which is
a 4000-men-strong movement in
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Pakistan? May I know also whether
it is true that the Government of
India have decided to support and
patronise this particular organisation
and help. Khan Abdul Ghaffar Khan?

Shri Dinesh Singh: There is an
organisation called a jirga, Pakhtoo-
nistan jirga or something like that
It consists of some Indian citizens
some people from Afganistan and
some people from the Pakhtoonistan
area. We have not discussed the
question of any specific help with
them; they have not asked for mmy
specific help.

Mr. Speaker: Now, we shall take
up the short notice gquestion.

Shri Hari Vishou Kamath; On a
point of order, Sir. I did not want
to take the time of the House during
the Question Hour by raising the
point of order. As far back as the
23rd March, 1965, that is, about seven
or eight months ago, you, Sir, had
observed:

“Therefore, 1 hope that in
future, when a parliamentary
delegation is sent outside or inside
the country, the Speaker at least
would be taken into confidence
and he wil] be eonsulted.”.

Mr. Speaker: That was for the
future . . .

Shri Hari Vishnu Kamath: You
sald so in March, that is, about six
or seven months ago, Even now, you
were not consulted. Why is it that
your direction is not being complied
with?. . .

Mr. Speaker: 1 had said that Gov-
ernment had got that right and after-
wards the Prime Minister had agreed
that the Speaker would be consult-
ed. . . .

Shri Hari Vishnu Kamath: That
was at that time in March, It was
said then that this would be consider-
eod for the future. May I know why
Government did not consult you now?

Mr. Speaker: 1 cannot allow it to
be raised im this manner now.
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Shri Hari Vishou Kamath: Your
authorily is being set at naught; your
direction is being disregarded by Gov-
ernment. Will you allow this to con-
tinue in this parliamentary set-up?
What will happen o good parliamen-
tary traditions? Are they to be set
at naught?

Shri Harish Chandra Mathur: Since
you have permitted Shri Kamath to
raise this point, may 1 make one sub-
mission? This is a very important
issue. There are certain precedents
m this regard. Il is not here only
that this question is being raised. 1
think that we arc going just the wrong
way.

The Speaker has his own limitations
and his own powers. I have made
enquiries about it and I understand
that the Speaker in the UK never
interferes in the appointment of any
delegations whatsoever, Therefore, if
we have to devise certain set rules,
then let us sit down and find out how
it is going to be worked out.

As a matter of fact, there are cer-
tain Government delegations, and
there are certain parliamentary dele-
gations, | do not think that any
impression should be ecreated here
that all that is being done here Is
being done in the wrong way. I think
that there is a loy of correspondence
Koing on between you, Sir, and the
Minister of Parliamentary Affairs on

this subject. Therefore, . the Prime
Minister. ...
Mr. Speaker: Even earlier 1 said

that Government had got that right
to send delegations. 1 have never
denled this right.

Shri Harish Chandra Mathor: Let
certain decisions be taken and let all
the Members be informed of them so
that there may be no suspicion and
doubt in the mind of anybody as to
where we stand, where the Speaker
siands and where the Government
stand.

Shri D. C. Sharma: May I submit
very respectfully that in every demo-

crauc  country of the world, the
Speaker has the sole right. I do not
know from what source my hon,
friend Shri Harish Chandra Mathur
has drawn his Information, but I
would submit that even in the UK
it is the Speaker who selects the
parliamsntary delegations. ...

Sbhri Harish Chandra Mathur: No.

Shri D, C. Sharma: ... .and he is
responsible for their conduct abroad
and he is responsible for getting
reports from them, and he is res-
ponsible 7.r creating a good-will in
this country as well as abroad. I do
not know why it is being said that
the Speaker should keep himgelf away
from everything and the Spcaker
should only sit in the Chair here for
an hour and a half and then do
nothing more. [ submit that it is
your prerogative to appoint these
parllamentary delegations.

Shri N. C. Chaiterjoe (Burdwun):
Why should we blindly follow the
Speaker of the House of Commons
even if he does not exercise his pre-
rogative? Certainly, you have said
something which we all welcome, [
hope Government will abide by that.
A healthy precedent should be intro-
duced.

Some hon. Members rose—

Mr. Speaker: 1 do not think it
should be carried any further.

Sbri Harl Vishoo Kamath: Why
not? This is an imporiant matter.

Mr. Speaker: We are discussing it
here now, T have very cordial reia-
tions with the Minister of Parliamen-
tary Affairs,

Shri Harl Vishnu Kamath: Gov-
ernment as a whole, not one Minister
as such. What has the Prime Minis-
ter got to say about the future?

The Prime Minister and Minister
of Atomic Emergy (Shri Lal Babadur
Shastri): In so far as parliamentary
del jons are ned, it is entire-
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ly your prerogative, Sir, to appolnt or
to select the members. 1 have no
doubt about that. But Government
has equal right and authority to
send delegations abroad; they ecan
nominate, But as the Speaker had
expressed his wish in this House that
he should also be consulted when
Members of Parliament are selected,
1 said we would abide by it, and we
would certainly consult the Speaker.

Shri Harl Vishnn Kamath: They
should not be described as parliamen-
tary delegations. That is the point.

Several hon. Members rose—

Mr. Bpeaker: Order, order. Hon.
Members will please resume their
seat, Shri Sharma would also ait
down.

It does not look nice that we should
pursue this matter in the open House
in this manner. There is nothing that
has to be discussed.

8hrli Vasudevan Nalr: If there are
complaints about the Members of
Parliament who are selected, that per-
haps does not come under you.

Mr. Speaker: No, no....(Interrup-
tions). Order, order.

Shri Harl Vishna Kamath: You
are the paramount officer of Parlia-
ment.

Mr. Speaker: Order, order. Short
Notice Question. Shri Nath Pai.

Shri Dajl:
that, please hear us,
anxious to be heard.

Before you pass on to
We are also

Mr. Speaker: Everyone has not
been heard.

Shri Dajl: The same question crop-
ped up in connection with the dele-
gation to Nagaland and their report.

1 submit that we are not hcre to
challenge the right of Government to
send their own delegation. But there
are two types of delegations which
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we should clearly clearly under-
stand. One would be the parliamen-
tary delegation, This would be there
only if it has been sanctioned by you.
The other would be a delegation of
parliamentarians. When a delegation
of parliamentarians goes about, it is
described as a parliamentary delega-
tion. That is what we object to. We
do not object to any number of dele-
gations of parliamentarians going
about, nominated by Government.
But there is & distinction which has
to be observed between a govern-
ment delegation consisting of parlia-
mentarians and a parliamentary
delegation. .

Mr, Speaker: He has explained it.
There is mothing more to be discus-
sed

Shri Harl Vishnu EKamath: We
should build up a parliamentary
democracy here. They are not help-
ing us to do it.

Mr. Speaker: If the hon. Member
exercises restraint, things will be easy.
Shri Nath Pai

Shri Nath Pai: Mr. Speaker, if I
remember aright, you called me three
times. If I have not been able to
carry out our wish and put the ques-
tion, it is not due to any disrespect
to you but only due to the respect
for, and fear of, the stentorian voice
of those who preceded me.

Mr, Speaker: It was my inefficiency
and incapacity to control the House
that was responsible for it.

Shri Nath Pal: I was just pleading
my inability to follow your advice
immediately you called me. You
called me three or four times,

Mr. Speaker: I am confessing my
incapacity.

Shri Harl Vishne Eamath: Who
doubts your capacity?
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Joint Indonesian-Pakistani Naval
Exercises

+
8.N.,Q. 5. Shri Nath Pai:
Shri Muthiah;
Shri Parashar:

Will the Minister of Defence be
pleased to state:

(a) whether Government's atten-
tion has been drawn to the fact that
Joint  Indonesian-Pakistani naval
exercises are going to be held; and

(b) if so, Government's reaction
thereto?

The Minister of Defence (Shri ¥. B.
Chavan): (a) Yes, Sir,

(b) Joint Naval manoceuvresjexer-
cises are not un-common between
nations friendly towards each other..
It is, therefore, premature to attach

any significance to such joint
exercises.
Shri Nath Pal: In view of the faci

that these exercises are being carried
out by two nations, one of whom is
an aggressor and the other, abettor of
the aggressor, does not Government
think that this may mnot be just joint
exercises of two friendly nations but
part of un understanding on joint
military moves not limited to the sea
only but extending to the air and
land too? 1If this is Government's
appreciation of it, what are Govern-
ment's reactions to it?

Shri Y. B. Chavan: As I said, all
these aspects are always before any
administration. As such, this parti-
cular aspect also i3 before the Gov-
ernment. But we do not want to
altach any premature significance to
this, and thereby create unnecessary,
and imaginary difficulties.

Shrl Nath Pal: Will the Defence
Minister still insist on saying that
this is premature in view of the fact
that during Pakistan's invasion of
India in August and September, the
Indonesia went {0 the extent of
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offering to send military help to
Pakistan, and if so, may 1 know what
will be his reaction in view of the
superior naval strength of the Indo-
nesians, and does he contemplate
taking immediate steps to strengthen
the Indian Navy?

Shri Y. B. Chavan: That is a sepa-
rate question about strengthening the
Indian Navy about which we are
taking steps. This hon. House dis-
cussed this very question here only
two days before, and Government has
given the necessary information about
the steps we are taking.

Shrl Vidya Charan Shukla: The
other day when the development of
the Indian Navy was discussed, one
hon. Member of the House mentioned
that Indonesia had given two sub-
marines to Pakistan during the war
we had with Pakistan, and the hon.
Deputy Minister, replying to the
debate, assured the House that they
would make enquiries about it and
let the House know about it. May I
know whether the Government have
verified this statement made in this
House by the hon. Member Shri
Ravindra Varma? Have they got any
definite information about these two
submarines which are alleged to have
been supplied by Indonesia to
Pakistan? ,

The Deputy Minister in the Mimi-
stry of Defence (Dr. D. 8. Raju): No,
Sir. We are siill making enguiries
in that respect.

Shri Indrajit Gupta: In view of the
Defence Minister's original reply to
the effect that joint exercises are not
uncommon between friendly natlons,
may I know whether Government pro-
pose to continue our joint naval
exercises with Pakistani and UK
navies as we have been dolng every
yvear till last year?

Shri Y. B. Chavan: The point about
it is that we did particlpate in the
Commonwealth exercises as they are
called, but strangely enough Pakistan
itselt has ceased to participate In
these exercises.
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Shri Joachim Alva: Is Government
aware thal among the numerous
claims made by Indonesia, they have
laid claim to Andaman Islands, and
are we taking sufficient precaution
in or around the Indian Ocean, just as
we have protested against the Ameri-
eans and British having a base in the
Indian Ocean?

Shri ¥. B. Chavan: Indonesia has
not made any claim to the Andamans
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Bhri Harish Chaadra Mathur; May
1 know whether these joinl exercises
of the Pakistani and Indonesian
Navies are usual every year, or is it
specially this time that they are tak-
ing this?

Shri Y. B. Chavan: This
be o new innovation.
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Shri Shinkre: In reply to my hon.

friend the hon, Defence Mimister said

that Indomesia has not laid any claim
to the Andaman Islands. We do not
know whether Indonesia has not laid
any claims 10 any other islands.
There might have been some mistake
regarding the islands. 1 want to
know from the hon. Defence Minister
whether Indonesia has laid claim to
any of our islands or territories.

Shri Y. B. Chavan: Certainly T will
have to make it clear. 1 meant to
say that Indonesia has not made claim
to any of the islands {0 Andaman and
bar.

Shri Hari Vishnu Kamath: Has the
government received reports that
after the recent upheavel in Indo-
nesia the new government of Indo-
nesia has become a little less friendly
to China and also to Pakistan and, if
#0, are they contemplating any

ch of relationship with India?

Mr. Speaker: That in an exercise.

Shri D. C. Sharma: As regards the
purpose of the joint naval exercises
on the part of Indonesia and Pakis-
tan is it not that Pakistan should get
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familiar with the naval craft of Indo-
nesia and that when Pakistan takes
offensive action against India, they
should be able to manipulate it with
the utmost efficiency?

Shri ¥, B. Chavan: Normally, the
manoeuvres or joint exercises are
undertaken to acquaint each other
with the naval craft wused by both
mavies and. naturally, such gequaint-
ance certainly leads to the knowledge
af tactics ete.

WRITTEN ANSWERS TO
QUESTIONS
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®IATA  OiFeTA F1 wewaT: 39 wfahy
& weaie P oy ar, fF foeer 3z
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Memorlal for Jawans

S5hri Ram Sewak Yadav:
Shri Yashpal Singh:

Shri Bhanu Prakash Singh:
Dr. Ram Manohar Lohia:
Shrl Bagri:

Shrl Madhu Limaye:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that Gov-
ernment have under consideration a
proposal to build a memorial in Delhi
for those Jawans who have laid down
their lives for the country during the
recent Pakistani aggression on India;

(b) if so, whether the location of
that memorial has been selected; and

(c) the estimated amount which is
likely to be spent for the same?

The Minister of Defence (Shrl ¥. B.
Chavan): (a) A proposal to build a
mational memorial to commemorate
all our war dead after Independence
is under consideration.

*514,

(b) and (c). These matters are still
under consideration.
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Transmitter from U.5.9.K.

*516. Shrl §. C. Samanta:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Dr. Mahadeva Prasad;
Shri P. C. Borooah:
Shri C. K. Bhattacharyya:
Shri Basappa:
Shri D. C. Sharma:
Shrl Vishwa Nath Pandey:
Shrl Vasudevan Nalr:
Shri R. S. Pandey:
Shri Rajeshwar Patel:
Shri Harl Vishno Kamath:
Shri Daljit Singh:

Will the Minister of Information and
Broadcasting be pl d to refer to
the reply given to Starred Question
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Mo. 10 on the 18th August, 1865 and
state:

(a) the further progress made in the
negotiations for obtaining a transmit=
ter of one thousand Kilowatt from
USSR;

(b) whether any preliminary work
on its design has already started;

(c) whether any technical expert
from US.S.R. visited India for the
purpose or is likely to visit; and

(d) if so, when?

The Minister of Information amd
Broadcasting (Shrimat] Indira
Gandhi): (a) A contract for the sup-
ply of a 1000 kw mw transmitter
and for rendering techmical assistance
for its construction has been entered
into between the Government of
India and the All VUnion Export-
Import Corporation. Prommash export,
Moscow on 26-10-1965 in New Delhi
A site has been requisitioned,

(b) Yes, Sir. Discussions on the
project design have been completed
with Soviet Experts. Other prelimi-
nary work on the design has com-
menced. A survey of the site and
geological tests are in progress.

(c) and (d), Yes, Sir. Three experts
from USS.R. arrived in India on
31-8-1865 to discuss the preliminary
project design, to approve the site
selected and to finalise the contract.
Later on a geologist joined the team.
Two experts have returned to Mos-
cow to work out the detalled design
Two other experts are working at
the gite along with our engineers
and will leave the country |_ﬂer
completing preliminary investigations
and collecti of y data.
According to the contract, specialists
for rendering technical assistance in
the construction, erection, setling up
snd putting the centre into opéra-
tion will come to India as and when
required.
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Independence for British Guiana

*517. Shri Bagri:
Shri Madhu Limaye:

Will the Minister of External Affalry
be pleased to state:

(a) the present situation in regard
to the attainment by British Gulana
of complete Independence; and

(b) the help which Government
have so far given or intend to @ive to
the British Guiana in the matterr

The Minister of External Affalrs
(Shri Swaran Singh): (a) After the
constitutional conference which was
held recently in London from Novem-
ber 2, to November 18, 1985 the
British Government announced that
Guiana would become independent
on May 26, 1966,

(b) The Government of India has
been pressing for the independence
of Guigna through the Special UN.
Committee for decolonisation (the
Committee of 24).
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Use of Anti-Tank Missiles by
Pakistan

*520. Shri Mahesh Dutta Misra:
Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that ant-
tank missiles were used by Lhe Pak-
istan forces for the first tirae in the
Lahore sector soon after the American
transpurl planes landed at Lahore air-
port to take away the American citi-
zens;

(b) whether these American trans-
port plames were under N.ATO.
command;

(e) whether such missiles were used
prior to this date on any other front;
and
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(d) whether there is any reason to
suspect that the transport planes
brought the anti-tank missiles to help
release the pressure on Pak. forces?

The Minister of Defence (Shri ¥, B.
Chavan): (a) Government have no
report about the use of this weapon
in the Lahore Sector prior to the
15th September, 1965, on which day
the American transport planes landed
o Lahore for evacuation of American
citizens,

(b) Government have no informa-
tion.

(e) No, Sir.

(d) No evidence has come to light
which may suggest that the planes
"were used for bringing in anti-tank
missiles.

Execution of American Prisoners-of-
War

*521, Shri Hari Vishnu Kamath:
Will the Minister of External Affairs
he pleased to state:

(a) whether the South Vietnam
Government recently lodged a protest
with the International Control Com-
mission in Vietnam against the alleg-
ed execution of American prisoners-
of-war by the Vietcong;

(b) whether the said execution did
in fact take place;

(c) if so, the reaction of the L.C.C. 10
1he execution of prisoners-of-war as
well as to the South Vietnam Govern-
ment's protest; and

.(d) what further action, if any, has
been taken in the matter?

The Deputy Minister in the Minis-
iry of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir.

(b) It may be presumed that the
alleged execution  took place as it
wase announced over the radio and In
the press

(¢) and (d). The International
Commission has mot yet announced
#ts decision on the South Vietnamese

Government's request.
course, the decisions of the Inter-
national Control Commission are
communicated to the Co-Chairmen ia
its periodical reports.
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Gurantee against Nuclear Threat

*523. Shrimatl Tarkeshwarl Ginha:
Shri Harish Chandra Mathur:
Bhrl D. C. Sharma:
Shri BR. 8. Pandey:
Shri Rajeshwar Patel:

Will the Minister of External Affairs
be plessed Lo stale:

(a) whether he has taken note of
repeatedly publiciscd US. and UK.
thinking and re-thinking for provid-
ing a guarantee to India against
nuclear threat and blackmail by those
that have atomic weapons;



4295 Written Answers

(b) what is the nature of these pro-
posals;, and

(c) Government's reaction in
matter?

the

The Minister of External Affairs
(Shri Swaran Singh): (a) to (e).
Governmeny have seen reports of var-
ious statements attributed to repre-
sentatives of the U. § and U. K
Governments regarding the need to
asssure the security of mnon-nuclear
powers in order to check the spread
of nuclear weapons to these powers.
However, neither of these Gowvern-
ments has made any concrete pro-
posals in this regard. There is an in-
creasing awareness that the extension
of nuclear protection to non-nuclear
states is dificult of implementation
and does not by itself constitute an
effective check against the prolife-
ration of nuclear weapons, Govern-
ment consider that the only effective
guarantee against the nuclear threat
would lie in the elimination of nu-
clear weapons and their delivery
vehicles and Government Thave,
therefore, proposed that a treaty on
non-proliferation of nuclear weapons
which provides for substantial nuclear
disarmament by the nuclear powers
should be concluded without further
delay.

Withdrawal of Kashmir Question from
TU.N.O.

*524. Shri Himatsingha:
Shri Rameshwar Tantia:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that India
is urgently considering to withdraw
the Kashmir question from the UN.O.
and take a fresh question to UN.O.
that Pakistan has attacked on India;

(b) if not, the reasons therefor; and

(c) if so, when the final decision in
this regard is likely to be taken?

The Minister of External Affalrs
(Shri Swaran Singh): (a) No, Sir.
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(b) and (c). India lodged a com-
plaint against Pakistan's aggression.
This aggression has not been vacated
and 80 the complaint continues on the
agenda of the Security Council.

Pak firing In Dogral

*525. Shri Rameshwar Tantia:
Bhri Himatsingka:

Will the Minister

of Defence he
pleased to state:

(a) whether it is a fuct that one
Major was killed by the Pakistan
firing in Dograi on the 5th November,
1965,

(b) if so, whether any protest has
been lodged with the U.N. Militacy
Observers and also with the Pakistan
Government;

(e) if so, their reaction thereto;

(d) whether any compensation has
been demanded by the Indian Gov-
ernment; and

(e) whether Government are consi-
dering to take any retaliatory actiom
against this kind of action of the
Pakistan military forces during the
cease-fire?

The Minister of Defence (Shri Y.
B. Chavan): (a) Yes, Sir.

(b) to (d). This incident took place
as a result of the breach committed
by Pakistani troops of an agreement
reached in October, 1965 by both
sides that certain bunkers South of
Dograi on the East bank of the BR B
Canal would not be occupied by
either party. Despite this agreement,
Pakistan forces occupied the bunkers
on 5th November, 1065. A cease-fire
violation complaint was lodged with
the UN Observers about this flagrant
violation of the agreement. However,
the Observers attempts to persuade
Pakistan forces to withdraw from the
bunkers did not meet with any suc-
cess. Not content with this, Pakis-
tani troops opened fire with recoilless
guns, medium machine guns and
small arms from area south and
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north of Dograi in the afternoon of
November, 5 Our troops returned
the fire. The exchange of fire con-
tinued for about four hours. Pakis-
tani troops continued to fire, even
after agrecing to stop it at the inter-
vention of UN Obscrvers and only
stopped firing when again approach-
ed by UN Observers. As a result
of this firing, one Indian Major was
killed and one soldier injured.

(e) As the Pakistani troops vacated
the bunkers, no retaliatory action was
taken. However, all precautionary
measures have been taken to ensure
that, as far as possible such incidents
do mnot recur.

Printing of Broadcast Recelver License
Pass Books

*526. Shri Mobhammad Elias:
Shri Warior:
Shri 8. M. Banerjee:

‘Will the Minister of Communications
be pleased to state:

(a) whether it is a fact that the
contract for the printing of broadcast
receiver license pass books newly in=
troduced by the P. & T. Department
was given to ome, Shri J. C. Jain of
M/s. Bennett Coleman & Co., who is
sald to be a relative of one of the
Members of the P. & T. Board;

(b) if so, whether the tender of
Shri J. C. Jain was the lowest; and

(¢) if not, the special reasons for
giving contract to Shri J. C. Jain ig-
noring the lowest tender?

The Deputy Minister la the Depart-
ment of Commanications (Shri Bhaga-
wvatl): (a) No Sir; the contract was
given to M|s. Sanj Vartaman Press
under the proprietorship of Mis,
Rustom N. Vatchagandhy & Co. Shri
J. C. Jain, a constituted attorney of
the above firm is a brother of one of
the Members of the P & T Board.

(b) The tender was the lowest
amongst valid tenders and was accep-
ted after normal scrutiny.

(e) Does nol arise.

Soviet Offer of Mediation im Indo-
Pakistan Conflict

*528. Shri Nath Pai:
Shri Vishwa Nath Pandey:
Shri Kindar Lal:
Shri Onkar Lal Berwa:
Shri Hukam Chand
Kachhavalya:
Shri Bade:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that Pakis-
tan has accepted the Soviet offer of
mediation in the Indo-Pakistan con-
flict; and

(b) if so,
thereto?

The Minister of External Affaire
(Shri Swaran Singh): (a) Govern-
ment have seen newspaper reports
to this effect.

Government's reaction

(b) Government have agreed in
principle to discuss our total relations
with Pakistan at an appropriate time,
and have intimated their willingness
to do so to the BSoviet Unlon. The
Prime Minister has made it clear in
Parliament that mo territorial claims
on India will be entertained during
these talks and that there can be no
deviation from the Government's
stand that Jammu and Kashmir is an
integral part of India.
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Arms Ald from Foreign Countries

*530. Shri Harish Chandra Mathar:
Shrl Sham Lal Saraf:
Shri Madhu Limaye:
Shrl D. D. Puri;

Will the Minister of Defence be
pleased to state:

(a) whether the promised military
supplies from different countries were
affected in the context of the Pak.
aggression; and

(b) if so, lo what extent and why?

The Minister of Defence (Shri ¥. B.
Chavan): (a) and (b), Supplies of
militery equipment promised by the
US. and UK. Governments under
their Militarv Assigtance Programmes
have been suspended since Septem-
ber, 1865, after the Pakistani aggres-
sion against India. The Government
of USA has also imposed an embargo
on supply of arms and ammunition to
India and Pakistan. The Government
of UK. has suspended all supplies of
arms and ammunition on Government
to Government basis, and has also
imposed restrictions wunder which
before certain types of Defence stores
are exported, an export licence has
to be obtained Procurement of sup-
plics from Canada, France, Switzer-
land and West Germany had also been
affected by embargoes or bans on
exports. The Government of India
consider that imposition of a ban on
supply of Defence equipment to India.
equating it with Pakistan, is unjust
jnasmuch as it treats both India, the
victim of aggression, and the Pakistan.
the aggressor, on the name basis.
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Broadcasts of Speeches of Leaders of
Political Parties from ALR.

*513. Shri Madho Limaye:
Shri Kishen Pattnayak:

Will the Minister of Information and
Broadcasting be pleased to state:

(m) whether it is a fact that during
August-September, 1965, the All-India
Radlo broadcast & number of specches
by the leaders of various political
partios;

(b) whether il is also a fact that the
All-India Radip did not invite any
8SP. leader in Parliament and out-
#ide to make broadcast speech over the
Radio; and

(e) if so, the reasons for this dis-
crimination?

The Minister of Information and

Broadcasting (Shrimati Indira
Gandhi): (a) Yes, Sir.
(b) No, Sir. One Member was

invited and he broadcast un the 18th
October, 1965,

(c) Does not arise.

U. E. Ministers’ Visit to India

*534. Bhrl Hartsh Chandra Mathur:
Bhri Yashpal Singh:
Shri Marandi:
Bhri Utiya:
Bhri Rameshwar Tantla:
Shri Himatsingka:

Will the Minister of External Affairs
be pleased to state:

(a) who among the Senior Cabinet
Ministers from UJX. visited India dur-
ing last ooe year; and

(b) when the Prime Minister of
UK is likely to reciprocate the vist
of Indian Prime Minister?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Rt Honourable Mr.
Douglas Jay, President of the Board
of Trade and Rt Honourable
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Barbara Castle, Minister of
India

Mrs,
Overseas Development visited
during the last one year.

(b) The British Prime Minister has
accepted the Prime Minister's invita-
tion to visit India, but no dates have
yet been fixed for the wisit,

Raflway Minister's Visit Abroad

*535. Shri Madho Limaye: Will
the Prime Minlster be pleased to state:

(a) the nature and scope of the
Railway Minister's mission abroad es-
peeially in USA.; and

(b) whether he was authorised by
Government to explain India's stand
on Indo-Pak relations and Kashmir to
the representatives of the US. end
UK. Governments?

The Prime Minister and Minister of
Atomlc Energy (Shri Lal Bahadur
Shastri): (a) and (b). Shri S. K. Patil
was deputed to certain countries to
explain India's position in relation to
the recent Indo-Pakistan conflict. A
statement sent to me by Shri Patil
stating the scope of his discussions
abroad is given below:

Statement

As desired by you, I visited some
ecountiries of Latin America and the
USA. to explain to important per-
sonalities in these countries, our posi-
tion regarding the recent Indo-Pak.
conflict in Kashmir and certain other
issucs of importance to us and our
relations with these countries. On
my return journey, 1 wisited the
United Kingdom alse. 1 wrote to you
while I was abroad and I made an
oral report also on my return home.
I am now sending this brief note.

The discussions which I had, cover-
od a number of subjects which crop-
ped up as matters of moment and
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interest. 1 might categorise the main
subjects under five heads. These are:

(i) Kashmir being a&n integral
part of India, nobody outside
India has any right to st im
judgement over this issue.

(i) All talk about plebiscite is »
loose talk and neither legally,
constitutionally, practically
nor psychologically the plea
for plebiscite can be sustained
even for a minute. The con-
sequences of plebiscite would
be so disastrous that no
Indian Government could ever
subscribe to it.

(ili) Pakistan dared commit a
naked aggression against
India because of the modern
and sophisticated arms which
she received in plenty for

practically nothing  from
countries which were friendly
to India. The least these

friendly countries could do
was to stop supplies of arms,
whether new or in replace-
ment, to Pakistan until dur-
able peace could be guarante-
ed

(iv) The economic aid to India
both in the pipeline and in
the shape of mew commit-
ments must continue, notwith-
standing this  unfortunate
confiict,

(v) The month-to-month supplies
under PL 480 have defcated
the most Important purpose
for which public Law 480 was
enacted by the Congress of
the U1.S.A. There ought to be
a long-term agreement of
these supplies to stabillse
prices at a reasonable level.

I have reason to believe that a
detailed personal enunciation of our
stand has helped in its better appre-
clation. it ede
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Berder Boady

1371, Shri Pagri:
Shri Madhku Limaye:

Wil the Minister of Defemce be
pleased to state:

(a) the expenditure Incurred by
Government on the salaries/allowances
of the Officers who had been suspend-
ed on account of their involvement in
the Border Road construction cases;
and PRV

(b) whether Government had re-
quisitioned the services of thess
Officers for front-line duties, pending
the completion of the prosecutions
against them, during the recent fight-
ing between India and Pakistan in
August-September 19637

The Minister of Defence (Shri ¥. B
Chavan): (a) The information is
being obtained from the concerned
authorities, and will be placed on the
Table of the House.

(b) No, Sir.

Amenities in Tellichery Telephone
Exchange

1392, Shri A. K. Gopalan: Will the
Minister of Communications be pleased
to state:

(a) whether it is a fact that
dormitory, rest-room and recreation
tacilities at Tellichery Telephone Ex-
change are lacking; and

(b) it so, the steps proposed to be
taken in the matter?

The Deputy Minister in the Depart-
ment of Communicationa (Shri Bhaga-
vat): (a) and (b). Temporary
arrangements have been made for
provision of some amenities by allot-
ting a portion of a separate building
recently rented for offices.

Sanction for construction of new
telecom. building has been accorded
St a cost of Rs. 1,81.400. This pro-
Yides for amenities also.
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LNA. Varakkal

1593. 8hri A. K QGopalan: Will tae
Minjster of Defence be pleased w
state:

(a) whetber it is a fact that ILN.S.
Varskiral is proposed to be shifted %o
Coimbatore; and

(b) Uf so, the reasons therefor?

The Minister of Defence (Shri Y. B,
Chavan): (a) The Petty Officers’
Leadership School formerly known as
IN.S. Varakkal (and since re-named
INS Agrani) has already besn
shifted to Coimbatore.

(b) The decision to shift she School
was taken on considerations of
administrative convenience.

Bundernagar-Tatanagar Telephens
Exchange

13%4. Dr. Sarojinl Mahishi: Will
the Minister of C ications be
pleased to refer to the reply given
to Unstarred Question No. 1008 om
the 30th August, 1965 and state at
what stage the installation of the tele-

phone exchange at Sundernagar-
Tatanagar (Singhbhum) stands at
present?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhagn-
vatl): A building for the exchange
has been rented and the installation
of the exchange equipment is in pro-
gress, It is expected that the exchange
will be commissioned in service im
December, 1065.
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Pak. Infiltrations

13%6. Shri Krishna Deo Tripathi:
Will the Minister of Defence be
pleased to state:

(a) whether there have been any
inflitrations of Pakistani armed per-
sonnel In Jammu and Kashmir since
the cease-fire; .ol

(b) the pumber of infiltrators killed
and arrested g0 far in Jammu and
Kashmu and in  other parts of the
country; and

(c) whether the captured inflltrators
will be treated as prisoners of war
keeping in view the fact that they
are irregulare?

The Minister of Defence (Shri ¥. B.
Chavan): (a) Ome or two fresh
groups of infiltrators have been noticed
after the cease-fire.

(b) About 1200
been killed so far.

inflitrators have

(e) Those who qualify for treat-
ment as prisoners of war under the
Geneva Convention are given all
necessary facilities provided for under
that Convention_ All other prisoners
are also treated with conslderation
sad bwmenity.
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Post Offices in Rented Buildings in
Orlssa

1397. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Communica-
tions be pleased to state:

(a) the number of Post Offices in
Orissa State housed in rented build-
ings at present; and

(b) the total amount of rent paid
by Government for various Pust
Offices 9o far during the Third Five
Year Plan?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhoga-
watl): (a) 307 Post Odfices.

(b) Rs. 7.42,992 5TP uptp October,
1965.

Btaff Quarters for A.LR. Employces

1398 Shri Dhuleshwar Meema:
Shri Ramachandra Ulaka:

Will the Minister of Information
and Broadcasting be pleased to refer
to the reply given to Unstarred Ques-
tion No. 3366 on the 10th May, 1866
and state:

(a) whether the proposals for the
construction of staff quarters at
warious centres of the All-India Radio
have since been considered; and

(b) it 0, the details thercof?

The Minister of Information and
Broadcasing ( Inidra
Gandhi): (a) and (b). Provision for
the construction of staff quarters at
various centres of All India Radio has
been propesed for inclusion in the
Fourth Five Year Plan. The details
will be known only after the Plan
has been finally approved.

Depesits in Pest Offices in Rajasthan

1399. Bhri Dhuleshwar Meoma:
8hrl Ramachandrs Ulaka:

Will the Minister of Communica-
tions be pleased to  state the total
amount of gross deposits in the
various Post Offices of Rajasthan unde
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the amall savings scheme as on the
30th September, 19037

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
watl): The total amount of grose
deposits made in post offices in Rajas-
than during the period from the 1s%
January, 1965 to 30th September, 1965
in Savings Bank, CT.D. and Certi-
ficates is Ras. 5,66,03 447

Outstanding Telephone Reveans I
Rajasthan

1400. 8hri Dbuleshwar Mesna:
Ahri Ramachandry Ulaka:

Will the Minister of Communios-
Gens be pleased io stale:

(a) the amount of telephone revenua
outstanding at present in Rajasthem;
and

(b) the steps taken to recover the
same?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vatl): (a) Rs, 288 thousands as on lst
October, 1965 in respect of bills issued
upto 31st March. 1965.

(b) Steps, such as, personal contact
with the defaulting subscribers, re-
course to legal actiom, where neces-
sary, are taken with a view to secure
sctilement, Action has also been
taken to enforce the disconnection of
telephones of defaulting subscribers
both private and Government.

Postal Services in Rajasthan

140L Shri Dhuleshwar Meena:
Shri Ramachandrs Ulaka:

Will the Minister of Communica-
tions be pleased to state the number
of villages coversd by the pastal ser-
vices in Rajasthan till the eod of
September, 19057

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vatl): A stateroent is given below:

) Statement
All the inhabited villages in Rejas-
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than have the facility of delivery of
mails either through the regular
delivery staff of a post office or
through special mazdoors. During the
Third Plan period, improvements have
been made in the frequency of delivery
service. The position as on 30th Sep-
tember, 1865 is indicated below:

Frequency of
delivery service

Number of
villages served

as on 30th
September, 1088
Daily 8,762
Tri-weekly 8,116
Bi-weekly 7,923
Weekly 9,008
Over a week 239

As regards extension of pastal ser-
vices by opening post offices, thers
were 14 Head Offices, 521 Depart-
mental Sub-offices, 95 Extra-depart-
mental Sub-offices and 4,999 Branch
offices in Rajasthan as on 30th Sep-
tember, 1965.

Uri-Poonch Road
1402. Shri Ram Harkh Yadav: Will
the Minister of Defence be pleased to
state:

(a) whether it is a fact that the 35-
mile long road link from Uri to Poonch
has been thrown open to the publie
and wvehicular traffic recently; and

(b) it so, the importance and public
wtility of the road?

The Minister of Defence (Bhri Y. B.
Chavan): (a) The road link between
Uri and Poonch was completed on
2nd November, 1065. This road has
not been thrown open to the general
public and to wehicular traffic as it
passes through restricted areas.
Civillan trafie can, however, use this
road with special permission.

(b) When this road is thrown open
to public it will shorten the distance
between Poonch snd Url and betwesn
Poonch end the Srinager valley, as
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otherwise the route from Poonch %o (@) If so, whea this will be Anally
Uri and Srinagar is via Jemmu and dome?

she Banihal Pass—a much longer
distance. The Prime Minisier and Minisier of
Atomic Energy (Shri Lal Bahadur
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Magaland Affairs

1404, Shri Lakhmu Bhawanl: Will
the Prime Minister be pleased to state:

(a) whether it has since been decid-

od by Government that the question

of Nagas and their status will now
be dealt with by the Ministry of
Home Affairs and not by the Ministry
ot Externnl Affairs as is being dome

=0 {ur; and

Bhastri): (a) end (b). As already
stated by me in the Lok Sabha on
30th August, 1965, in answer to Star-
red Question No. 270 by Smt. Savitri
Nigam and others, Government have
sccepted in principle that Nagaland
being an integral pary of India,
matters relating to Nagaland fall out-
side the usual scope of the functions
of the Ministry of External Affairs.
They should more appropriately be
dealt with by the Ministry of Home
Aftairs. However, in the context of
the existing situation, a change in the
present arrangement would have to
wait for some more time.

arfwerl wrwwe ¥ gemgy safent
& woulf WY iy forar amn

1405. st ¥ o aifem :
§t geaTe wew

T TAT W4T UE AT ST O
war fF
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¥ gy ¥ Aare gre W ok e &
TR i ww aw ferd grew ofard 3
o% w==1 w1 ME ¥A T qwww W §;
11

(w) ww a% @ T M fod
o el #1 wregarT qeut et  ?

sfereen woft (st qTweeroTe wegTer):
(%) w® TwrE W e o doww @
*N gAY ¥ oF T & e
twmeT &, wPF ¥ Wt T AT &
#faat & oF TJ3T AT ATH] W
Tow A9 @, st gzE R oA
Toft ques om afror ¥ aen 8
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farer ¥ forg feeftr sy 34 & fam,
w7 A% g & W v § fag
waA & & fag §

(w) wrf o7 a7

N. C. C, Cadets

1406, Shrl Lakhmu Bhawanl: Will
the Minister of Defence be pleased to
state:

(a) the tota] number of NCC
Cadets (both senior and junior divi-
sions separately) in Madhya Pradesh;

(b) the number of girl cadets m
each division; and

(¢) whether the scheme has besa
made compulsory in all schools and
solleges? ‘

The Minister of Defence (Shri ¥. B.
Chavan): (a) and (b). On the 30th
September, 1985, the strength of
N.C.C. Cadets in Madhya Pradesh and
number of Girl Cadets in each Divi-
sion there was as follows:

Senior
Division
N.C.C.

Junior
Division
N.C.C.

Total number of N.C.C..
Cadets

Total aumber of Girl
Cadets . )

67,200 32,950

3.600- 4,250

(c) The NC.C. is compulsory for
all able-bodied male under-graduates
in Colleges and Universities only.

e aay are wehwfeat & feq s
wenr
1407. ot fadwrr wew: s
wuTY Hat oz T € o v e
(%) w1 ag @v ¢ fr wfegw
WAt ITR AT ATC wHArd A9 X
TEME TAT I A FIHTTE Y
(w) =fz 21, 1 wa=rir "9 #
AT FT AT AT A oo
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0l § #oinm T Y 69 g € Tk
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aeETC AT F1 FEn gAan k@ iy

Hestile Action of Rebel Nagas
1408. Bbri Sabodh Hansda:

Will the Minister of External Affalrs
be plessed to state:
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(a) whether it is a fact thay Lhe
bostile activities of the rebel Nagas
have increased in the present times
in the Nagaland;

(b) if so, the number of people
sbducted from Manipur and other
pluces; and
(c) the steps being taken to meed
the situation?

The Minister of External Affabre
(Bhri Swaran Siagh): (a) There has
been an increase of hostile activities
in Nogaland during the last two
manths.

(b) 219 persons have been abduct-
ed in Nagaland and 38 in Manipur
during the months of September and
October.

(c) The civil administration is tak-
ing necessary steps in accordance
with the law for protecting life and
property. Whenever the violation of
terms of ceasefire agreement by the
underground Nagas amounts to com-
mission of offence under the normal
laws, legal police action is being taken
against the offenders. The Peace Mis-
slon is also being informed from time
to time to take up the matter in a
suitable manner with the underground
leaders to stop recurrence of such
incidents.

N.D.F. Centributions by Detenws

1409. Shri 5. M. Banerjee: Will the
Prime Minister be pleased to state:

NOVEMBER 29, 1063 Written Answers 4316

(@) whether it is a fact that the
DIR. detenus in Trivandrum (Kerala)
belonging to the left communist group
have donated some mooey towards
the National Defence Fund from sheir
sllowances; and

(b H s e smoumt of thoso
dama tlome T

The Prime Minister and Minister of
Atomio Energy (Shri Lal Bahadur
Shastri): (a) Yes.

(b) Re. B237 P.

N.0.C. Bimisnie

1410. Shri Earni Singhjl: Will the
Minister of Defence be pleased to
state:

(a) tha total number of N.C.C.
students in the country at  present
and the number of they
fire per year per student with .32 and
303 rifles respectively; and

(d) whether Goavernment have pro-
posals to intensify this training?

The Minister of Defence (Shri Y, B.
Chavan): (a) The total number of

N.CC. cadets in the country on the
30th September, 1865, is given below:

Senior Division NCC ..
Junior Division NCC ..

10,18,488
5,25,856

The number of cartridges, NCC
cadets fire per year per head with .22
and .303 rifles is as under:

SENIOR DIVISION
Army Wing (Bayi)
‘22 Riﬂ;e v
-301 Ri
Naval Win
+22 Rifle
-303 Rifle

Air Wing

303 Rifle .
Officers Trowsing Usit
+22 Rifle . . .

+303 Rifle

per vadet
per cadet

per vear.

. %5 Rounds
. per year,

12 Rounds

. 20 Rounds

per cadet
25 Rounds

per year,
per cadet

per year,

« 35 Rounds per cadet per year,

39 Rounds per cadet per
(19t year cadet)

. 30 Rounds per cadet per yedr.

year



4317 Written Answers AGRAHAYANA 8, 1887 (SAKA) Written Aumn‘s]g

Girls Division

JUNIOR DIVISION
Army Wing (Boys)

+22 Rofle "

Nowal Wi
+22 Rifle

Air Wi
‘BRe .

Avmy Wing {Girls)
-22 Rifle .

10 Rounds per cadet per vear,

10 Rounds per cadet per vear.
. 20 Rounds per cadet per vear,
. 20 Rounds per cadet per year,

10 Rounds per cadet per year,

(b) There is no proposal to increase
the number of rounds of ammunition
to be fired by NCC cadets. However,
the NCC training has already been
intensified in the context of the pre-
sent situation. Greater emphasis is
now laid on weapon training, fleld
training and subjects like civil defence,
fire fighting, traffic control, evacuation
of casualties, rescue work and mam-
ning of posts.

wfirs aiwi ¥ g w o fam &
wHard
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T FA=fE & fag fawnfig amg
vt fifae garty & | o g
mifegt ¥ gfqaroasz ard oft W 13
Rists in Adem

1412 Bhri P. C. Borooah:
Shri Kolla Venkalah:

‘Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that during
the recent riotg in Aden, the rioters
attacked the Indians and damaged
their property; and

(b) it so, what is the official infor-
mation regarding the damage to the
Indian peaple and property there?

The Minister of Extermal Affalrs
(8hri S8waran Bingh): (a) and (b).
During the recent riots in Aden, cars
and property owned by some Indians,
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roughtly wvalued at Rs. 1 lakhs, got
damaged but no Indmn national was
artacked.

qewry] yfiare
1418, wio O waYET wifgar :
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oA ko
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Use of Captured Arms

1414. Shri B. K. Das: Will the Minis-
tar of Defence be pleased to state:

(a) whether it is & fact that India
has been gaked by the USA. not to
use any arms which were supplied by
that country to Pakistan and captured
by the Indian forces during the Indo-
Pakistan conflict;

(b) whether Government have ao-
cepted that position; and

(e) if go, the reasons therefort

The Minister of Defence (Shri Y B,
Chavan): (a) No, Sir.

(b) and (c). Do not arise.
Damage doe to Indo-Pak Confilet

1415. Shri P. R. Chakraverti:
8hri K. N. Tiwary:
Shri Balakrishnan:

Will the Minister of CoOmmumnies-
tions be pleased to state:

(a) the steps taken by the Posta
and Telegraphs Board to make ita
Fourth Plan and other development
programmes more defence-oriented;

(b) whether the Board has decided
not to open Post Offices or Telegraph
Offices in small willages and at new
places except when required for
defence or civil defence needs;

(c) whether the Posts and Tele-
graphs Department has suffered any
damage due to the Indo-Pakistan con-
flict; and

(d) whether during the Emergency
and heavy enemy attacks, the coun-
try’s lineg of communications had
been regularly maintained?

The Deputy Minister in the Depart-
meni of Communications (Shri Bhaga-
vatl): (a) The P. & T. Board has
under conslderation provision of an
extensive telecommunication net-work
for the defence authorities in the
fourth Plan.

(b)Y With a view to ensuring the
maximum economy In the present fin-
ancial stringency and for conserving
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mores for defence needs it has besm
decided that (i) extra-departmental
branch post offices will not be open-
ad except where a firm commitment
has already been entered into, (ii)
talegraph offices will not be opened
except where they are necessary as
a defence requirement and (iil) no
long distance public cal] offices will
be opened except where the work has
already been started or some financial
commitment has been entered into.
This will not apply, however, to long
distance public call offices reguired
ag part of the defence cffort. The
restriction will not also apply to long
distance public call offices required
by State Government for civil defen-
e purposes in the border areas.

(c) The Posts and Telegraphs De-
partment has suffered losses amount-
ing to Rs. 2,19,91240, =0 far as infor-
mation is available, besides wvarious
articles of stock destroyed due to the
Indo-Pakistan conflict The break-up
of this figure iz as below:—

Postal Rs. 479640
Tealegrah Rs. 1,75,527.00
Telrphnne Rs. 39,589.00

(d) The lines of communications
were generally maintained satisfac-
torily, but some unavoidable delay to
certain mails in the border arcas was
caused owing to the following rea-
mons;

(i) Cancellation of night air
flights on trunk routes and cancella-
tion of @ number of flights on branch
lines by TAC.

(li) Cancellation of some mail
carrying trains on the trunk routes,
on Northern Railways iIn Punjab
Circle,

(iil) Black out restrictions In
trains and sorting offices at Railway
Stations.

(iv) Disruption of road services
in border areas due to heavy shelling
by the enemy.

(v) Adr-reid plarmg which due
to their frequency caused dislocation
of work.

Entertalament by Film Artistes at the
Freal

1418, 8hrl P. R. Chakraveril:
Shri P. C, Borooah:
Shri Onkar Lal Berwa:

Will the Minister of Imformatiom
amd Broadoasting be pleased io state:

(a) whether Government l‘uw:- call-
od upon film artistes to make periodi-
eal trips 1o the front o entertain the

troops;

{b) whether Government have
evolved a scheme to help the pro-
ducers to produce war films;, and

(¢) whether the ALR. artistes and
other muasiciang have been spcoially
allowed to visit the front?

The Minister of Information and
Broadcasting (Shrimati Indra
Gandhi): (a) The Government have
not called upon any fllm artistes to
make periodical trips to the forward
areas to entertain troops. However
some artistes have, on their own
request, been permitted by the Def-
ence authorities to visit forward areas
to entertain the troops.

(b) The Films Division has assign=
ed the production of a few documen-
taries bearing on the present emer-
gency to private producers. In addi-
tion, it has been decided that where
a private producer wants to produce
a film for donstion to Government, he
may be supplied, on his request, stock
shots, free of charge, from the stocks
of the Films Division, subject to the
condition that the total length of the
stock shots will not exceed 25 per
cent of the length of the film. The
Ministry of Defcnce also  pro-
vide, on payment, assistance to
private  producers ry  the prmed
farces 1 the production of feature
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film relating to the emergency, sub-
ject to certain conditions,

(¢) Whenever there are large con-
centratlon of services personnel and
d 1 and public
lrrangements for entertainment are
not available, it has been the prac-
tice with All India Radio to organise
concerts and variety programmes for
the troops in their own camps and
cantonment areas. PEntertainment of
troops by radio artistes has thus been
a regular feature. Some radio artistes
have already visited the forward
areas for the purpose.

Publicity of Acts of Bravery of Jawans

1417. Shri Shree Narayan Das: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) whether any and if so, what
steps have been taken to compile and
publicise the acts of bravery and hero-
ism displayed by our armed person-
nel during the fight with Pakistan in
the various scctors during the months
of August and September, 1965; and

{b) if so, whether a copy of the
compilation will be laid on the Table?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) Acts of bravery and
heroism of Armed Forces personnel
in various sectors during the opera-
tions ogainst Pakistan in the months
of August and September last have
been publicised from time to time
through the Press and over the Radio.
Arrangements have also been made
to display photographs at wvarious
exhibitions highlighting such aects,
Documentaries and newsreels on the
subject have also been released for
exhibition in cinema houses.

A pamphlet entitled, “Harvest of
Glory” and its Hindi version, “Viron
Ki Gaurav Gatha”, have been pub-
lished and copies are being widely
distributed; the Urdu edition is under
print. It is proposed to bring out
another pamphlet om the basis of
further material which is being com-
plled.
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(b) Copies of the pamphlets, “Har-
vest of Glory” and “Viron Ki Gaurav
Gatha®, as also Press releases dated
17th and 19th November, 1965, have
been placed in the Library of Parlia-
ment.

Anti-aircraft Guns

1418, Shri Shree Narayan Das: Wil
the Mini of Def 1 d to
state:

(a) whether in the situation created
by Pakistani aggression and Chinese
threat, any estimate has been made a8
to our requirements of anti-aireraft
§uns for the protection of our cities
and important air-bases;

(b) if 30, the result thereof; and

(c) the steps taken to meet the ree
Quirements?

The Minister of Defence (Shri Y. B.
Chavan): (a) to (¢). The need for
protecting areas vulnerable to air
attacks and the requirements of anti-
aircraft guns is kept constantly under
review, more so after the recent Indo-
Pakistan hostilities. It will not be in
public interest to disclose results of
such reviews.

Production of Aircrafts at HAL.

1419. Shri 8. M. Banerjee:
Shri Sidheshwar Prasad:
Shri P. C. Borooah:
Shri D. D. Purl:
Shri Basappa:
Shri Mohsin:
Shrimatj Maimoona Saltan:
Sbri Linga Reddy:

Will the Minister of Defence be
pleased to state:

(a) whether the production of air-
crafts at the Hindustan Aircraft Limit-
ed, Bangalore has increased;

(b) it =0, to what extent; and

(e} the steps taken to produce new
types of fighting planes and to achieve
self-gufficiency in regard to the com-
ponents which are imported from
abroad?
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The Minister of Defence Production
in the Minisiry of Défence (Shri A, M.
Thomas): (a) Yes, Sir.

(b) It will not be in public interest
%o disclose details of production,

(c) At present there is no proposal
to produce new types of fighting
planes. As regards self-sufficiency,
an Accessories Division is being set
up at Hindustan Aircraft Limited
(Bangalore Division) for manufacture
of certain aircraft parts and acces-
sories, e.g.. wheels and brakes, under-
carriages, hydraulic equipment, instru-
ments and accessories, air-condition-
ing and pressurisation equipment,
etc.  which  were hitherto being
imported.

Fensien Rules for Defence Establigh-
ment Empleyees

1420. Shri 8. M. Banerjee: Will the
Minister of Defence be pleased to
state;

(a) whether the pension rules for
the civilian employees in defence es-
tablishments have been revised;

(b) if not, why;

(c) whether it is a fact that only
30 per cent of the extra temporary
service prior to the lst August, 1949
is counted for pension;

(d) if so, the reasons therefor; and

(e) the steps taken to rectify this
anomaly?

The Minister of Defence (Shri Y. B.
Chavan): (a) and (b). Yes, Sir. The
Pension rules for civilians in Defence
Establishments have been revised on
the basis of the orders issued on the
«ivil side from time to time.

(e) Yes, Sir,

(d) and (e). Since the ETE staff
was recruited on ‘as required’ basis
locally and generally on daily rates
of pay, the ETE service has been held
a3 inferior in category to regular
Vemporary service. The nature of
their employment itself approsched
She ‘omsual' category. The Second Pay

Commission also did not recommend
parity between the ETE siaff and
regular temporary staff. Its recom-
mendation was that while temporary
service should count In full for pur-
pose of pension, exitra temporary
service should count as half only.

Wage Board for Engineering Industry

1421, Shri S. M. Banerjee: Will the
Minister of Labour and Empiloyment
be pleased to state:

(a) whether the Engineering Woge
Board has submitted its report;

(o) if not, the reasons for the delay;

(¢) when the report is likely to be
submitted? 14

The Minister of Labour and Employ-
ment (Shrl D. Sanjivayya): (a) No.

(b) The Wage Board was constitut-
ed in December, 1864, It has
to  deal with a large industry
comprising diverse lines of produc-
tion.

(c) It is difficult to say preciscly at
this stage when the Board will be
able to submit its report. But the
Board is proceeding with its work as
expeditiously as possible,

mw ¥ sdwifot e dir
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7 1424 Dr, L. M. Shghvi: Will the
Minister of Communications be
YT AATTCHR (ﬁ ot )= pleased to state:
(%) o, 7 (a) whether Government have for-

(@) wwr aft Jzar

Territorial Army

1423, Dr. L. M. Singhvl: Wil the
Minister of Defence be pleased to
sate:

() whether jt is a fact that om »
substantive posting in the Territorial
Army, an officer does not get any ad-
ditional or deputation allowance;

(b) whether it is proposed to
rationalise and rectify the service
conditions in the Territorial Army;

(e) if s0, on what lines; and

(d) if not, the reasonyg thersfor?

The Minlsier of Defence (Shri Y. B.
Chavan): (a) The term ‘substantive
posting’ is not applicable in the Terri-
torial Army. A Territorial Army
Officer, when embodied, gets pay and
allowances on the some scales as are
spplicable to equivalent ranks of the
regular Army, except in the case of
Government servants  whose civil
emoluments, if higher, are protected.
Territorial Army Officers belong to
the Territorial Army and are, there-
fore. not entitled to an additional or
a deputation allowance while serviag
in this organisation.

(b)Y to (d). The terms and condi-
tions of service of personnel of the
Territorial Army arc based on the
consideration that the Territorial
Army offers only part-time employ-
ment, intended for citizens who have
other gminful vocations. However,
their terms and conditions of service
are being examined top remove ano-
malies nnd possible hardships.

mulated a comprebensive plan for
converting existing manual telephome
exch into aut tic telephone
exchanges and whether it js being
satisfactorily implemented according
to targets;

(b) whether it would be pomible
for Government to have automatic ex-
changes in all cities with a population
of more than two lakhs within the
next two years; and

(e) if so, the cities
covered?

likely to be

The Deputy Minister in the Departi-
ment of Communications (Shri Bhags-
vati): (a) No decision has been taken
for converting all manual exchanges
t0o automatic working.

(b) No.

(c) Only the following manual
exchanges are likely to be converted
to automatic working during the next
two yedrs:

(1)
(2)
(3)
4)
(5)
(8)

Vijayawada,

Surat.

Nasik.

Jamshedpur.

Tiruchirapalli.

Dharwar exchange in Hubli-
Dharwar area.

Ernakulam exchange in
Cochin-Ernakulam area.

—

(7
Removal of Boundary Pillary by
Pakistan
1425, Bbri 8. C. Samanta:

Bhri Sabodh Hansda:
Shri M. L. Dwivedi:

Will the Minister of External Affalrs
be pleased to refer to the reply given



4389 Written Awsnoers AGRAHAYANA §, 1887 (SAKA) Written Amswersqaac

%o Starred Question No. 112 on the
2rd August, 1965 and state:

(a) whether casey of removal of
boundary plllars from some Wesd
Bengal border areas were discussed in
the B2nd Conference of the Directors
of Land Records and Surveys, Wes
Bengal and Kast Pakistan held in
Caleutta on the 30th and 31s Auguet
| __H

(b) if so, the decisions taken;

(c) whether any further incident
bhas happened after the 3l1st August,
1965; and

(d) if so, where?

The Minlster of External Affalrs
(Shri Swaran Singh): (a) Yes, Sir.

(b) It was decided that all the mis-
ging pillars in the sector concerned
would be replaced mmmediately after
the other fleld work in the sector is
complete and the restoration of the
missing pillars would be completed
by the 30th June, 1988

(e) Mo, Bir.
(d) Does not arise. bt bl
far fmma wrown
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Indian Navy

Shri P. R. Chakraverti:
Shri P. C. Borooah:

Will the Minister of Defenee be
Pleased to state:

(a) whether it is a fact that the
Indian Navy successfully bottled up
the entire Pakistan Navy inside
Karachi Port during the hostilities; and
2001 (AI) LsSD—4

1431,

(b) whether the Indian Navy took
upon itself the task of checking every
ship sailing into the Indian Ports?

The Minister of Defence (Shri Y. B.
Chavan): (a) -and (b). Yes, Sir.
During the hostilities, the Pakistan
Navy did not venture out of Karachi
port except on one occasion when one
of the ships of the Pakistan Navy was
disggise_d as a merchantman.

An Examination Service was insti-
tuted’ at the ports of Bombay, Goa,
Cochin, Madras, Vishakhapatnam and
Calcutta with the object of stopping
and examining any vessel entering
any of the above ports.

Diplomatic Missions -

Shri P, R. Chakraverti:
Shri K, N. Tiwary:

1432.

Will the Minister of External Affairs
e pleased to state:

(a) the countries whare Government
ropose to set up Diplomatic Missions
during-the year 1965-66;

(b) whether there is any scheme of
upgrading the foreign missions in
some countries; a.nd

(c) if so, where?

The Minister of External Affairs
(Shri Swaran Singh): (a) A Mission
was. established in Jordan during the
current year.

(b) and (c). The Mission in Singa-
pore has been upgraded to that of a
High Commission.

Construction of Frigates

1433, Shri Vidya Charan Shukla;

Shri P. C. Borooah:

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No. 594 on the 13th
September, 1965 and state the pro-
gress so far made for the construetion
of Leander Class Frigates FSA-34
in India?

The Minister of Defence Production
in the Ministry of Defence (Shri A. M.
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Thomas): The work on the augmen-
tation of facilities required for the
construction of the Frigates in the
Mazagon Dock Limited, Bombay, is
being executed on a priorfty basis,
The training of the officers and tech-
nicians of the Mazagon Dock Limited,
Bombay, for the Frigate project is
progressing in the shipyards of the
collaborators, M/s. Vickers Limited
and M/s, Yarrow & Co. Limited.
Orders for the supply of machinery
and equipment, of the collaborators'
manufacture, for the firm4 Frigate,
have been placed on them. Orders
for the supply of special steel, re-
quired for the first Frigate, too have
been placed in the UK.

Freedom Fighter Plames from U.S.A.

1434. Shri Vidya Charam Shukis:
Shri R. §. Pandey:
Shri Rajeshwar Patel:

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No. 569 on the 13th
September, 1965 and state the progress
made with regard to the procurement
of Freedom Fighter planes for LAF
from the U.S.A. Government?

The Minister of Defence (Shri Y. B.
Chavan): The US Government have
suspended the shipment of all mili-
tary supplies to India against out-
standing commitments and have
deferred consideration of new pro-
posals for military assistance. In this
context the procurement proposal has
made no progress.
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Pak. Paratroopers

1434. Shri B, S. Pandey:
Shri Jashvant Mehta:
Shri Harl Vishnu Kamath:
Shri D. C. Sharma:

Will the Minister of Defence be
pleased to state:

(a) whether Government have
assessed the number of Pakistani
Paratroopers released through the
planeg by Pakistan; and

(b) it so, the number of the Para-
troopers captured so far?

The Minister of Defence (Shri ¥. B.
Chavan): (a) and (b), A few hundred
Pakistani armed paratroopers were
dropped near airflelds close to the
India-West Pakistan border on 6th
September. The bulk of the para-
troopers dropped by Pakistan has been
accounted for, either by killing or
capture or escape back to Pakistan.

Baak of Ohima

1437. Shri R. 8. Pandey: Will the
Minister of External Affalrs be
pleased to state:

(a) whether it is a fact that China
has recenily protested against the
elosure of the Bank of China and
about its sssels;
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(k) if so, the contents of the Chi-
nese protest note; and

(c) the reaclion of Government
thereto?
The Minlster of Exfernal ANairs

(SBrl Swarap Singh): (a) Yes, Sir.

(b) and (c). Thke Chinese note
together with Government of India's
teply dated the 20th October, 1965,
are being laid on the Table of the
House. [Placed in Library. See No.
LT-5253/65].

Recrulting Centres in Punjab

1438. Shri Daljit Singh: Will the
Minister of Defemce be pleased to
state:

(a) whether it js a fact that young-
men are coming in very large num-
bers at the Recruiting Centres in
Punjab, especially in the backward
areas, but a few of them are recruit-
ed and others return disappointed;
and

(b) if so, whether Government will
set up more recruiting centres in the
above area?

The Minister of Defence (Shri ¥. B,
Chavan): (a) From recruitment angle
there is no backward area in Punjab.
In the Army candidates who conform
to the physical standards and age
limits are enrolled subject to the
availability of demands irrcspective
of the area they come from. In the
Air Force, however, recruitment s
made on the basis of psychological
tests administered to the candidates
and those who make the minimum
grade for selection and are medically
fit are recruited against the available

i Those selected candidates
who are not covered by the available
vacancies are kept on the wailing
lists for absorption in the subsequent
tourses subject to their fulfilling the
ronditions of enrolment at that time.
Response to recruitment in Punjab in
both thve Services is satisfactory.

(b)) In view of the satisfactory res-
Ponse as stated in reply to part (a)
f the question, it is not intended to

set up any additional Recruiting
Offices either for Army or Air Forfce
in any part of the Punjab.

Sikkim-Tibet Border

M9, Shri Yashpal Sthgh:
Shri P. C. Borooah:

Will the Minister of External Aflalm
be pleased to state:

(a) whether Government’y attention
has been drawn towards the declara-
tion by the Chinese Foreign Minister
that the Sikkim-Tibet border does not
come within the purview of the Sino-
Indian border; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of External Affalrs
(Shri Swaran Singh): (a) Yes, Sir.

(b) The present Chinese attitude is
a8 complete change from China's ear-
lier stand on this isswe. As is well-
known, gpeclal treaty relations exist
between India and Sikkim, and as re-
cently as 1860, the Chinese Premicr.
Mr. Chou En-lai, speaking at a press
conference in New Delhi had endorsed
this relationship. He declared at this

press conference, “China respects
India's relations with Sikkim and
Bhutan”.

Telephooe Exchanges in  Border
Areas

1440. Dr. L. M. Singhvi: Will the
Minister of Communications be plens-

ed to state:

(a) whether it is a fact that a spe-
cial study of the working of the Tele-
phone Exchanges in border areas har
been made;

(b) if so, the general
arrived at; and

(c) the steps belng taken to protect
the existing as well as new Telephone
Exchange  buildings from enemy
bombing?

The Depuiy Minister in the Depart-
ment of Communications Shri
Bhagavati): (a) and (b). The work-

conclusions
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ing of Telephone Exchanges ip the
border areas is continuously under
special watch and observation and all
possible steps are taken to maintain
the service efficiency. The services
in guch areas have been working quite
satisfactorily.,

(c) Required steps as advised by
Civil Defence authoritics and in con-
sultation with them are taken.

Indlan Residents in Ceylom

1441. Shri Kajrolkar: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether the two new Bills in-
troduced in the House of Representa-
tives in Ceylon, caused dismay and
annoyance in the minds of the non-
citizens, mainly Indian residents in
Ceylon;

(b) if so, the steps proposed to be
taken at diplomatic level to safeguard
the rights of the non-citizens as per
the agreement recently entered into
between the Prime Minister, Shri
Shastri and Shrimati Bandaranaike
former Prime Minister of Ceylon;

(c) whether it is difficult to produce
birth cer'i7#n*as of parents and grand-
parents lo serure citizenship rights of
non-residents; and

(d) whether this excuse gives room

to oust the genuine citizens from
Ceylon?
The Minister of FExicrnal Affairs

(Shri Swaran Singh): fa) It is not
clear as to which bills the hon. Mem-
ber is referring to. However Gove-
ernment are not aware of any distress
amongst the Indian residents in Ceylon
on ac.ount of any new bills.

(b) Does not arise.

(e} This depends on the
each case.

(dY The High Commission of India
in Colombo takes steps to confirm
Indian nationality of the deportees
before their deportation to India.

facts of
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Arab Press

1442, Shri Heda: Will the Minister
of External Affairs be pleased to state:

(a) whether Government have
studied the Arab Press in the Arab
countriegs on their attitude on Pakis-
tan's aggression on India;

(b) if so, what is their assessment;

(c) the counter-measures taken to
get over the misunderstanduig and
misconceptions?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) By and large, the sober uection
of the Arab Press fell in line with the
declaration of the Arab Summit Con-
ference. They expressed concerp at
the Indo-Pakistan conflict and appeal-
ed 1o both the countries to seltle their
differences by peacefu] methods. How-
ever, some newspapers emphasized
religious aMnity with Pakistan.

(¢) Qur missions in the Arab coun-
tries inok steps to keep the Heads of
Governments, Ministers, Edilors,
Journalists and important personail-
tics of their areas fully informed of
developments and to cxplain the
issues at stake. Twelve pamphlets
were brought out in Arabic and were
distributed in the Arab countrivs. Two
goodwill delegations of Membors of
Parliament are now visiting the Arab
countries to explain our casc

Visit of Military Attaches to Forward
. Areas

1443. Shri Heda:
Shri Kajrolkar:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that visit of
Military Attaches of few diplomatic
missions was arranged to the areas in
the Punjab-West Pakistan sector;

(b) if =0, the names of the countries
represented; and

(c) the purpose of their visit and
their reactions?



4341 Written Answers AGRAHAYANA 8, 1887 (SAKA) Written Answersq34z

The Minister of Defence (Shri X. B.
Chavam): (a) Yes, Sir.

(b) The names of the countries
which were represented are:

1. Burma
2, Canada
3. France

4. Germany
5. Indonesia
8. Iraq

7. Italy

8. Japun

9. Nepal

10, US.A,

11. USSR,
12, UK.

13. Yogoslavia.

(c) The purpose of their visit was
to give them first hand information on
the performance of our armed forces
in the recent conflict between India
and Pakistan. Their reactions were
favourable.

Force-landing of Indian Alr Force
Fighter in Pakistan Territory

1#44. Shri R. 5. Pandey:
Shrl Rajeshwar Patel:

Wil] the Minister of Defence be
pleased to state:

(a) whether Government have com-
pleted the investigations into the
causes leading to the force-landing of
the Indian Air Force Fighter of Fit.
Lt. R. L. Sikka in Pakistan territory
on the 24th June, 1965; and

(b) if so, the revelations of the In-
vestigations in the matter?

The Minister of Defence (Shri Y. B.
Chavan): (a) and (b). On the basis
of the conclusions reached as a result
of the investigations carried out in
the case of Flt-Lt. R. L. C. Sikka's
alleged forcelanding in Pakistan, he
has been dismissed from Air Force
service on the 18th October, 1963, It
is not in the public interest to give
further details.

Commercial Broadcasting by AIR

1445, Bhri R. 8. Pandey:
Shri Rajeshwar Patel:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether Government have fina-
lised consideration of the proposal re-
garding the introduction of Commer-
cial Broadcasting by the AIR; and

(b) if so, the details of the decision
taken in this connection?

The Minister of Information amd
Broadcasting (Shrimati Indira
Gandhi): (a) No, Sir. The Govern-
ment is awaiting the recomendations
of the Committee on Broadcasting and
Information Media also in this regard.

(b) Does not arise.

‘Kiran’ Jets
1448, Shri P. C. Borooah:
Shri Madbu Limaye:
Shri Yashpal Singh:
Shri Prakash Vir Shastri:
Shri Kapur Singh:
Shri D, D, Purl;
Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that a new
type of jet fighter named 'Kiran' is
being developed at Bongalore;

(b) if so, its salient features, espe-
clally relating  to its  speed and
manoeuvreability; and

(¢} when the production of this type
of jet will commence?

The Minister of Defence Production
In the Ministry of Defence
(Shri A. M. Thomas): (a) Yes.

(b) ‘Kiran' is a two seater sinple
engined fully aerobatic Jet Trainer
aircraft, designed for basic triming
of pilots in Jet aircraft flying. It has
an all up weight of about 7,500 !l
Its maximum speed at sea  Jevel s
T80 KM per hour. The gervice cell-
ing of the aircraft is 12,800 metres.

(c) The initial bateh of pre-produce-
tion aircraft will be coming out of the
production line by March, 1966
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U.N. Observers

1447. Shrl P. R. Chakravertl:
Shri P. C. Borooah:

Will the Minister of Delence be
pleased to state:

(a) whether any instances of the
U. N. Observers, for maintenance of
cease-fire between India and Pakistan,
having taken sides with Pakistan have
come to Government's notice since the
acceptance of the cease-fire on the
22nd September, 1865;

(b) if so, how
details thereof;, and

(¢) the reaction of Government to
cach of these incidents?

The Minister of Defence (Shri ¥. B.
Chavan): (a) to (c). Government
have not noticed any partiality in
fuvour of Pakistan on the part of
UN Observers. For waricus reasons,
and partly on account of late accept-
an-v of the ccase-fire by Pakistan, it
waus not possible for the UN Secrelary
General {o organise a sufficient num-
ber of Observers on the spol Lo en-
able him to know the real statc of
affairs, including the positions occu-
picd by Pakistan at the time of vease=
fire. Pakistan, however, made a
number of intrusions after the cease-
fire, csperially in Rajasthan, Faznlk_a
and Chhamb Sectors, before the arri-
val of the UN Observers to these
arcas.  Because of these facts, our
action to throw the intruders out of
the areas treacherously occupied by
Pakistan, has not been fully under-
stood by the Observers
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Arrest of Secrefary of Karimganj

District Congress Committee by
Pakistan

1449. Shrimati Renuka Barkataki:
Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that the
Pakistan Government have arrested
the Secretary of the Karimganj
District Congress Committee at Sylhet
under the Pakistan Security Act; and

(b) if so, whether he has been re-
leased by the Pakistan Government?

The Minister of External Affairs
(Shrl Swaran Singh): (a) and (b).
Government had seen reports about
the arresy at Sylhet of the Secretary
Karimganj Disirict Congress Commit-
tee but it has not been possible to
obtain confirmation of this report,

Pakistanis in Territorles of Pakistan

Occupled by India

1450. Shed M. R. Krishna: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether it is a fact that a larpe
number of persons from the territories
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occupied by India in Pakistan have
refused to remain in Pakistan and ax-
pressed their desire to shift to the
Indian territory;

(b) if so, the number of such Pakis-
tani nationals who have expressed the
desire to come over to this side; and

(c) the areas from where
numbers desire to change over?

large

The Minister of External Afialrs
(Shri Swaran Singh): (a) to (c). The
information is being collected and will
be placed on the Table of the House,
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Submarines for Indian Navy

1453. Shri T. Subramanyam:
Shri R. 8. Pandey:

Will the Minister of Defence be
pleased to state:

() when the submarine arm of the
Navy will be commissioned;

(b) the countries which propose to
help India in this regard; and

(e) whether Covernmenl are con-
sidering the question of manufactur-
ing submarinesg in India?

The Minisier of Defen e Sari ¥ B,
Chavani: fa) aned iyl The cubimarine
arm of the Navy wili e established

after the submarines  are acquired
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These are being purchased from the
USSR

(¢) No, Sir.
Conference of Muslim States

1454. Shri C. K. Bhattacharyya: Will
the Minister of External Affalrs be
pleased to state:

(a) whether Pukistan is going to
convene a conference of Muslim States
to discuss the Kashmir dispute;

(b) the reaction of such States; and

(c) the steps taken by Government
to request these States not to meddle
in Indiu's internal affairs?

The Minister of Exiernal Affairs
(Shri Swaran Singh): (a) to (c). The
Government has seen press reports to
this effect. No confirmation is avail-
able regarding these reports and it
hag not been considered necessary to
make any formal approaches. How-

+ ever, Government is opposed to any
reactionary step to introduce religious
emotions in the consideration of poli-
tical questions, and hope that people
in these countries will not be misled
by false Pakistani propaganda. Gov-
ernment take steps to keep the Gov-
ernment and people of these countries
informed of the reality of Indo-Pakis-
tan conflict and the secular character
of the Indian democracy which gua-
rantees equality of treatment and in-
dividual liberty to all its citizens,

Falr Price Shop= in Industrial
Establishments

1455, Shri Bri] Raj Singh: Will the
Minister of Labour and Employmsat
be pleased to refer to the reply given
to Starred Question No. 423 on the
6th September, 1965 and state:

(n) the response ¢f the defaulting
industrial establishments in the month
of gpening of Fair Price Shops for
their employees till the end of Sep-
tember, 1965; and

(b) whether Government propose
to introduce any legislation for the
purpose in the light of their response?
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The Minister of Labour and Em-
ployment (Shri D. Sanjlvayya): (a)
Up-to-date 2329 consumers’ co-opera-
tive stores and fair price shops (1779
consumers' co-operative stores and 550
fair price shops) are functioning in
3842 industrial establishments, 1In
addition there are 182 branch stores,

(b) A coverage of about 61 per cent
has been achieved so far. It is pro-
posed to consider the question of
undertaking legislation after watching
the progress in setting up such co=
operatives and fair price shops for
another six months.

Accient in Dhorl Colliery

1458. Bhri R. 8. Pandey:
Shrimatl Jyotsna Chanda:
Shri Himatsingka:
Shri Rameshwar Tantia:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether the Inguiry Commis-
sion constituted by Government to
inquire into the causes of explosion
in Dhori Colliery has since completed
its work and submitted a report to
Government;

(b) if so, the findings of the Inquiry
Commission; and

(¢) the action taken by Govern-
ment in the light of Commission's
findings?

The Minister of Labour and Em-
ployment (Shri D. Sanmjivayya): (a)
Yes.

(b) According to the Report of the
Commission the main cause of the
accident was fire-damy cxplosion ini-
tiating a series of coal-dust explosions,
the seat of ignition being near the dead
body of a worker, presumed to be a
haulage khalasi, found In 15 south
level of Bl 10A incline of the mine
The coniributory causes of the acci-
dent were: (a) lack of ventilation plus
the use of naked light in the mine,
and (b) coal dust and the failure to
treat it properly to prevent liberation
and accumulation.

(¢) The Report is under examina-
tion.
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Pak Firings in Nadia District
1458, Bhri 8. M. Banerjee:
Borl Eajrolkar:

Will the Minister of Defence be
pleased to state:

(a) whether the Pakistani Armed
Forces uttacked the civilian popula-
tion in Nadia District on the 18th
October, 1085;

(b) whether
killed; and

(c) if so, the steps taken by Gov-
ernment to meet the situation?

The Minisler of Defence (Shri ¥. B.
Chavan): (:) Pakistani armed pollce
forces fired at Betwi and Bhatupara
areas under police station Tehatta,
District Navlia on the 18th October,
1965,

some civilians were

(b) No.

() The fire was retwned by our
Security Forces. Government have
lodged a series of protests against
firing by Pukistani armed forces in
these areas.
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News in Bural Areas

1480. Shri Bibhut! Miskra:
Shri N. P. Yadab:

Will the Minister of Information
and Broadcasting be pl d to state:

(a) whether it is a fuct that the
hunger for news, particularly in rural
areas, since the recent conflict with
Pakistan, is increasing; and

(b) if so, whether Govermment
have evolved any scheme to provide
the Village Panchayats with radio sels
either {ivc or at @ subsidised rate?

The Minister of Information and
Broudcasting (Shrimatl Indira
Gandhi): (a) Yes, Sir. The desire
for the latest news is noticeable jn all
arcas whether rurol or urban  since
the recent conoflict with Pakistan. A\
few additional news bulletins have
consequently been introduced both at
the all India and the regional levels
to ketp listeners informed of the latest
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developments. In addition, all stations
impart information (including news)
in a number of other ways e.g. through
talks, commentaries, discussions and
features, etc,

(b)Y Yes, Sir. Under a subsidy
scheme evolved by the Ministry of
Information and Broadcasting in 1954,
community listening sets are being
supplied to the States for installution
in rural areis, Under this S-hieme,
the Governneent of India pran's a
subsidy equel to 50 per ccit of the
initial cost «f a community lislcning
set, subject 10 a ceiling of Rs 125 per
sel; the balance is met by the Stute
Government: and the village Pan-
chayats,

However, In respect of the sets sup-
plied to the Union Territorics, the en-

tire cost is borne by the respective
Administrations.
Since the outbreak of hostilities

with Pakistan, special arrangements
have been made to supply commu-
nity listening sets particularly in the
border areas.
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Wage Boarg for Cetiop Textlle
Industry

1462. Bhri Dinen Bhattacharya:
Dr. Ranen Sen:
Shri Kishen Patinayak:
Shri Bagri:
Shrl Madhu Limaye:

Will the Minister of Labeur and
Employment be pléased to state:

(a) the progress made by the Se-
cond 'Wage Board for the Cotton
Textile Industry; and

(b) when the work of the Wage
Board is likely to be completed?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
The Board has held seven meelings so
far. A comprehensive gquestionnaire
was issucd in May, 1965. A session to
take oral evidence was scheduled to
be held at Bombay from 22nd to 24th
November.

(b) It 1s difficult to say preciscly at
thiz stage when the Board will be
able to complete its work.

Strafing by Pak, Plane over Jalsalmer

1463. Shri Krishnapal Singh: Will
the Minister of Defence be pleased to
state:

(a) whether it is fact that a Pakis-
tan Plane strafed certain areas of
Jaisalmer 26 miles inside our border
on the 13th October, 1985; and

(b) if so, the number of casualties
and the extent of dumage done to
property?

The Minister of Defence (Shri ¥ B.
Chavan): (a) Yes, Sir.

(b) (i) One soldier killed;

(ii) Four lorries completely destroy-

ed and two partialiv damagaod, and

fiii) Assorted stores, including ypas
drums and a small ammunition Jdump,
destroyed.
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Geneva-type Copfercnce on Cambedia

1464. Shri Sidheshwar Prasad: Will
the Minister of External Affalrs be
pleased to state:

(a) whether it iy a fact that the
international Control Commission for
Indo=China has recommended a
Geneva-type Conference on Cambodia;
and

(b) if so, when it was recommended
angd since then what progress has been
made in this direction?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) The International Commission
fur Supervision and Centrel in Cam-
bodia in its special report dated 15th
July, 1865 to the Co-Chairmen of the
Geneva Conference on  Indo-China
drew the attention of the latter to the
tact that, in view of the prevailing
vireumstances and in particular the
wish of the Cambodian Government,
there might be advantage in conven=-
ing a Geneva-type Conference—pro-
vided there was general unanimity on
the pett of all concerned to partici-
pale—tu  consider the question of
Cambodia's neutrality and territorial
integrity. No progress has been made
towards the convening of such a
sonference,

Repatriation of Assets from Borma

1465. Shri P. C. Borooah:
Shri Jashvant Mehta:

Will the Minister of External Affalrs
be pleased to refer to the reply given
to Starred Question No. 335 on the
-3t September, 1965 and state:

(a) whether any agreement has
since been arrived at beiween the
Governments of India and Burma for
the repatriation of the assets of the
Indian repatrites from Burma; and

(b} if so, the details thereof?

The Minister of External Affairs
{_ﬁhti Swaran Singh): (ay  Nnoo Sir:
“tomatter is still under considera-

(L) Does not arise.
Visit of U.S. Congress Team

1466. Shri Himatsingka:
Shri Rameshwar Tantia:

Will the Minister of External Affairs
be pleased to affite:

(a) whether it is a fact that a US.
Congress team visited India on the lst
November, 1985 to discuss problems
pertaining to economic and social de-
velopments in the country;

(b) if so, how far their visit has
proved successful;

(¢) how many places they visited;
and

(d) the main poinig discussed with
them and with what results?

The Minister of Extern+! Af%alrs
(Shri Swaran Singh): (a) Un: Sena-
tor and two Congressmen were in
Delhi from 1st to 5th November to
discuss problems of mutual interest.

(b) The Government consider this
visit was useful.

(e) They visited Lthe Airforce Sta-
tion at Halwara, some farms and small
scale industries in the Ludhiana Dis-
trict and the Ludhiana Agriculture
College. They also visited Agra,

(d) The Senator and the Congress-
men had discussions with the Vice-
Presiden!, the Minister of Food and
Agriculture, Minister of State in
External Affairs, the Commirsiomer of
the Family Planning, a number of
Members of Parliament and represen-
tatives of the Press.

It will be seen from their pro-
gramme that they met a wide range
of people with whom purpaseful dis-

cussions were held. India's view-
point on  the Kashmir question, the
Indo-Pav rondict and the stip: we

woere taking to grow more food, were
thoroughly explained to them
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Clvilian  Store-keepers in Armed
Foroes Headgquarters

1467, Shri Hukam Ohand
Eachhavalya:
Shri Bade:

Will the Minister of Defence be
peased to state:

(a) the basis on which civilian
Store-keepers are being retaineg in
Armed Forces Headquarters und how
they differ from LDCs/UDCs;

(b) whether civilian store keepers

are part of the unit establishment;
and

{c) it s0, the remsons for their not
being transferred from one unit to
another?

The Minister of Defence (Shri Y. B.
Chavan): (a) Civilian Store-keepers
in AFHQ are employed against speci-
fically sanctioned posts of Store-
keepers. However, in certain offices
in AFHQ, Civilian Store-kcepers are
also employed against the 20 per cent
quota  of Combatant/Departmental
Civilian Clerks under specific Govern-
ment sanction, Civilian Store-keepers
on Corps rosters are employed in
AFHQ for a normal tenure of four
years extendable in special ecircum-
stances,

The duties of Store-keepers are
semi-technical whereas those of LDC/
UDC are clerical.

(b) Yes, Sir, except one post of
Store-kreper Grade II in the E-in-C's
Brunch which is borne on the Armed
Forces Headgquarters cadre.

fe) Store-keepers borne on  Tinit
Establishments are liable for transfer
from one Unit to another and to
Armed Forces Headgquarters and they
are so transferred as and when exi-
gencies of service demand.
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Civillan Store-kecpers in  Armed
Forces Headquarters

1468. Bhri Hukam Chang
Kachhavaiya:
Shri Bade:

Will the Minister of Defente be
pleased to state:

(a) whether it ig a fact that civilian
store-keepers do not come within the
purview of the Union Public Service
Commission for confirmation and
whether they are not appointed by
the Chief Administrative Officer,
Ministry of Defence, New Delhi;

(b) how 40 per cent, or so of quota
of working establishment hag been al-
located for Armed Forces Head-
quarters;

(c) whether the grade of civilian
store-keepers IV is higher than that
of the lower division and upper divi-
sion clerks recruited in the Armed
Forces Headquarters by the Chief
Administrative Officer; and

(d) if so, the reasons therefor?

The Minister of Defence (Shri
Y. B. Chavan): (a) The post of Civil-
ian Store-keeper are Class III and do
not, therefore, come within the pur-
view of UPSC. There is only one
post of storc-keeper Grade 11 in the
Engineer-in-Chief’s Branch, borne on
the AF.H.Q. cadre for which Chief
Administrative Officer is the appoint-
ing authority;

(b) No quota as such is fixed, How-
ever, in certain offices in AFHQ.
Civilian Store-keepers are also em-
ployed against 20 per cent quota of
combatant/Department civilian clerks
under specific Government sanction;

(c) There is no Civilian Storckeeper
Grade 1V in AFHQ. except in MF
Headquarters. Posts of Civilian
store-keeper in Air Headuarters ar¢
tenable by Storc-kecpers of Uni®
Cadre. The grade of Civilian Store-
keeper Grade IV in Air Headquarters
is higher than that of LDC/UDC.

(d) Because of nature of duties and
responsibility. the minimum educatin-
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nal qualification for the post of Store-
keeper Grade IV in Air Headquarters
is a University Degree, whereas for
a Clerk L.D., it is Matriculati No
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The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): (a) The space programme

direct recruitment is made to the
grade of UDC, to which promotion
is made from L.D. Clerks.

Promotions of L.D.Cs. In Air
Headquarters
1489, Shri Hukam Chang
Eachhavaiya:
Shri Bade:
Will the Minister of Defence be
pleased to state:

(a) in how many years, a lower
division clerk appointed against an
Airman’s vacancy in the Air Head-
quarters, New Delhi is promoted as
upper division clerk and the benefits
he derives in getting such promotion;
and

(b) whether these are two overlap-
ping scales?

The Minister of Defence (Shri ¥. B.
Chavan): (a) It takes about 18 years
Ior a Lower Division Clerk appointed
against an Airman’s vacancy in Air
Headquarters to become Upper Divi-
sion Clerk. On his promation, he gets
a higher scale of pay. The pay scale
of LD.C, is Rs. 110-3-121-4-155-EB-
4-175-5-180 and that of an UDC. is
Rs, 130-5-160-8-201-EB-8-256-EB-
8-280-10-300.

(b) Yes, Sir.

Outer Space Programme

1470, Shri Hari Vishou Kamath:
Will the Prime Minister be pleased
to state:

(a) whether India's ouler space
programme is proceeding according to
Schedule;

(b) if go, the details thereof:
(e) whether it is being co-ordinsted

with that of other countries which are
collaborating with India in this de'd:
ng

'fﬂ) it so, the madus operandi there-
af?

nced during the period of the
Third Plan and is proceeding accord-
ing to schedule.

(b) Information regarding the space
research programme is contained in
the Annual Reports of the Department
of Atomic Energy for the years 1943-
64 and 1964-65.

(c) and (d). The Department is cu=
operating in research in and explora-
tion of space for peaceful purposes
with the National Acronuutics and
Space Administration of the United
States,  the Hydroge corological
Service of the Union of Soviet Socia-
list Republics, and Centre National
d'Etudes Spatiaies of France. The
first rockets fired from the Thumba
Equatorial Rocket Launching Station
were Nike-Apache rockets supplied
by the National Aeronautics and Space
Administration of the United States
Information regarding the manufac-
ture of the French Centaure rockets
in India with French co-operation has
alrcady been given to the Lok Sabha
in answer to Starred Quostions No. 6
and No. 849 answered on September
7, 1064, and April 12, 1065, respecti-
vely. Copies of the following
exchanges of letters and memoranda
of understanding reloting to co-ope-
ration with these organisations, and
the modus operandi thercof are Inia
on the Table of the House. [Plared
in Library. See No. LT-52568/65]

Between the National Aeronautics and
Spaces Administration of US.A.
and the Department of Atomue
Energy.

(i) Exchange of letlers dated
August 11 and September 7,
1061.

(ii) Memorandum of Understand-
ing dated October 11, 1962

(iiiy Memorandum of Understand-
ing dated December 31, 1963.

(iv) Exchange of letters dated
October 23 and November 23,
1964,
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(v) Memorandum of Understand-
ing dated July 1, 1965,

Between the Hydrometeorological Ser-
wice of USSR and the Departmenr
of Atomic Energy.

(vi) Memorandum of Understand-
ing dated January 13, 1064.

Between the Centre National D’'Etudes
Spatiales of France and the De-
partment of Atomic Energy.

(vii) Memorandum of Understand-
ing dated May 15, 1964.
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Telephone Connections in Orizsa

1472. Shr| BEamachandra Ulaka:
Shri Dhuleshwar Meena:

..Will the Minister of
tions be pleascd to state:

Communica-

(a) the number of applications
pending for the grant of telephonc
connections in various telcphoune ex-
changes in Orissa as on the 20th Sep-
tember, 10685; and

(b) the steps taken to expedite the
matter?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): (a) 2100.

(b) For giving telephone connec-
tions to the pending applicants, con-
tinuous efforts are being made to set
up new telephone exchanges and tv
expand the existing telephone
exchanges to the maximum possible
extent consistent with the availabic
resources.

Post Offices in Orissa

1473. Shri Ramachandrs Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Commutibea-

thomg be pleased to refer to the rep-
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ly given to Unstarred Question No,
1168 on the 16th March, 1985 and state
the progress since made in regard to
the conversion of Sub-Post Offices
into Head Offices and Branch Offices
into Sub-Post Offices in Orissa”

The Deputy Ministsr in the Depart-
ment of Communitations (Shri
Bhagavatl): The present position of
the cases of Sub-Post Offices and
Branch Offices referred to in the reply
dated the 15th March, 1965, given to
the Lok Sabha Unstarred Question
No. 1168 is as follows:

I. Conversion of S.0s. into H.Os.
Both Dhenkanal and Phulbani S.0s.

have been upgraded into H.Os. with
effezt from lst April, 1965.

Il Conversion of BOs into S.0s.

(a) Out of the 25 B.Os. listed in our
reply dated 15th March, 1965, the fol-
lowing 7 BOs. have already been up-
graded into S5.0s. from the date noted
against each.

1. Nangleswar—18-7-1965
2. Nampo—30-9-1965

3. Badagado—1-7-19856

4. Hadgarh—16-8-1965

5. Podua—2-8-1965

6. Singla—12-7-1965

7. Telkoi—8-11-1965

(b) The proposals for upgrading the
following 4 B.Os. into S.0s. have been
approved and it is expected that these
offices would be upgraded soon:

1. Astarang
2. Janla
3.J. K. Pur
4. Amarda Road,
(¢) The cases regarding upgradation

of the remaining 14 B.Os. named be-
low are under examination:

. Bhandaripokhari
. Balikhand

. Pandapara
Guruda
Thakuramunda
Jaganathprasad
Lefripada
Mathili

. Manmunda

. Berakoot
Bajpur

. Kalimela

. Nandapur

14, Kasipur.

.....
PO PR N w e

-
L

In addition to the above, further
proposals have been taken up for up-
gradation of Sub-Office iite Head
Office and Branch Offices mnto Sub-
Offices subsequently and the position
in regard to these is indicaled below:

A. Proposal for Conversion of 50.
into H.O.
Kconjhargarh—The  proposal is

under consideration,
B. Propogal for Comversion of B.Us
into §5.0s.

!. Baisinga . . . a Upgraded into §.0. frem  30-7-6%
2. Kantamal . . . . Do- 12-8-6%
1. Nichintkoili Do, 1-9-6%
4. Indupur . . . . . . Do. 12-7-63
5. Fakirapada " . B . . e, 1-10-6%
f Paimal . . . . Do. 20- 10=A%
", Hrahmibarada Pmpmll for upgradation into $:0. has been appioved.
5. Suakati .. . . Do.
9. Mangalpur . . De,

e Bolani . . Do.

} re, Do.

Dhukikor . -
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12. Chasapara ) .

13. Hindol Rd. P.S. . . .
14. Sanbaliguda . . . - .
15. Balkati . . . . . .
16, Kulado N ’ = . .
17. Sankerko . : ) = . .
1R, Berboi . f . . .
19. Madanpur—Panpur . . . .
20. Teruvelly . . . . .
21. Nurayanpathna . . . .
22. Laxmipur . . . .

23. Dongiripalli - : . . .
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Proposal for upgradation into §.0. has been approved.

. Do.
. Do,
. Do,
. Do,
. Do.
. Do,
. Do.
. Deo.
B Do,
. Do.
. Do,

Telephone Exchanges in Orissa

1474, Shri Ramachandra Ulaka;
Shrl Dhuleshwar Meena:

Will the Minister of Communica-
tlons be pleased to state the number
of telephone exchanges in Orissa as on
the 30th September, 19657

The Deputy Minister in the Depart-
ment of Communicatlons (Shri
Bhagavatl): 50.

Government Accommodation for Posts
and Telegraphs Employees, Orissa

1475. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Communica-
tions be pleased to state the number
of Posts and Tclegraphs empioyeer in
Orissa State who have been provided
with Government residential accom-
modation till the 30th September,
196572

The Deputy Minister in the Depart-
ment of Communications (Shri
Bhagavati): 582,

Post Offices In Orissa

1476. Shri Ramachandra Ulaka:
Shrl Dhuleshwar Mesna:

Will the Minister of Communica-
tlons be pleased to state the number
of Branch Post Offices, Sub-Post
Offices and Public Call Offices in
Orissa ag on the 30th September, 19657

The Deputy Minister in the Depart-
meat of Communlcations (Shri
Bhagavatl): (i) Branch Post Offices—
4258.

(ii) Sub-Post Offices—412,

(iii) Public Call Offices:
(a) Long distance—131,
(b) Local—105.

Broadcasting Facilities to Opposition
Partles

1477. Shej Harli Vishnu Kamath:
Shri Yashpal Singh:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether Government have con-
sidered the question of ensuring
broadeasting facilities to the Opposi-
tion partics on All-India Radio dur-
ing the next General Elections;

(b) if so, the nature and details of
Government's decision; and

(e) it not, the reasons therefor?

The Minister of Information and
Broadcasting (Shrimali Indira
Gandbi): (a) No proposal has been
received for the grant of Lroadcasting

‘facilities to the Opposition parties on

the All India Radio during the next
General Elections.

(b) and (c). Do not arise.

India'y Freedom to reply to Pakistan
throagh Letters

1478, Shri D, C. Sharma: Will the
Minister of External Affairs be plers
ed to state: |

(a) whether it is a fact that Pakis-
tan has questioned India's freedom 12
reply to Pakistan through lctterg 1°
the UN. Security Council;
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(b) if so, the reaction of Govern-
mant thereto; and

(c) the reaction of the U.N. Security
Counci] thereto?

The Minister of External Affairs
(Shrl Swaran Singh): (a) On October
25, 1965, the delegation of Indis waulk-
ed out of the meeting of the Security
Council when the Foreign Minister
of Pakistan insisted on speaking on
matters falling within the domestic
jurisdiction of India. On October 26,
1965, the Foreign Minister of India
addressed a letter to the President of
the Security Council, exposing the
baseless allegations about cease-fire
and withdrawals which :he Foreign
Minister of Pakistan had made in the
Security Council. The Permanent
Representative of Pakistan, in a letter
dated 2nd November, 1945, addressed
to the President of the Council ralled
this “an extraordinary procedure"” and
alleged that India had sought to
participate in the Council's delibera-
tions through the Indian Foreign
Minister's letter.

(b) Every member country of the
United Nations has a right Lo write to
the President of the Security Council
and to request, if it so desires, that its
communication be circulated as a
Security Council document. The
Government of India's letter of 26th
October, 1085, was circulated as a
Security Cuncil document.

(c) The Council did not consider
the Pakistan Permanent Representa-
tive's letter.

Telephone Facilities in Hajl Pir Ares

1479. Shri Yashpal Singh:
BShri Onkar Lal Serwa:

Will the Minister of Communica-
Wong be pleased to state:

(a) whether Government have any
Proposal to make arrangements to
Provide telephone facilities in the
Haji Pir area of the State of Jammu
and Kashmir; and

() it so, when these would be
finaliseds

2007 (AI) LSD—5

The Deputy Minister In the Depart-
ment of  Communications (Shrl
Bhagavati): (a) The proposal is under
consideration.

(b) Expeditious action will be taken
after the proposal is finalisd,

wwier e wifage 6a § wrelm
formal ae s

1480, ST T qrew ;W4T
wifre-wrd wat 77wy Y g w6
fie

()" st awr Afane @y ¥
feqe gamt fvt 9T 1964 H www-
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Contributions to Pakistan War Fund

1482, Shri Rajdeo Singh: Will the
Minister of Extermal Affairs be pleas-
ed to state:

(a) whether Government are aware
that a number of Muslims in Malaysia
and Singapore mostly residents of
Jaunpur and Azamgarh districts in
Uttar Pradesh have contributed lib-
erally thousands of dollars to the
Pakistan War Fund;

(b) if so, whether they can continue
to be categorised as Indian citizens
even with such Paukistani sympathies
and leanings;, and

{¢) whether Government have taken
any appropriafe steps to ensure the
security of the country against such
persons who have regular contacts
with their families and relatives in
India?

The Minister of Extermal Affairs
(Shri Swaran Singh): (a) Govern-
ment have re_eived some information
to this effect.

(b) and (c). PFurther enquiries are
being made as the information recejv-
ed is insufficient.

Firing by East Pak Rifley

1488. Shri Vishwa Nath Pandey:
Shry Kindar Lal:

Will the Minister of Defemce be
pleased to state:

(a) whether it is a fact that the
East Pakistan Rifles continued fring
on the Indian border outpost of Boera
under Bagdah police station in the
Bongaon sub-division of 24 Pargamas
district (West Bengal) during the
month of November, 1885; and

(b) It so, what ig the reaction of
Government?

The Minister of Defence (Shri ¥. B
Chavan): (a) Pakistani armed forces
have been firing often on the Indian
border out-post of Bayra (also spelt
B'nsi;a] in the month of November
1885.
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(b) Protest have been lodged with
the Pakistan Government. Uur Secu-
rity Forces have also fired in self-
defence, whenever necessary. Other
measures, as and when considered
necessary, wil] be taken.

Proceedings against Sucha Singh
1484. Shri D. C. Sharma:
8hri Vishwa Nath Pandey:
Shrl Kindar Lal:

Will the Minister of External Affairs
be pleased to state:

(a) whether the counsel for Sucha
Singh has appealed to Government
tor permission to go to the Hague In-
ternational Court for a verdict on the
validity of the extradition proceedings
against Sucha Singh as the Indo-
Nepal Treaty signed in 1953 was not
valid under the Extradition Act of
1962 and no fresh treaty was signed
thereafter:

(b) if so, the reaction of Govern-
ment to his request: and

(c) the action taken or proposed to
be taken in the matter?

The Minister of External Affairs
(Shri Swaran Singh): (a) No, Sir. In
the words of the Counsel Sucha Singh
has informed the Ministry of External
Affairs through the Counsel “to take
this matter 1o the World Court under
notice to the Gevernment of india™.

(b) The Indo-Nepal Treaty of Ex-
tradition is valid. The International
Court of Justice does not have com-
Petence to entertain cases belween a
State and an individual. Only States
muy be parties in cases before the
Court,

ey Wil

Bharat Eleetronles, Bangalore

1485, Shri Buta Singh:
Shri Naragimha Reddy:

Will the Minlster of Defense be
Pleased to stute:

(a) whether it Is a fact that radio
Valves manufectured by the Bharat

Electronics st Bangalore are not avail-
able in Delhi at the controlled retes;
and

(b) It g0, whether there ls any pro-
posal to open a depot of the Bharat
Electronicg in Delhi for the sale of
their products at controlled rates %
the consumers?

The Minister of Defence Production
In the Minisiry of Delence
(Shri A. M. Thomas): (a) and (b).
No, Sir. Messrs. Bharat Electronics
Limited have appointed distributors
in Delhi to sell BEL valves through
their dealers at BEL fixed prices.
These prices are published in papers
from time to time for general infor-
mation of public. The radioc valves
manufactured by Bharat Electronics
are not a controlled item as such.

Priority Messages

1488, Shri Buta Singh:
Shri Gulshan:
Shri Narasimha Reddy:

Will the Minister of Communlsations
be pleased to state:

{a) whether private businessmen
are allowed to use the privileges given
to State Governments to sgend and
receive priority messages classeg Im-
mediate ETAT Priority in the to and
fro transmission of cables to other
countries;

(b) whether any guch misuse has
come to the notice of Government In
the Overseas Communications Ber-
vige in October, 1085; and

(e) if so, the action Government
have taken or propose to take to pre-
vent such misuse?

The Deputy Minister in the Depart-
meat of Communications (Bhri
Bhagavatl): (a) No, Sir.

fb) No.
(c) Does not arise.
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Telephone Revenue

1487. Shri Buta Singh:
Bhri Guishan:
Bhri Narasimha Reddy:
8hri P. C. Borooah:
Shri P. R. Chakraverti:
8hri Yashpal Singh:

Will the Minister of Communica-
tiong be pleased to state:

(a) the telegraph and telephone re-
venue outstanding as on the 1st April,
1965 in Delhi,’ Calcutta, Bombay and
Madres Telephone Districts, geparate-
ly;

(b) the telegraph ang telephone re-
venue outstanding as on the 1st April,
1985 in the whole of India; and

(c) the causeg for the non-collec-
tion of revenues and the steps pro-
posed to be taken by Government to
realise the same?

The Deputy Minister i the Depart-
ment of Communications (Shel
Bhagavati): (a) and (b). The amount
of telegraph revenue outstanding is
not readily available, but is not like-
ly to be high in view of the provision
for advance recovery of charges. The
amount of telephone revenue out-
standing as on the 1st April, 1965 in
Delhi, Calcutta, Bombay and Madras
Telephones Districts is, however,
Rs. 202 lakhs, Rs. 47 lakhs, Rs. 9
lakhs and Rs. 1 lakh respectively
against the all India total of Rs. 3,00

lakhs. :

(c) There has been enormous growth
in the k of telephones from
2,20 thousands in 19853-54 to 7,66
thousands in 10684-85 and correspond-
ing increase in revenue from Rs. 10,54
lakhs per annum to Rs. 43,17 lakhs
per annum during the same period.
As a result, there has been some ac-
cummulation of arrears. However,
steps, such as, personal contact with
the defaulting subscribers, recourse to
legal action, where necessary, nre
taken with a view to secure settle-
ment. Actlon has also been token to
enforce the disconnection of tele-
phones of defaulting subscribers both
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private and Government. Specia] sc-
tion has been initiated for reducing
the arrears with regard to Delhi
where it is the maximum end during
the last four months disconnection
notizes have been issued to 18,500 de-
faulting subscribers.

Telegraph and Telephone
Bystem
1488. Shri Buta Singh:
Shri Gulshan:
Bhri Narasimha Reddy:

‘Will the Minister of Communiea-
tlons be pleased to state:

Revenue

(a) whether a team of British con-
sultants has been engaged for reform-
ing the telegraph and telephone re-
venue system in the country;

(b) whether the gaid team hays sub-
mitted a report to Government; and

(e) it so, whether a copy of tne <-
port will be laid on the Table?

The Deputy Minister in the Oepart-
ment of Communications (Shri
Bhagavatl): (a) A team of Business
Consultants, in association with the
British Post Offices examined the ac-
counting procedures of the tele.om-
munications operations of the Indian
P. & T. Department, including tele
graph and telephone revenue balling
and accounting.

(b) Yes.

(c) The Report is stil] under con-
sideration. A copy will be laid or
the Table of the Sabha as soon
Government have taken final decisl™
on the important recommendations
the consultants.

PM.G, Madras

1489, Shri Buta Singh:
Bhri Gulshan:
Shri Narasimha Reddy:

Will the Minister of Commuaaic
tions be pleased to state:

(a) whether the Ponrnuter-cennf"
Madrasg declined to meet Members
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Parliament during his official tour
South India during this year;

(b) whether certain Journals of
Madrag have reported on this matter
in their publications;

(¢) whether any investigation has
been made in the matter; and

(d) if so, the results thereof?

The Deputy Minister in the Depart-
ment of Commaunications (Shri

Bhagavatl): (a) No, Sir.
(b) Not lo our knowledge.
(¢) Does not arise.
{d) Daoes not arise.

Aze fafa ® fad smm=
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Vanaja Textlles (Kerala)
1492, Sbri Vassdevan Nair:

Shri Warlor:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether the Vanaja textiles,
Trichur, Kerala State is locked out for
the last few months;

(b) if so, the reasons therefor;

(c) the number of workers who are
affected by the lock-out; and
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(d) the steps taken to lift the lock-
out?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
Yes; from 16th September, 1965.

(b) Non-acceptance by the workers
of the management's proposal to pay
4 per cent. as bonus for 1964.

(c) About 600.

(d) The dispute was setiled on the
14th November 1965 and work resum-
ed from the 15th November 1965. An
agreement has been arrived at  to
pay T4 per cent. of the basic pay and
dearness allowance as advance against
bonus and to refer the dispute to ad-
judication.

Employment Position in Chhota
Nagpur

1493. Bhri H. C. Soy: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether any study has been
carried out recently to ascertain the
mobility of labour and employment
from agriculture and forestry to in-
dustrial and allied employment from
amongst the local people in the in-
dustrial reglon of Chhota Nagpur,
Orissa;

{b) if so, the details thereof; and

(c) the steps taken to help the mo-
bility?

The Minlster of Labour and Em-
ployment (Shri D. Samjivayya)
(a) No.

(b) and (¢) Do not arise.

Adivasi Languages Programmas on
All India Radio

14%4. Shri H. C Soy: Will the Minis-
ter of Information and Broadcasting
be pleased to state:

(a) whether it is a fact that, at
present, the Radio Stations at Ranchi
and Patna give very poor coverage
of their programme in actual Adivasi
languages for the benefit of 40 lakhs
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tribal population of Bihar and the
adjoining states; and

(b) the steps proposed to be taken
to improve the position?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhl): (a) No, Sir. It is the Ranchi
Station of All India Radio, (and mnot
the Patna station), which is primarily
designed to serve the needs of the
tribal areas in Bihar State. It broad-
casts regular programmes for the tri-
bal population in Adivasi languages.
As the power of the transmitter is
low at present, it can cover about 25
miles in the day time, but the cover-
age at night is much greater.

(b) Ranchi stalion at present ha:
only an evening transmission. A pro-
posal to increase transmission hours
at Ranchi station is under considers-
lion. Provision has also been made for
a high power transmitter at Ranchi
during the Fourth Plan Period. Much
greater coverage to tribal culture will
be possible when Ranchi station's
transmission hours are increased and
a high power transmilter is installed
there.

Payment of Bonns in Public Secter
Undertakings

1495. Shri Sidheshwar Prasad:
Shrl 5. M. Banerjee:
Bhri P. R. Chakraverti:
Shri P. C. Borooah:
Shrl Madho Limaye:
Shri Kishen Pattnayak:
Shri Muothiah:
Shri Onkar Lal Berwa:

Will the Minister of Labour
Employment be pleased to state:

(a) whether a final decision bha
since been taken to pay 4 per cent
bonus to the employees of public sec-
tor undertakings not covered by 1bf
Bonus Act; and

(b) it so, from when?

The Minister of Labour and Eo
ployment (Shri D. Sanjivayya):

(a) A final decision has been ta¥™®
that non-competitive public sector ¥

and
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duertakings should make  ex-gratis
payments to employees, of & minimum
of 4 per cenl of annual gross earnings
on the same lines as bonus would be
payable by public sector undertakings
falling within the purview of Pay-
ment of Bonus Act, 1965,

(b) From 1964-85.

Documentary Froof of Training by
Pakistan of their Raiders

1486. Shri Himatsingka:
Shri Rameshwar Tantia:

Will the Minister of Defence be

pleased to state:

(a) whether it is a fact that Gov-
ernment of ‘ndia are in possession of
documents which show that raiders
were trained by the Pakistan Army;

(b) if so, the details thereof;

(c) whether Government are con-
sidering to show these documents to
foreign countries as a proof against
the real culprit in the recent conflict
between India and Pakistan; and

id) if not, the recasons therefor?

The Minister of Defence (Shrl Y.
B. Chavan): (a) and (b). Among the
the documentls caplured are:—

(i) A set of Operational Instruc-
tinns dated the 29th August 1985 from
Major General Akhtar Hussain Malik,
G.0.C., 12th Pakistani Division to
Brig. Fazle Rahim, MC, Commander
Khilji Force and

{ii) A file containing letters dated
the Tth July 1965 written by Major
Nazir Ahmed Khan Officer Command-
ing, 5 A. K. ATK Coy (Nazir Force,
to Cily Magistrate Lyallpur, Addl
Dy. Commissioner Sialkot, Sub. Area
{Army) Headquarters, and other
officinls os also acquittance rolls etc

Document at (i) above confirms
information, which Government had
trceived from other sources, tha':

(1) The Pakistan Army had orga-
nised infiltration of armed raiders in-
‘o Jammu snd Kashmir. The docu-

meat itsell contains directions for
further inflltration.

(2) Infiltration had been organised
with elements from regular Army,
the so called Azad Kashmir Battalions
and irregulars,

(3) The tactics prescribed are con-
centration at pre-selecled targets to
carry out raids, inflict maximum
casualties, cause maximum damage
and then disperse in different direc-
tions—the same tactics as were ac-
tually followed by the raiders;

(4) By inference, the letter also
confirm authoritatively that earlier
raids by these infiltrators were not In
uniform (the letter captured says that,
for the new operations, troops “may
operale in uniform™);

(5) Sumec of the routes prescribed
by Maj. Gen. Akhtar Hussain Malik
are the same as have been used ear-
lier by the first batch of infiltrators;

(6) The evocative name "Khilji", 1s
similer to the names given to other
groups of raiders some of whose per-
sonnel have been captured by us
separately. This again confirms the
close link belween the Pakistani Army,
the so-called Azad Kashmir force and
the raiders. Like the other parties
the Khilji force had to be self-suffi-
cient in regard to food, ete, for twe
weeks. Infiltrators were to be pro-
vided with currency, obviously Indian
money and the force which was to
infiltrate across the cease-fire line was
under close control of the Pakistani
Army command.

The documents at (ii) further con-
firm that—(1) The so-called Mujahids
were well paid agents of the Pakistan
Government.

(2) Criminals had been recruited
for a “specia] mission".

(3) On the Tth July, the OC of tha
Unit had asked for exemption from
Court hearing of one of the person-
nel of the Unit on the 10th July. He
had said that “in view of the task
assigned ta him he would not be
able to attend your Court on due date”,
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While no material is available as to
the special task assigned to this in-
dividual, it is obvious that it had a
close link with the infiltration which
marted on a mass scale on the 6th
August,

(4) Though the Unit is of the so-
called Azad Kashmir force the person-
nel seems to have been recruited
from Sialkot district.

In totality, these documents con-
firm information which has been re-
ceived separately by the Government
of India that Pakistan had organised
a series of raids, partly by armed
civilians and partly by regular troops.
The documents clearly bring out that
the 12th Division and the Murree
Sub-area of the Pakistan Army were
directly concerned with recruitment,
training and deployment of the rai-
dars.

(¢) Coples of document at (i)
above as also the high lights there-
from have already been circulated to
the Heads of all our Missions abroad
for diplomatic use and publicity pur-
poses, Contents of the documents at

(1) above have also been similarly
circulated.

(d) Does not arise

Salary Scales of Chief Executives in
Ordnance Factorles

1497. Shri Yashpal Singh:
Shri Hari Vishan Eamath:

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No. 231 on the 26th
August, 1965 and state:

(a) whether in view of the national
¥mportance of the Ordnance Factories,
the malary scales of chief execulives
of the public sector undertakings will
be made applicable to the chief exe-
cutlves i.e. General Managers of the
ordnance factories;

(b) If #0, the details thereof; and

(c) If not, the reasons therefor?
The Minister of Defence Production

la the Ministry of Defence
(Shri A. M. Thomas): (a) No, Sir.
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(b) Does not arise

(c) The Ordnance Factories are
departmental undertakings and are
governed by separate rules and orders
of Government. The question of ap-
plying the salary scales of chief exe-
cutives of public sector undertakings
to the General Managers of the
Ordnance Factories, does not there-
fore arise

Displaced Werkers

1468. Bhrl P. C. Borooah:
Bhrl P. R. Chakraverti:
Bbri Onkar Lal Berwa:

Will the Minister of Labour
Employment be pleased to state:

(a) the number of workers in the
border areas thrown out of employ-
ment on account of the recent Indo-
Pak hostilities in each region; and

(b) the steps being taken by Gov-
ernment to rehabilitate them?

and

The Minister of Labour and Em-
p'oyment (Shri D. Sanjivayya):

(a) According to rough estimates,
about 46,000 workers were thrown
oul of employment in the Punjab.
Information regarding the other bor-
der areas is not available.

(b) (1) In its 23rd session held at
New Delhi in October, 1985 the Indian
Labour Conference considered the
hard-ships caused to the working
class by lay-off, retrenchment, unem-
ployment ete. The difficulties ex-
perienced by industry on account of
lack of adequate credit facilities,
shortage of power and paucity of raw
materials were also discussed. An
Inter-Ministerial Committee under
the chairmanship of Labour Secretary
and a Central Tripartite Standing
Committee, under the chairmans<hip
of the Union Minister for Labour and
Employment with representatives of
the All India Employers and workers
Organisations have been set up to
tackle the prob'ems of workers and
industry as a consequence of Pakis-
tan aggression. The State Governments
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have also been requested to take simi-
lar action for the constitution of Tri-
pariite Standing Commitiee in their
respective States.

(2) Effective measures are being
taken by the Ministries and the State
Governments concerned to bring about
economic normalcy in the border
areas. The Directorate General of
Resettlement (Cabinet Secretariat),
which has been set up, is also taking
steps to ensure that the industries
located in the Punjab return to nor-
malcy as goon as possible.

(3) The steps taken so far to help
the rehabilitation of industry in order
to restore employment, include the
following:

(i) The Ministry of Rallways
has been asked to render every
help to various industries in
their transport problems. etec.,

(ii) The Reserve Bank has issued
necessary directive to the Sche-
duled Banks in the Punjab to
give greater credit facilities to
the industries.

(iii) The Director General of
Supplies & Disposals has been
requested to screen all indents
and to place more orders on
the Punjab indusiries for the
restoration of the working of
factories and to activate the
demand for, products of indus-
tries in the Punjab.

Rehabilitation of Displaced Persons

1499, Bhrl Kishen Pattnayak:
Bhri Madha Limaye:

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 90 on the 8th November,
1965 and state:

{a) whether Government have re-
eeived any memoranda from the farm.
ers, traders, artisans, small Industria-
lists, etc., from the border areas of
Punjab and Rajasthan about the neg-
lect by Government of the problems of
rehabilitation; and

(b) if so, the reaction of Govern-
ment thereto?

The Prime Minister and Minister of
Atomic Epergy (Shri Lal Bahader
Shastrl); (a) Some representations
have been received from the border
areas of Punjab for the relief and
resettlement of the displaced persons
and for assisting the industrial units
located in the border mreas. No re-
presentation has been received from
the border areas of Rajasthan.

(b) Relief camps have been opened
in the States of Jammu and Kashmir,
Punjab and Rajasthan. Arrangements
have been made to provide food, shel-
ter, educational and medical facili-
ties, clothing and other necessitiea of
life to the uprooted persons. In addi-
tion, financial assistance i3 being
given to them to return to their homes,
where conditions permit. Steps have
been taken to normalise the function-
ing of the industrial units in the bor-
der areas.
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Offer of Good Offices from Singapore

1584. Shri Mokammad Koya:
Bhri P. C. Borooah:
Shri Hukam Chand
Kachhavaiya:
Shri Bade:
Shri Yudhvir Stagh:

Will the Minister of External Affalrs
be pleased to state:

(a) whether the Singapore Govern-
ment have offersd their good offices

te help bringing a rapport between
India and China; and

(b} it 30, Governmeni's reaction
thereto?
The Minister of External Affairs

(Shri Swaran Singh): (a) No, Sir.

(b) Does not arise.

Nasirabad Casionment Area

1506. Shri Warlor:
Shri Daji:

Will the Minister of Defemce Do
pleased to state:

(a) whether it is a fact that the
Hajasthan Premises (Control of Heut
and Eviction) Act, 1950, has not yet
been extended to Nasirabad Canton-
ment area in Rajasthan;

(b) if so, the reasons for the delay;
and

{c) when the Act is likely to be
extended to the cantonment area?

The Minisier of Defence (Shri ¥. B.
Chavan): (a) o (c), The Delhi and
Ajmer Rent Control Act, 1952 is at
present in force in the Cantonment of
Nasirabad. In 1982, the Rajasthan
Government desired that to secure
uniformity of rent control legislation
in the enlire State, the Rajasthan
Premises (Control of Rent & Ewic-
tion) Act, 1950 should be extended to
the Cantonment of Nasirabad by the
Government of India, Before the
State Hent Control Act can be extend-
ed to Nasiranbad Cantonment, it is
necessary o repeal the Delhi &
Ajmer Rent Control Act, 1832 by an
act of Parliament. The question of
introducing in Parliament the neces-
sary legislative measure and of ex-

tending the Rajasthan Premises
(Control of Rem & Eviction) Act,
1950 to Nasirabad Cantonment is

under consideration of Government.
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Rhedesta

1597 Bhrl Himatwingks:
Bbri Rameshwar Tantia:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that the
UK. Prime Minister has written a
letter to the Prime Minister of India
and also to the members of the Com-
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monwealth * countries regarding the
situation prevalling in Rhodesia;

(b) if eo, the contents thereof;

(¢} whether it is also a fact that
India has put forward a proposal be-
fore the Commonwealth countries for
the settlement of Rhodesia; and

(d) if o, whether Government are
in favour of calling the Common-
wealth conference earlier as schedul-
ed?

The Minister of External Affairs
(Shri Swaran Simgh): (a) and (b).
Yes, Sir. Before unilateral declara-
tion of independence by the Smith
Government the British Prime Minis-
ter had proposed a Commonwealth
Mission to Rhodesia.

(e) No, Sir. However, India has
consistently opposed the imposition
of racist minority rule in Rhodesia in
the UN. and other world forums in
conjunction with like-minded Afro-
Asian countries.

(d) Does not arise.

Sabmarines

1508, Shri Himatsingka:
Shri Rameshwar Tantla:

Wil the Minister of Defence be
pleased to state:

(a) whether it is a fact that Gov-
ernment have taken any decision in
regard to the setting up of a base for
submarines;

(b) I so, when it is likely to be
set up;

(¢) whether the submarines from
the USSR have arrived; and

(d) if so, the steps taken to train
the Indian personnel to handle the
submarines?

The Minister of Defence (Shri ¥. B.
Chavan): (a) and (b), The matter is
under consideration.

(c) No, Sir.
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(d) Does not arise. However, in
anticipation of acquisition of Sub-
marines, a number of personnel have
already received submarine training
and more will be trained before the
submarines are received.

Tralning of Singapore Officlals
15090. Shri Rameshwar Taatia:
Shri :

Bhri Vishwa Nath Pandey:
Bhrl Kindar Lal:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that the
Singapore Government had requested
to the Indian Government to ‘train
Singapore Foreign Service Officlals;

(b) if 80, when the first batch of
Singapore officials are likely to ar-
rive; and

{¢) the kind of training groposed
to be given to them?

‘The Minlster of Extermal Affairs
(8hri Swaran Singh): (a) Yes, Sir.

(b) and (c). Details have not yet
been finalised.

Instructions to Indian Diplomats in
China

1510. Shri Harl Vishnno EKamath:

Will the Minister of External Affairs
be pleased to refer to the reply given
to the supplementaries on Starred
Question No. 211 on the 15th Novem-
ber, 1085 and state:

(a) whether the instructions to the
Indian Charge d'Affairs in China to
attend functions have been looked
inlo; and

(b) whether they will be laid on the
Table?

‘The Minister of Exiernal Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) The general instructions to our
Charge 4" Affaires in Peking are that
in accordance with normal diplomatic
protocol, he should attend important
functions and receptions held by the
Chinese Government. In the event
there are anti-Indian statements or

speeches at these functions he has
been authorised to withdraw from
such functions as a mark of protest.
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Relaxation of Age Limit for Highar
Secondary and N.D.A. Fxaminations

1512. Shri Priya Gupta:
Shri Valvi:
Shri P. R. Chakraverti:
Shri P. C. Boroeah:

Will the Minister of Defence be
pleased to state:

(a) whether Government are con-
sidering to give relaxation of age to
those students who are appearing in
the Higher Secondary Examination
this year and who are secking admis-
sion to the Nationa] Defence Academy
Entry Examination to be necld in May,
1066 by UPS.C. and who cross the
maximum age limits by three or four
months;

(b} whether there ;s any proposai
to raise permanently ths age limits
from 14—17 to 15—18 yeais; and

(e) the age limits for cligibility of
Central Government servants and
other employees for this examination?

The Minister of Defence (Shri Y. B.
Chavan): (a) According to the pre-
sent rules, students of a Higher
Secondary School who have passed
the 10th Class examination (certifi-
cate to be produced not later than
1st December 1988) will be eligible to
appear for the N.D A. Examination of
May 1866 which is to be held for
selection of candidates for the
National Defence Academy training
course in Jemuary 1087, if they will
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be within the age limits of 15-17}
years on the Ist January 1867, No
relaxation of the age limits will be
permitted.

(b) No such proposal is under
consideration of Government at pre-
sent.

(¢) The age limits for these cate-
gories are also 15-17} years.

Selection of Truce Supervisor

1513. Shrl D. C. Sharma: Wil. the
Minister of External Affalrs be
pleased to state:

(a) whether the U.N, Secretary-
General has submitted ‘he names of
countries to sclect a truce gupervisor;

(b) if 0, the country selected for
the purpose; and

(c) the nature of reply sent to the
U.N. Secretary-General?

The Minister of External Affairs
(Shri Swaran Singh): (a) to (c).
After consultation with India and
Pakistan, as required under the Secu-
rity Council Resolution of 5 Novem-
ber, 1965, the UN. Secretary-General
has appointed Brig. General Tulio
Marambio, Director of the War Aca-
demy, Chile, as hiz representative on
the matter of withdrawals,

Empleyment Potentlal during Fourth
Plan

1514, Shrl Linga Reddy: Will the
Minister of Labour and Employment
be pleased to state:

(a) the number of persons for whom
the Third Five Year Plan has create.
employment both for the skilled snd
unskilled so far; and

(b) the employment potential of the
Fourth Five Year Plan*

The Minister of Labour and Emp-
loyment (Shri D. Sanjivayya): (a)
According to estimates made by the
Planning Commission, nearly 13 mil-
lion jobs (8.5 million in non-agricul-
ture and 35 million in agriculture)
are expected to be created during the
Third Plan Period, Their break-up
by skills is. however, not available.
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(b) In the Memorandum on the
Fourth Five Year Plan (October
1984) it was estimated that the Fourth
Plan would have an employment
potential of 20 to 21 million. Since
the size and shape of the Fourth
Plan is yet under discussion, no later
estimate of the employment potentlal
of the Plan is possible.

Taboarers of Kolar Golqd Felds

1515. Shri Linga I!ll: Will  the
Minister of Lab ployment
be pleased to state:

(a) the number of labourers en-

gaged in the mining undertakings in
the Kolar Gold Fields in Mysore State
at present; and

b) whether any alternative
arrangements are contemplated to
absorb the surplus labourers im that
State?

The Minister of Labour and Emp-
loyment (hei D, Sanjivayya): (a)
The averaje daily employment during
quarter ending June, 1865 was 9273.

(b) As far as Kolar Gold Fields
are conceraed, at present there is no
labour for:e in the undertaking
which is surplus to requirements. A
labour force of about 3000 which was
surplus at the time the undertakings
were taker over by the Government
of India in 1962 has since been elimi-
nated throigh natural wastage and
the operation of a voluntary retire-
ment schene.

Unempliyment due te Famine
Conditions

1516. Shii Linga Reddy: Will the
Minister (¢} Labour and Employment
be pleased to state:

(a) whetlwer Government are cware
that a larg: number of agricultural
labourers and landless people have no
employmen: to engage themselves in
painful oo:upation on  sccount of
famine conditions in the country;

(b) wheiher the Centra] and Htate
Governme:ts propose (o start rellef

works in the famine-sffected areas of
the country; and

(c) if so, the main features of the
scheme?

The Minister of Labour and Emp-
loyment (Shri D. BSanjivayya): (a)
Government are aware of the pre-
valence of scarcity conditions in
some States due to failure of the
monsoon. It is however difficult to
assess the extemt of unemployment
resulting directly from these condi-
tions as even in normal times there is
unemployment or under-employment
in the agricultural sector.

(b) Necessary rellef measures are
being undertaken by the State Gov-
ernments concerned.

{e) These measures relate mainly
to undertaking warious relief and
scarcity works, e.g., desilting of
tanks, digging of wells, repairs to
ponds, etc., arrangements for the
supply of fodder and drinking water;
and providing financial relief, eg,
remission or tr t of land-
revenue, grant of taccavi loans, eic.

Employment during Third Plan

1517. Shri Muathiah: Will the Minls-
ter of Labour and Empioyment be
pleased to state:

(a) the number of jobs provided for
the people in industries in the Public
and Private sectors during the Third
Plan period; and

(b) the number of people remaining
unemployed during the same perlod?

The Minister of Labour and Emp-
loyment (Shri D. BSanjivayys): (a)
and (b). Precise information is not
available. According to estimates
made by the Planning Commission,
nearly 13 million jobs (8.5 million in
non-agriculture and 3.5 milllon In
agriculture) are expected to be creat-
ed during the Third Plan period as
against a labour force growth of 17
million. The number of unemployed
at the end of Third Plan is likely to
be of the order of 12 million.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

RerorTED INTRUSION OF ARMED PAKIS-
TANIS INTO GaAro Hils, AssAM AND
OPENING OF YIRE ON AN INDIAN
Vruace Dermnce Party
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The Minister of Defence (Shri Y.
B. Chavan): Mr. Speaker, Sir, On
24th November, 1865 at 0200 hours, a
gang of twenty armed Pakistanis com-
mitted a dacoity in the house of an
Indian nadonal in village Manikar-
char (22 miles West of Tura) close
to the Indu-Pakistan Border. On be-
ing challenged by the Village Defence
Party, the dacoits fired at them result-
ing in injuries to 12 persons. Sewven
of them were seriously wounded. The
police rushed to the spot but the
dacoits fled to Pakistan under cover
of darkness.

Patrolling is being intensified in this
area by our Border Security Force
Force along with the civil police.

ot quarer fay ;w7 FORTT T
wweft § o vw guir % o fe afeem
¥ ore o ¥ faw wr a6 §
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8hri Y. B. Chavan: Every time these
people try to undertake such intru-
sions on the East Pakisian-Assam
border, we are taking necessary

Shrl 8. M. Banerjee (Kanpur): I
would like to know whether these re-
peated intrusions either on the Garo-
Hills Assam border or in the other
India-Pakistan's border are a prelude
to Pakistan’s further designs to have
aggression on India and if so whether
the Government of India have given
them an ultimatum that they should
stop these. And otherwise Indian
troops will march into the Pakistan
territory?

Shri ¥. B. Chavan: As far as intru-
sions are concerned, we are taking
necessary steps and we are certain'y
taking certain defensive measures
about this matter. Tt is not wise or
necessary to give any ultimatum and
act accordingly. That would be ra-
ther escalating matters. It is not cal-
led for.

Shri P. C. Borooah (Sibsagar): In
order to strengthen the defence in our
border with East Pakistan and also
to prevent intrusions and infiltration,
there was a proposal to have a depo-
pulated area. To what extent has that
proposal been brought into effect?

Shri Y. B. Chavan: | would require
notice about that question. I have no

information about that particular
question.
Stridmatl Renuka Barkataki (Bar-

peta): May I know whether the gov-
ernment has examined the question
to find out whether the failure to
detect and prevent the iIntrusions inte
and attacks on our territory js due to
inadequate alterness of our intelligence
corganisation or to the local security
system or lack of co-grdination bet-
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ween the security police, intelligence
and armed forces?

Shri ¥. B. Chavan: Neither of the
points the hon. Member raised are
correct. We are effeclively meeting
these intrusions. As 1 mentioned last
time a large number of intruders were
killed and some were wounded also.

8Shri D, C. Sharma (Gurdaspur):
May T know if the Government has
mude any assessment of the strategic
pointg from where Pakistanis infiltrate
into India and carry on armed intru-
sion; if so, how it is that fire is open-
el wn an Indian village defence party
injuring twelve persons out of whom
seven were grievously injured?

Shrl Y. B. Chavan: Sir, the point
is, as far as sirategic points and armed
intrusions from there are concerned,
they can be considered ang thought
of, but about dacoits entering into
areas it is rather very difficult to anti-
cipate those areas. Even there we
have taken steps to form local defence
parties which can look after these jnci-
dents. In this particular instance, the
members of the defence party bravely
faced those people and, naturally,
when they opened fire some of them
suffered injuries.

12.20 hrs,
RE. BANARAS HINDU UNI-
VERSITY
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1223 hrs.
QUESTION OF PRIVILEGE

Shri Vidya Charan Shukla (Maha-
samund): As you might recall, Sir,
1 gave notice of this privilege motion
on 10th May, 1965, but thig privilege
motion was kepl pending because this
malter was under the consideration of
one court or the other until recently
and only day before yesterday the
Supreme Court has dismissed the peli-
tion or the application for special leave
moved by the hon. Member, Shri
Madhu Limaye as untenable. So, I
would like to raise this question again
before the House.

Sir, as the House might remember,
Shri Madhu Limaye was suspended
from the service of the House for two
weeks on 8th April, 1965, by the mo-
tion made by Shri Satya Narayan
Sinha for unru'y behaviour, indecent
expression and for flouting the autho-
rity of the Chair and of the House. In
the wril petition filed by the hon
Member he affirmed by a court affida-
vit on vath of personal knowledge that
the disciplinary action taken against
him by the Speaker was really out of
malice and, therefore, mala fide, and
he was actually punisheq for raising
this question of discussion of the Lok
Sabha Secretariat Demands and for
having moved cut motions in that con-
nection. This is what Shri Madhu
Limaye sald in paragraph 10 of his
petition to the Punjab High Court:

“The day the petitioner receiv-
ed the above reply, there was an
uproarious scene in the Lok Sabha
and the petitioner was suspended
from the service of Lok Sabha for
two weeks on the motion maved
by the Minister of Parliamentary
Affairs, Shri Satya Marayan Sinha
and supported by the Leader of
the House, Shri Lal Bahadur
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Shastri. The action of the Speaker
in naming the petitioner and of
Shri Satya Narain Sinha in mov-
ing the aforesaid notice for his
suspension was not only against
the rules but mala fide. as he was
punished for ralsing the guestion
of discussing the Secretariat
Demands and for having moved
cut motions in that connection'

The gravity of this allegation becomes
all the more greater because these al-
legations against the Chair have been
made  de'iberately, The Atlomey-
General, while arguing this malter in
the Punjab High Court, said that this
was willul suppression and misrepre-
sentation of facty by the hon. Mem-
ber, who was the petitioner before the
court, and the High Court in its judg-
ment has repcaled the arguments of
the Attorncy General without making
any comments upon them.

Since the Presiding Officer repre-
sents the dignity authority of the
House these serious allegations against
him cause, in my opinion, a very
severe breach of privilege of  this
House. It is hikely that the hon. Mem-
ber might have levelled these serious
allegations against the Chair under
some misapprehensions. If the hon.
Member repents this  mistake and
wishes to tender an unconditional and
unqualificd apology to the House, then
1 submit that this matter may be
closed here, Sir, with our indulgence
and the indu'gence of the House, But
if, however, Shri Madhu Limaye is un-
willing to tender an unconditiona) and
unqualified apology. then T want to
move that this matter may be referred
by the House to its Privileges Com-
mittee for such judgment and action
as it may deem fit.

werw wRwy ;o wa A we fd
w3 wr g # 2

Shri Eapur Singh (Ludhiana): Sir.
may I raise a point of order concern-
ing the way in which the motion of
privilege has been raised. The point
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of order I want to raise is this. The
hon. Member has raised nu  specific
motion of privilege he has only ex-

pressed iwo aliernatives. Therefore,

this motion of  privilege js out of

order.

Mr, Speaker: When mala fide are
attributed to the Speaker....

Shri Kapur Singh; But he says that
if the hon. Member c¢xpresses uncon-
ditional apology

Mr. Speaker: That is about the ac-
tion that should be taken.

Shrl Kapur Singh: It is not for him
to suggest that; it is not within his
province.

Mr. Bpeaker:
privilege does not disappear merely be_
cause of that.

Shri Kapur Singh: The correct posi-
tion is that withoul moving a specific
motion of privilege he has suggested
two alternatives to the House.

Mr. Speaker: The breach of privi-
lege is one parl. That he has men-
tioned in the beginning of his speech.
In the latter part he has sugpested
what action the House should take. I
agree that it was notl for im to say
what action the House should take
that will be decided by the House
itself. But simply becaue he has
supgested that, breach of privilege
motion does not disappear or become
irregular in that respect.

st wy fami
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Some Hon. Members rose—

SBhri Hari Vishau Kamath {Hoshun-
gabad): He mentioned my namg in
the course of the points that he made.
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Shri 5. M. Banerjes (Kanpur):
I invite your kind attention to Rule
213 which says:

“A member wishing to raise a
Question of privilege shall give
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notice in writing to the Secretary
before the commencement of the
it 1g on the doy the question is
proposed to be raised. 1f the ques-
tion raised is based on a document,
the notice shall be accompanicd by
the document.”

Naturally what we do here is that, if
it is based on a newspaper report, the
newspaper is shown to you or sent
to you or any other document on which
it is based. For instance, Shri Homi
Daji had a document when he got some
paper from Indore that a Sub-Inspec-
tor or an Inspector of prlice had
behaved in & ver shabby manner; he
did not allow the particular petition
to be sent to the Lok Sabha. Here 1
believe my hon. friend, Shri V, C.
Shukla, must have given notice of
this and he must have supplied
some document on  which he
based his privilege motion. If the
document js his appeal to the Supreme
Court or his petition to the High Court,
ie. if a petition moved in a High
Court, whether a writ petition or u
petition on appeal, also becomes g sub-
joct matter of privilege, then I am

afraid it will be wery difficult
for any one—not only for a
member but even for a citizen--

to carry on. Here 1 want to re-
fresh my memory 1o this, when s'rie-
tures were pussed by the High Court
and many courts about the late Pratap
Singh Kairon, we wanted to ralse the
question in this House on the basis of
the strictures and I believe you had the
wisdom not to allow it. The functions
of the judiciary and those of Parlia-
ment are different.

Mr. Speaker: There is no eonfliet
between the functions of the judiciary
and those of the legislature.

Shri 8. M. Banerjoe: I am raising
this question because it will be very
difficult for any member of the House
to function; if he does not get justice,
he will not be able to go to the court.
Even our privileges have not been
properly codified. . ..

Mr. Bpeaker: ‘The hon. member
ought to distinguish an affidavit thst
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[Mr. Speaker.]
has been filed. He goes on talking
about going to courts; that is not the
question, (Interruptions.)

Shri §. M. Banerjee: The only ques-
tion before the House is whether, in
the petition or in the appeal, Mr,
Limaye has used some expression on
the conduct of the Speaker by saying
that he has mala fide inlentions or
some.hing like that. He hag used the
word ‘mala fide’ and that is the only
word to which my friend, Shri Shukla
has taken objection. In a court of law,
oither it is bona fide or mala fide. 1
am not g lawyer. After all what is
the meaning of mala fide? 1 say that
this will be a bad preccdent. I have
all respect for you and for this House,
but I say that thig will be a bad pre-
cedent. This is veing done by the
ruling party member with a venge-
ance, with the idea that, in future, if
I am punished by the Chair, 1 may
not defy the Chair. We have no idea
to defy you, Sir, but sometimes it 50
happens.

Mr. Speaker: 1 do not know whether
he has supported Mr. Limaye.

Shri 5. M. Banerjee: I am not sup-
porting Mr, Limaye, but 1 am support-
ing only the idea that a question in
the court of law should not be dis-
cussed here.
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Shri Kapur Singh: 1 most respect-
fully submit that this matter should
be further processed a litfle before
it is handed over to the Committee of
Privileges. As it seems to me, there
arc three questions to be  answered
before a final decision can be given
by this House or by you as to whether
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the matter is fit for guing to the Com-
mittee of Privileges. These three
questions are as follows —

The first is, whether the hon. mem-
ber, Shri Limnye, was entitled to go
to a court of law on the matter under
reference. To thig already a reply
has been given by the hon., member
himself that you yourself ruled and
answered to this question in the affir-
mative.

The second question is: is a right 1o
allege mala fide implicated by the
right to go to court. If my knowledge
of jurisprudence is to be relied upun,
then 1 think that a right to go to
court always implicates & right to
allege mala fide and it is a matler
between the individual concerned and
the court to see ax to  whether the
allegation was well made or wrongly
made and with what consequences.

The third question is: does a member
commit a breach of privilege by exer-
cising his right, his lawful rights. On
this also I think I have your authority
to say that you have ruled to me in
a case which I recently raised as a
question of privilege that, whenever
any citizen is acting in exercisc of his
lawful righls, no question of breach
of privile'g can arise.

I submit that il is in the light of
answers to these three questions that
vour final ruling should be given.

Mr. Speaker: I am rather surprised
that the issue should be confused.
Who says that a member does not
have the right to go to the court?
‘This is not that case that he could not
go to the court nor is this that seek-
ing redress there gives him the right
to allege mala fide, i.e, because he
can go to the court, he can also file an
afidavit that the Speaker hag acted

Shri Surendranath Dwivedy
(Kendrapara): True to his know-
ledge.

Mr. Speaker: Yes, true to his know-
ledge.

So the only question—1 am limit-
ing it—that can be referred to the
Committee js whether there was any
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justification tp allege mala fide in the
affidavit under the circumstances that
existed at that moment.

ot 7y formg . 3% 979 q1 1% 7
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Shri Hari Vishnu Kamath: May |
draw your attention to rule 2287....

Mr. Speaker: It should not take

long now,

Shri Daji (Indore): May I make
one submission? If you are going to
allow other Members, 1 hope You will
permit me also to make some sub-
missions

Mr. Speaker: All members cannot
get an opportunity.

Shri Hari Vishng Kamath: Under
rule 226, the House should consider
this matter before it is referred to the
Committee. That has been done be-
fore in this House. Before the mattler
is referred to the Privileges Committee
the House should discuss this matter.
Therefore, we want to discuss it now,

Mr. Speaker: Therefore, [ have
allowed this discussion. But that does
not mean that all members would get
the opportunity. The hon. Member
might say a few words.

Shri Harl Vishna Kamath: May 1
mike a brief submission?

At the outset, may I, by your leave,
try to clear an obscurity into which
my hon. friend Shri Madhu Limaye hag
let the jssue fall by stating that his
case at a certain stage was on a par
with mine.

You will be pleased to recollect the
incident that took place in August or
September, 1955. 1 think it was In
August, 1955 that the then Deputy-
Speaker, Shrj Ananthasayanam
Ayyangar who was in the Chair re-
fused permission to me to raise a
Point of order. Then again. | request.
®d him tp give me permission. But

AGRAHAYANA 8, 1887 (SAKA)

Privilege 4414
he persistently refused, and then I
said that 1 was sorry | could not
agree and I must be permitled 1o
raise the point of order. He then
asked me to withdraw from the House.
That was all. Then what happened
was that when | was aboul to with-
draw, some of my Congress {riends at
that time—not the Members who are
sitling here todsy on those Benches,
but the Congress Members at  that
time—-started g cacophonous cachinna-
tion, where upon 1 said ‘“fantastic
nonsense’. The Deputy-Speaker who
waos in the Chair wrongly thought
that I had addressed those words to
him. The House was good enough to
agree to name me' Later it was found
by the then Speaker Shri Mavalankar
that the action taken was not quile
correct, and he permitted me to make
a statement on the matter. The earlier
resolution or motion was ulso rescind-
ed later. Acharya Kripalani moved
in the House the next! day that that
motion be rescinded, and it was s0
rescinded. When T came back after
a week to the House, Shri Mavalankar
gave me permission to make a state-
ment on the subject, and he absolved
me of any blame.

Be that as it may now [ come to
the point at issue today. The right
of a Member, as you have rightly said,
to go to a court of law is not disputed,
on any issuc that pertains to the
Constitution. Rules 225 and 226 make
it clear as to what matter of privilege
can be raised here, and that should be
discussed here before it is referred to
the Privileges Committee. Rule 226
says that the House may consider the
matter before il s referred to the
Committee.

Now, may | submit that it is article
113 under which apparently my hon.
friend Shri Madhu Limayve went to
the High Court and then the Supreme
Court? He thinks that perhaps that
srticle invests him with the right to
g0 to court In case he thinks rightly
or wrongly that so far as the House ir
concerned, that article has fallen into
desuetude or has tended to fall into
desuetude.
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[Shri Hari Vishnu Kamath]
The point thal now arises is, as has

been said by my hon. friend Shri
Vidya Charan Shukla, that in the
affidavit mala fides, and if 1 have

heard him aright, malice . . .

Shri Surendramath Dwivedy: Out
cof malice,

Shri Harli Vishou Kamath: ... ...
Mala fides, that is, bad faith, has
been attributed to you. Therefore, the
House must consider how far it be
wrong for any Member to attribute
mala fides to the Speaker inside the
House or outside the House, whether
it is in the House when we refer to
your rulings or outside the House in
a courl of law.

I believe that it is wrong to im-
pute mala fides or bad faith to you.
We may not agree with your ruling,
as we have said often that we do not
agree with your ruling, but  willy-
nilly we bow to the ruling, and we do
not atiribute any malice or any mala
fides to your judgements or lo your
rulings. Therefore, T would however
submit that the offence or the mistake
or the blunder which has been ap-
parently committed, in my humble
judgment, by my hon. friend Shri
Madhu Limaye would be (may T use
the word ‘purged’) purged, i[—I am
nol compelenl to advise him, but if
I may make a humble suggestion—
today in the House he cxpresses his
regret for what he has said, for hav-
ing attributed wmala fides to vou, that
he did not mean whot he said, If
he does cxpress regret to you for
having #ttribu'ed mala fides to you.
I submit that the milter may not be
referred to the Committee of Privi-
leges of the House.

Shri Daji: Since the right of going
to "2 court has been accepted, I
wouid say that 1 disagree with my
hon. friend Shri 8. M. Banerjee and
my very able friend Shri Kapur Singh
when they say that the right to go to
;it;u-t includes the right to allege mala

e,
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An hon. Member: Otherwise, why
should a person go to court?

Shri Daji: That would be an ex-
tremely dangerous precedeni. It may
be that this time it is a Member of
the Opposition who is invoived. But
if this precedent were to be vstablish-
ed then it would mean that in future
any Member may allege anything
against any other Member in an affi-
davit and then go to court against that
other Member, and there would be no
remedy then. Such a position is not
possible,

The legal test would be this, a citizen
is free to allege anything before =
court but if the thing is not proved
before the court, the aggrieved party
has the right to go in for defamation
proceedings; so, if an action for defa-
mation would lie, it would amount to.
and include also an action for breach
of privilege. That would be the legal
position.

The position will have to be further
studied by the Committee. But what
I want to point out to you and to the
House is this. My hon. friend Shri
Madhu Limaye has not done justice
to his own case. If only his letter
to you had been read out, it would
have been found that his letter was
much more courtcous and much more
cogent, than the speech of my hon,
friend Shri Madhu Limaye,

I would like to submit to the House
through you, Sir, two or three points.
Firstly, if mala fides werc alleged.
they were not pressed at the time of
argument. The arguments on mala
fide were totally dropped when he
went to the Supreme Court for leave
to appeal against the order of the
High Court. Even in the High Court.
this argument about mala fides was
not pressed. When he went to the
Supreme Courl also, he very properly
and very rightly dropped the question
of mala fide.

o 7y fomd " 2w 7T 9 o
LR
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Shri Daji: Even in the petition to
the High Court, no specific prayer was
bas#d on the allegation of mala fide.
I am very clear about it that the alle-
gativn of mala fide was a very unfor-
tunate a legation, and [ resent it
That allegation was  only made in
passing in the petition drafted in &
hurry and huff, and, therefore, in his
letter he almost implies that since the
matter was nol pressed by him fur-
ther, we should not catch hold of just
one sentence in the affidavit, which
was not followed up in the High Court
and the Supreme Court and we should
not beat about a dead horse.

It is only from that angle that I
would submit this, since the matter
has been brought up by the Member
himself. After having alleged a thing
in the affidavit, if it is not pursued In
the High Court and the Supreme
Court, then it means that the thing
i3 dropped as it were. If you allege
a thing in a petition but do not press
it at the time of argument, then legal-
ly you almost concede the point and
you a'most leave il oul. Since that
point ‘was nol pressed further, [ do not
think that much purpose would be
served by further beating 5 dead
horse,
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Shri N. Dundeker (Gonda)l: This
matter has troubled me a great deal
right from the time when Shri Shukla
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first brought this motion. I think some.
time in May. I belicve—] have not
before me the text of the motion—he
raises the question of breach of privi-
lege on two grounds. The first is that
Shri Limaye dared to go to the High
Court and take legal action in the
matter itself. and secondly, that in
referring 1o the Speaker he used the
expression ‘mala fide' which is
doubtledly there, in his affidavit.

un=

On the first point, it is quile clear
that there is no question of any pri-
vilege involved. As regards the
second, I think it is definitely regret-
table that Shri Limuaye whatever the
background of the occasion, whatever
the heat generated, however excited
he might have been, should have used
the expression ‘mala fide' in relation
to the Speaker.

But T would like to add also, in ex-
tenuation of the situation, that it
would appear that he did not use the
expresglon ‘mala fide® with intent.
This is clear from the fact that he did
not press it before the High Court and
did not even mention it in his appeal
to the Supreme Court. I believe in
his letter to you it has been made
quite clear that he felt he was obvi-
ously in the wrong. [ fee] therefore
that if Shri Limaye would express his
regret for having used an expression
of that kind, obviously without intent,
the matter ought to come to an end.

Shri Bade (Khargone): While re-
ferring the matter to the Privileges
Committee, my submission is that first
you have to decide whether there is a
breach of privilege if a man says
something in the court and if a man
says something outside the court. Sup—
pose Shri Limaye said it outside the
court, what would be the result? Sup-
pose he says it before the court, what
would be the consequence?

Besides, while pressing his petition,
he never used the word ‘mala fide'. If
he says something ‘mala fide’ against
the Speaker in the court, the court
will surely punish him. But whether
we can also punish him is the gques-
tion.
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Therefore, if the intent was mnot
there, he should at least express his
regret. [ sincerely and honestly be-
lieve that when a certain person uses
the expression ‘mala fide' about a res-
pectable person, certainly it is rather
defamatory. So I would request Shri
Limaye to express his regret, to say
that it was a misapprehension and he
regrets it.

Shri Shinkre (Marmagoa): May T
say a word?

Mr. Speaker: We should not go on
endlessly.

I have to repeat, again and again,
that the issue should be clearly ap-
preciated. It is not a matter only of
the petition—probably the petition
would not have mattered as much In
view of the subsequent circumstance
that he did not press the point. It is
the affidavit where one has to say that
‘it is to my personal knowledge and
belie. ‘Personal knowledge'—that is
what is objectionable, nothing else.

Then too, I have no rancour in my
mind, nor do | want to punish Shri
Limaye. I have no bias against him.
But I would like to ask whether from
all that has been said in his speech,
any Member understood that he was
expressing any kind of regret.

Shri Shinkre: May | submit ....

Mr, Speaker: Even now, I am pre-
pared to recommend to the House
that if he expresses his regret, it
should be accep ol

Shri Shinkre: May I submit one
word?
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The Deputy Mindster in the Mimis-
try of Law (Shri Jagamatha Rao):
The question we have to consider now
is a very simple and straight one.
The allegation made by Shri Madhw
Limaye in his writ petition 231/65 to
the Punjab High Court would really
amount to a breach of privilege. I do
not for a moment contend that his
conduct in going to the court would
per ge amount to a breach of privi-
lege. Reference may be made to para
10 of the petition where he says:

“Thal the day the petitioner re-
ceived the above reply, there was
an uprurious scene in the Lok
Sabha and the petitioner was sus-
pended from the service of ok
Sabha for two weeks on the
molion moved by the Minister of
Parliamentary Affairs, Mr. Satya
Narain Sinha, supported by the
Leader of the House, Mr. ILal
Bahadur Shastri. The action of
the Speuker in naming the petli-
tioner and of Mr. Satya Narain
Sinha in moving the aforesaid
notice for his suspension was not
only against the Rules but mala
fide, as he was punished for rajs-
ing the question of discussing the
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{Shri Jaganatha Rao)

Secrctariat Demands and for his
having moved cut motions in that
connection™.

This is manifestly not true. If you
wou'd kindly refer to the proceedings
of the Houss of the Bth April 1965, you
would find that there was a brief in-
terlude after the question hour which
followed a statement made by the
Minister of External Affairs about the
proposed’ visil of Mr. Phizo to China.
You wi'l find there that the hon.
Member questioned the policy of Gov-
ernm.ent  and characterised it as
napumsnk, impotent. This was fol-
lowed by interruptions and noisy
scenc: and the Member was named.
8hri Satya Naravan Sinha, Minister of
Parliamentary Affairs, then moved
the following motion:

“That Shri Madhu Limaye, a
Member of this House, and named
by the Speaker, be suspended
from the =crvi-e of the House {or
a fortnight”.

There were further interruptions.
Later the Prime Minister also inter-
vened and suid:

"I feel that it would have some
effect. We are entirely—of course,
on behalf of the Government, 1
need not say that—behind you and
you have nur fullest support. In
regard to this particular dav, to
this situation, T think what the
hon. Minister of Parliamentary
Affairs has proposed iz perfectly
correct and it should he placed
before the House™

The hon. Member's writ petition 1s
not only against the Speaker. but
against two Members of the House,
namely. the Teader of the House and
the Minister of Parliamentary Affairs,
and al=o ngainst an officer of the
House, the Secretary. Lok Sabha; each
by itself casts 2 reflection on the
dutles of all or any one of these per-
sons amounts to a breach of privi-
lege. Attributing mals fides to the
Speaker in para 10 ftantamounts to
casting reflections on the Speaker.
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Refleclions on the character of the
Speaker and accusativn of partiality in
the discharge of his duty constitute
a breach of privilege and are punish-
able as such. As I said, there are also
reflections on the Members, as also
action against the Secretary of Lok
Sabha.

All these matlers relate to the in-
ternal proceedings of the House in
which you are supreme within the
four walls of the House. The decision
may be right or wrong, but it is final,
it is binding on the e¢ntire House, It
is the duty of every Member of the
House to respect you, and in doing so,
we respect ourselves, we respect the
dignity of the House.

Both the Circuit Bench of the Pun-
jab High Court and the Suprcme
Court dismissed his petition, and
thereby upheld the decision of the
Chair.

It is a fit case where we should
refer it in the Privileges Committee
or leave il to the decision of the
House itself

Shri Vidya Charan Shukla: The
real test whether the allegation of
mala fidee agiin=t the Chair was made
by him uninteniionally or intentional-
ly is whether he is prepared to tender
an un-onditiona) apology to the House.
If he made this allegation against the
Chair unintentionally and in a huff as
hon. Shri Daji said, then there should
be no objcction on his part to tender
an apology . . .

An bon Unconditional
apology.

Shri Vidva Charan Shukla:
unconditinnal apology for a thing thhl
he commitled unintentionally and in
a huff, but ;f he is not prepared to
tender an apology to the House for
things which he did unintentionally
or de’iberately. the only course left
to us is to send this matter to the
Privileges Committee, where all those
matters can be considered and a deci-
sion taken in a cool atmosphere.

Member:
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Mr. Speaker: Now there 8 a
motion that the matter be referred to
the Privileges Committee.

Probably those Members who plead-
ed that if he expressed regret It

might be dropped—and I was prepar-
ed for that—now have nothing to say
about that.

I may also make it clear . . .
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Mr. Speaker: | am only referring
the limited question of his allegation
that the Speuaker, the Minister of Par-
liamentary Affairs as well as the Prime
Minister acted maia fide, only this
much whether this amounts 1o &
breach of privilege or not. The Com-=
mittee shall only confine their atlen-
tion to this enquiry; other matters are
not being rcferred to the Committee,
they are not to go into them.

Those in favour may kindly say

“Aye",

Some bon. Members: Aye.

Mr. Bpeaker: Those against may
kindly say “No™. '

Some hon. Members: No.

Mr. Speaker: The Ayes have il.

w® AT AR AL
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that a division should take place. The
Ayes have it, the Ayes have it

Shri Nath Pai (Rjapur): The
only point o be refeired is mala fides
against the Speaker, and not the Prime
Minister.

Mr. Speaker: Wiy not?

Shri Nath Pai: That came at a
later stage. We can allege any time
mala fides against the Govornment.
You heard everyvbody very carefully.
Those who disagree are of the view
that it should be only in repard 1o the
use of mala fide in the context of the
Speaker. [ have every right. [ ac-
cuse them every day of mala fides. Tt
should be limited only to the Speaker.

Shri Hari Vishnu Kamath: We do
it inside as well as outside the House,

Shri Vidya Charan  Shukla: Is
there a division or not?

Mr. Speaker: He says he does not
press.

Shri Vidya Charan Shukla: Once
you have called for a division, it
cannot be cancelled like this.

Mr. Speaker: Lit the lobbies be
cleared . The lobbies have been
cleared.

Shrl Har: Vishno EKamath: Whot s
th: issue we are voting upon?
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Mr. Speaker: I find from the ap-
plication of Shri Vidya Charan
Shukla that first he has said that Shri
Madhu Limaye was wrong in going to
the Court, or the Judges were wrong
in issuing those notices. [ am not
referring that to the Committee.

The third paragraph was:

“The allegation of mala fides
and malice made by Shri Madhu
Limaye against the hon. Speaker
of the Lok Sabha constitutes a
very severe breach of privilege.”
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X & "Far wrgdl” Rar

Then the only question before the
House is this: whether Shri Madhu
Limaye committed a contempt of the
House or a breach of privilege by al-
leging mala fides against the Speaker
of the Lok Sabha.

Shri Harl Vishnu Kamath: The al-
legation of breach of privilege should
be referred, not that he has commit-
ted. That should be decided by the
‘Committee.

‘Mr. Speaker: Yes, the allegation.
The question is:

“That this matter be referred to
the Committec of Privileges™.

“Bome hon, Members: Ayc.

Some hon, Members: Aye.

Mr, Spesker: Those against will
say “No"

The Ayes have it, the Ayes have it

The motion was adopted.

4428
13,18 hrs,
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:—

(1) “In accordance with the
provisions of rule 127 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, [ am directed Lo in-
form the Lok Sabha that the
Rajya Sabha, at its gitting held
on the 25th November, 1965,
agreed without any amend-
ment to the Cardamom Bill,
1985, which was passed by
the Lok Sabha at its sitting
held on the 17th September,
1965.

(2) In amecordance with the pro-
visions of sub-rule (6) of rule
186 of the Rules of Procedure
and Conduct of Business in
the Rajya Sabha, I am direct-
ed to return herewith the Ap-
propriation (No. 5) Bill, 1965,
which was passed by the Lok
Sabha at its sitting held on
the 18th November, 1965, and
transmitted to the Rajys
Sabha for its pecommenda-
tions and to state that this
House has no recommenda-
tions to make to the Lok
Sabha in regard to the sald
BilL”

REPORT OF RAILWAY CONVEN-
TION COMMITTEE

Shri S. V. Krishnamoorthy Rao
(Shimoga): I beg to present the Re-
port of the Railway Convention Com-
mittee, 1985
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13.19} hrs,

KERALA APPROPRIATION (NO. 8)
BILL, 1065*

The Minister of Finance (Shri T. T.
Krishnamacharl): I beg to move for
leave to introduce a Bill to authorise
payment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State of
Kerala for the services of the finan-
«ial year 1985-06.

Mr, Speaker: The question is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain fur-
ther sums from and out of the
Consolidated Fund of the State
of Kerala for the services of the
financial year 1985-66."

The motion was adopted.

Shri T. T. Krishnamacharl: I intro-
ducet the BilL

13.20 hrs.

ELECTRICITY (SUFPLY) AMEND-
MENT BILL, 1985°.

The Minister of Irrigatiom and
Power (Dr. K. L. Rac): [ beg to
move for leave to in‘rodu~e a Bill

further to amend the Electricity
(Supply) Act, 1948,
Mr, Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Electricity (Supply) Act, 1948."

The motion was adopted.

Dr. K. L. Rao: Sir, I beg to intro-
ducet the Bill

13-20} hry,
RE: POINT OF ORDER

Mr. Speaker: There was another
point of order of yesterday that we

AGRAHAYANA 8, 1887 (SAKA) Delhi Semdcry.],q3q

Education Bill
had kept for today. We have already

taken too long. We may take it uwp
tomorrow,

1321 hre

DELHI SECONDARY EDUCATION
BILL—contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri M. C.
Chagla on the 26th November, 1065,
namely:—

“That the Bill to provide for
betier organisation and develop-
ment of secondary education in
the Union territory of Delhi, be
taken into consideration.”

The time allotted is four hours.
One hour has been spent.

& wew oamer (freefl—ala-
anr) : sremey wEEE, & 39 faw werae
ST T WA qrew FRer € al &
frrmm wx o a1 1 ¥ AT ook A
a1 2w § e faodi ofer ma
7 7% § ol 3 ol ¥ w=a
T Al W1 o ¢ (e I Al
%= 7 feat s } fw =934 g9 fw
afi fear 1 &1 oo § o 9 Foand
w7 o e fomr folt amd @ Wi oy
w1 o fear o § e & o & e
= ez A I G gifrr e
for ST § 1 @ AT 4T AT o gTar
g e & wrow gmAT wgat g
& 1 k fr mide fant & g9 dit
fran gu1 @1 {5 w5%1 w1z wT WX
&3 frar foqr et 1 ot qg@ e M
g1 & IA%1 Tz wr qae fow fe oy
o7 3% T2 W ag frmn go @
A T 1T ¥ A9 W | T e
feat w1 1 g@ avy €1 % 7 {elr §

‘f‘ublished ir; Th(- Gazette J_lndil, Extraordinary, Part—II, Section 1,

dated 29-11-85.

tIntroduceq with the recommends tion of the President.

2001 (A LSD—T.
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[ e s

TR TTF HIOHT €A W =ifed |
OF ¥ § a1 7gi a% gl 6 worw foid
&1 gt arfow 7 &1k, faadt
arfieg adt €1 m Wi IEE L H -
T w1 oA w1 o @, gEE
w1 AT, Fi% FHE 73T wowT
T, ffey 9w @A ¥ TTuE 7. —

Mr, Speaker; Just one minute. The
time regularly allotted was four hours.
That was for consideration and pass-
ing also. Now, it is only being re-
ferred to the Select Committee. The
House can reconsider it; so much time
would not be required.

The Deputy Minister in the Minis-
try of Educailon (Shrl Bhakt Dar-
shan): Three hours will suffice

Mr, Speaker: All right; three hours.

12.23 hrs,

[Smrt VmovA CHRARAN SHUELA in the
Chair]

off wam g : o w9 fear
#fer sgi% g3 feamd WX W @w
wg e fond @ faadT &1 o &
L 4]

wgt aw T¥W & Ty ¥, erfady
& wr wareqr aga §1 O g ) o
ewAt w1 w0 gwer Aw gt § g 9
efiw ot @t aga r ghoew garg
At Wi few g & wver g § ag Wt
Farar aret S & 1 A AR S T
w0 T T §, forw ore afefede Wit
B 8, wos T o o S R g g,
I 1 agt T AT ol ot ardr g
WIT I W w fed ok § ¥ TR
ot & Far & v fad amd § e AR
TR W 2T § AT wewn foew graT
b o At wEw & o we & i @
WAL FT AT WA A § 1w wTor

Education Bill 443:';%‘

A I o gl oform @ § § w=O
frmery § 1 o 97 e # wfaww shr
FrT T §, 5 AN I e WA
dred § WX ag @am w1 va § v
agi ® o e § foee w@i W
w~or fawaat §, &1 g da T § fe
T I AT F1ATE A AW T
fa g ow faardi & 1 &) ool & B
BT X1 EATT §97 % K1 /OO0 A1 WA
& o @ AT A L0 w3 T  SEw
a1 w1 qaw fow omaT & | ¥ ww
¢ forreft o ot T e nfgd

% wrow ¥ w57 a1 fr 59 =N
&t wremar g YT HgEET s $H
OF § N FS =LA T2 W E A daw
ROl ST €17 & | W1 AT g
e § T A G o o g e
g ¥ o 5o Y s ot ko
#few A wgwar wrw W § R
T # o foren frdwes ¢ 2 m
1T ¥ w7 a7 wor fis & s @
WY g At Ha
WAl NI IR § I ST W ag
¥t frram & St THTT & WY AT wifgd
fore swr & wgraaT s Wi wTAT
ST T T YA R R W ag §
f ot wgraan s e § A o A
i fieesit swmer ot 3% ot
g @ s g % wred e €
BT WA W TG a1 A g9y wrgane
a1 g wAl & e, dfiw, o aie
aTE WY A% A oot | w X
& W1 STEY ¢ e wrern i,
Wi & wigy § fs feeslt wwree Gy
WIRET T2 WL A O wawqr # g
F0C A €@ fra & gy ¥ W@
grog &) @ wifgd ot fr ggam
e e o W g & 1 e v
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T 1T & A IR wTRrET T A e
widl wifgd 1| & wrgan § 5 x@ o< A
T wfafa sar 2

fadaw wY 2wt & wwr g & fiw
gt wiuwrr frer gores ar ey
fadme ar 97 AT WIE qAE
& i fafiger w e mar § 1 ot st
W% QA § ag A I "o §
T AT R gwA § 1 W A A
qw " § e wfwrch w1 gewam W
§ gwat g ) g foF T wiar-
AT W FFIAAT-Te ST € an
W § T REO TE T W wE
g § 6 sTaEet wrh gk W
Wty wferwre fed 7 & fis fog =
%! ® 97§ WHwST @ETE ¥ end §,
fore =rw £ 9T wEEAT T% T g9
g foadt oY war &7 wig & awy &
ag 3t% 7Y & 1 30 ¥ g=w F oW
gwT & | ¥ a1 77 wxy & fie e
§EqT YT W Tt § AT IERT O%
A Q@ rafraa § fs et &
dug wed ¥ o wfifr g6 wifgd
W ey www o sy aiT 3w § v A
O o ¥ AT §, o7 oy ¥ aeewt
¥ o e § T Qe & wme
& famat fir srreret eramer € o ATt
Qa7 favrd v w1 awiar fear oy
wrer g ar fam w1 £k fedr e oY
AT o ATt &) O IAT eErear
wHTR ®) ary At §Y, ¥ aF o Ay
T &% TR §1 AW oY 2w & A
At facta @ 1 o Y safes &) s
¥ wiingTy 2 fed o § A1 §9 W
% wEA W gwy § o snaronear
T a1 et of ) &, v OoF e ¥ e
ot wfirere fafige w< i o , e
el 2w g Gt W @ & g dww
wafar w7 @) & 1wy At 9 Ay war

wTAT § W g7 o7 g oy T R
fie qfe saat w1 do ar a1 o7 5 WY
wr{ gwdt amw o vafaw g Gear &
wg FEI AT qw fer § ar wqe
wfawrdr o1 ar, 7g vad 48 & T we
wT a1 T g% IwET WA daur Ay
ferart mam, g7 T g g EO § faoms
X§ g w1 wrars we gl @ 1wy ot
g § ann & fw S oy wgr omar &
s tom w1 A, @ i whar faar
oIT gEe W oA ST e
wrar § 1T SEd g o
g ot oo g# gAT Wi & faar
WTQT At §F qW W LA g9 &4 0
& wowan g e prowwTe & ot wiew
§ @ IwhEr a% qgRe AW
WA Wt T §9 Wty Iw efafr &
WA WTH WY Ag vAaT 3 | o wfufy
®T e XA el § egwfa & o oy
o et qwer g | & auwen g fe
#t xg g T wwe sfafa freme
waft 1

o & & @A £ wgAr wmar
i &3 v swn far & 1 o AU AW
" a1 99 § &% qrgr 67 qf e
o et & 1 ag 28 Sl ar | X Y
ararfi && &1 qgwn o T e & o
& o war § s gwe oY &frere we
fierar armgT 4
“That in the amendment moved
by me, printed as No, 57 in List
No. T of amendments, for refer-
ence of the Bill to a Joint Com-
mittee—

for “by the 28th February,
19668™ subgtitute “by the first day
of the next session”. (58)
8hri Barrow (Nominated—Anglo=
Indians): I want to oppose the am=
endment. I am on the Joint Com=
mittee. So, it is only at this stage
that I can opp this amendment. 1
will not get an opportunity to spllk
later on.
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Mr. Chairman: You mention your
opposition if you speak.

stadt wyhard  (Frsrams)
warify agrza, & gryquen fafme
w177 6 aa§ 20 g g fe ag dm
waar f17 414 § ¥Fs0 Qi¥ma &
NIETz €641 & Fywiz ¥t At aafeat
t TR T T & fag, Afer wx
oY argis €611 w1 ¥asz Fraar w30
§ITT 3 IT0T 40 §2 €577 7 ) fran)
WX AgEr € F A KL QAFEAT ATA AW
affamr PN i A eraws
¥R I § IAR 17 97 ST H
fay qa¥ 3 @7 A1 €57 § IAW
~TTEIT TR T & 1 AN A1 TARY TATAT
t 1z Frafgqi 1 fsvi s gam
s g oA wE 83
® g ang Acagost g
FLR ARG CICR (£ KT EE I 1 £1
gt o AT feride 0¥ 37957
w251 ¢ agt O fegesdts W
BT & fax

o fadrs #endi ¥ o:fifdam
%1 5TF K0T & P13 91 ag 7 Frxficqnaan
L E AR R KR i
ghead 2 & Far &t aga o< faar
T} oz A5y g fEotaq srarx aga
w7 Anafeora 31 97 ¥ 7w aa
HyIT RO Y ) W5 €5 ¥ ¥ W
w2 11 3% 40 & A7 0w g
wOi T & Far 36T g8 wywifaat
aftfran gt agior F97 8,
fareraravag d fe aafrir Fiw kY
9T FI§ 3O w11 Af fagm 1 a3
W RTT FTAT R FRT H 4ATH AN
¥fybsmwiaa iemA SR
i i g e 31 Tord Y Wi
ai s e Af faang i ag A ag
fra gir & Fiam fed iy § afex

Delhi Secondary NOVEMBER 20, 1065

Education Bill 4436
farit dvoa 3a9 feadr oofed, oy
aff faair 1 A gat gD Fq7Em
g1t & Frrer wrf Evfrwa fomr At
g, A aff QY A & Few Wrww
afry | % o7 faw foeelt & o
& cofay & fg =Y %Y ava st ) faeel
& wrrgme frad sz ¥ gt e
wTR Trdag 210%c AqEAY
s s %o @ AT § 1 afwT gaImm
fomrt iz & a1 Q=g 1 § A Fs 4
TzT A Y § 9T T 0 gy § ser
T 1708> A 3B0Fo AFHT T 1 A
|17 A A0 w04 ¥ A A ITHY
IO 3TN AL I g TR T om aw
Tt wgwal § g, drad o ady
FAT TIEr a1 ¥ AT €K ot A
g1 & 1 wafs 39t wgwa o1 fAqz
2,000 80 ¥ 3,000 §> TF TZATE |
Sixtagiorim iafi wrdgw
FTEY wTH w3 98 fawe &1 agi 9%
qYst 2 § 1 @1 Aw osfafega
1 3 3350 130 9t sarm D gfaad
Wt sar2r {1 & AfE o A § TR
@7 #w, gfawT ww AT wW
AT IAT § 1 0 fAd ar wed dd
GIAREEER 4

@t 1ty Frad g § I A
o W gl grew 0 a gfion
qFr¥ § IR gIAa SgTT ENT @ 9N
FAF AT Wt oy WA R e,
A a1 EAQ T grafarww &
=t ifgr 17 § ITET grew AT vl
CERs 8l 8 CURER L ail & L
/RTTH AT HF A0d FIFT H SUTRATC
QU T TATEAT A b KA arai &1
& ot arad & Far wrf wrmar agt
% P agi #1 wrar gt & e & frlt
& f97 OF TE | gL Ry dw W
wagiga g
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R & faaa wgew §, &7 air-
& iz a7z 59 % TR v
Tt A1 B T g fie TR) A e
graya fuid  afer e w1 §if
w1 Fadpm dar wrf 7.faoe et &
A ¥ | gut waww ardi & fay <fw
gifawa g 377 a1 =X 7T 399
"R 3T 9zl § o fed) o mgen A
¥ 7ifaa fF %7 o gar & @ aw
Y §TT ¥ FeAT wry g7 9% fuw wmn
21 2§ & Py & Ak ma, &40 Wit
ATERY BT KIS ArOoET Y g A AR
RFl N Fregraraff 81 17 &w
ati & fax 7z A1 fex wror § 99%
& g S ek AW g

? wmyz =wA ¥ oy afy
Mer o R & o gERE I
gt § fr gadwa ¥ fad oF wmw
e g @it wfg@

9 % g f1 & ag W wgw
g § f5 fedt ¥ wpdi W
cyhwT Wr it & oI =yied €
s ogfr & oww % fadfey ¥ wga
a ¥ 3§ o W & a0 grw
oo s wgh dfeR e
W o Wi fe g TeiEe
avfegqi o qrdwa & @it ¥ gy
i Freg Aqt R T @
w X @g{ 1960-61 ¥ Awaw
¥ifgwr wis 4w Qv & At
fawr, 36t ag @ of drc @ W
WQr a1y wgw § 0 g qF-
b wfima & wach o agge
@R ayiery, o de die ATT¥, Ty
¥ wpx v § s wefiedi & Qe
® g agT ww § 1 e
igdt g e ag W few W oo
tw & wod g% & waw &
TR ey v {1 wed QT W

¥ dr7 geAve ¥ATQT AT WY
wa T g 9 Wiy ¥ wir ¥
Ug WeA¥E TET L AW a% 4§ wg
W TE owy sww & W

w
3
-:3'
E
|
o T

543
124

g
3333

WA Al W QU T A
& qeeT & qrafaaew ¥
ot w1 wgf o1 wgh fr <& Ty
¥ ¢ w qradi & qpn @ wufad
wyfeqt % qpiwa & fay we ¥
ot o gffaad wfY fowdt § o

i

ad # fdww om & ok
W aqrag wgy w6 awd § oo
g bt Tw foar wnm § o
tww Atfew wrw ¥ive Crvww
@ G2 § & 26 U W e
i w1 g § o owvee epat
zr(wu @1 48 vemd
faferq Wiy & fad 1 ifex

a

fe
L 3
L
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[t evsirare]

am & gAw ¢ f& 37 A 47
itk & art ¥ gam s ad
fadr & 1 W A 3 AT ¥ fa2
w7 T 91 IT F R qF ¥ fad
faa fem1 ohawm &@ e, g ¥
qredt faa feqr fot? foew wiiv
fad oF 1 Fux sz g7 | WA
wgr W @ @ fe s
s & feuri #owrdr gfrad
ot A W & am owf wndr
affr w1qa a1 g f& da1 foean
qfiwa & | =t of gw O @ §
afra Jar i waT | IE oA A
g fgmidr & gw 8 a¥
any ®7 § 1704 73 g1 dfsq Qm
1% @ i F gEl @t oA
faemtr wT @Y, I a1 g 4T T
qiAi aF FIT & FIC GG AATH
T &) e gAte & fag WA
szt Mgy | 34 # afed oz
% =1 ¥ far ¥ wC frew, o
aify aa & &1 ghom = &
gt wx gmy fedr fafaeer amga
@3 & wrae v oW &3 § |
gaaft w1 ¥ @l 41 ¥ w19 &
¥ 1w ¥ wzz 3 wfEm o

o dfrre & o & fay
oF W7 AT W 1 w9 g
w W AYET WTaT A€ TW TR AT A
a7 ®R FLO qE fwqr § 1 ww R
qar rar wifgy s oS & 7 @
wt g wgew % fag agt &
oy § 1 wTw @ S qF & fread
& g s aff & @y §
wiad  qrdwa fewdiie amwi
W oFT @ X g0 awc T
wifgd | ¥fF &= ¥ wd IFm
U Oft § walay & wio #®
T & Wt § fE e & aefedt

NOVEMBER 29, 1965

Education Bill 4440

# frer aga ove QR wfgy
agfedi & Al & dawnz w1 %
w1 ¥ fad ot Ty w1 waw I
wfgg 1 & W § wilw s
fe amg #t fea @re w3 aufedt
foam & amed gaer w1 Wfgy

st awdtedt (aAi) o @
AT & a9 wq ARl F owpw
ot & o aga e fowr Sw a
LU U B

dmft wefwf: go3 e
& wfg @ ag 517 97 e wea
faT w1 warr YT qedT wan
it FE O 0 wT qAr A FAv o
feedt ¥ #x41 ¥ dawiz qar g
gfF foeclt & 7% T8 &M 9a T
A TEA E WY faq A<z @ wgd
g ATEF ov FW FO /Y E)
qgi 9 €FA ¥ Ar9d & arexy &
*gAT TgEl F, 7T UF A aqA
aff TEa & 1 Frawr e g
& 3 AIT A AwAT g 1 Mw A
¥ad A6 %1 omwf & ag & wmd
# wz as® g1 w1 petwdw
wrrx Zrft § Az w3 syaear Arf
& | 9w &0 aTA F awA e
fifae | g £ T8 A1 wrfo we
age ¥ AFY ¥, gEO AvEEE *
a1 g%y ¥, dvAt w7 oo dd
oy | AR qAdwA aidr | A
A4 1 A FEE sgrT wfAq )
afra fam w7 & A0 A R, TR
qAT FT IX FAT oIS HOTAT
g8 1 987 &m mfafdfoem w @
A K SMey T afAizw ¥
9t Zx & 1 & wrer frifen &
® # gz Ty w94 &g Wl g w
oY CiFAT ¥ wdrx B e &
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g

warfr qfww - avY gE wEg
¥ fam g (sTagr)

WM et N oA owrE
wEEqr @ TR & am oAy
fe wow fwn a8 § w=t
qIFmT ¥ 9 gw awww aed
QT & WSy A w7 W aw
w R AN fxf oA R oAk
a9 qF WUET FH S% 4@ A4
wear, Ia% Ty o A
LE

ot aedvet (aaf) : |Efa
afzn, v fai™s w1 Ifmg wgw
oia T § ¥ 7 w0 w4 w3
gim @t qaeT 1w § af EE
13 femees wfeg 7 1 o' oF
97 faaT ara 3% 98
AT #{Y & gw ¥ Wy § ag
i #

w & avra w0 fog st aw
a1 11 aify doad) € T
ag rv Ix affy Fd wwfa
& ot § 1 wx @t g7 Ao
o ¥ W N LA Td § )
# qr wxw ¥ wxm oW f fr
freqa ¥ won & &§ vafe
wo A Wit & 1 WA gfe
¥ WA T R R OFT gt A
%, gat fememfiad & &€ @
MR W AEA IIw ar gfeg et
o 71 JEd 7 &2 fam & o
& gz wern g, sneafee fee,
frr afa & w5 § & ¥ 47 I
¥ g1 Am @ a7 ¥ e,
wgt It ® gu fwr w1 6w @

Education Bill 4444

i wanlad : oF fe P omra @, geR wah A

o &t @ 1 @ & mAm § fe
dar e 17 fatm ¥ rizie wis
NAIEH T LooE §owgl § o

“In recent years the unsatis«
faclory working and manage-
ment of @ number of private
secondary schools in the Union
terri‘ory of Delhi have been sub-
jected to a great deal of adverse
eriticism. These have been main-
ly in respect of (i) viociations of
executive instructions regarding
time’'y payment of salaries to
teachers, (ii) failure to create a
Reserve Fund, (iii) recruitment of
teachers with lower than the
preacribed qualifications, (iv) un-
authorised borrowing of money
from the Pupils’ Fund by the
managements of s<hools, and (v)
collecting compulsory donations te
meet the managements' share of
the maintenance expenditure of
the schools.™

o~ 5
25

iz

A
B
a
L
ﬂ’i:’?
1

13

a¥
14
g 3
o
- %
q
Iy
3
1435

%;
|
1
g
_,ﬁﬂ

i
+
43
FE|

14

145
-3

13234
TA1%5

3

|

e E
£
%
]

*3347447171
FEEEELEERSS
%3”335 2 s
FEPEISEETE
gaa 1
LR



4445 Delhi Secondary AGRAHAYANA 8, 1887 (SAKA) FEducation Bill 4440

® ifgr o1 @7 W F 9T oAy
w1 a1 w17 e e faad fous
o frnd] & v ® A gA
@ & ag w9 {at o W™ ¥
aZ g qw ¥ 1 gw g7 . fw
foen w1 siwm gEu ff {la W@
ar ¥

gt aw gmt fwd w1 wrew
Lwgard g § ¥ex A F

¥ off geg o & 0 W e
frnfag! & sqmedam w1 k

13373
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E
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1
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#4244
5
¥
3

w3 & far wim @ fagmw
# T WA ) &% wig A4 fe
mw W A AR o §, frawy
%9 A4 T §3 st wa
T faa%l €3 wEq AT W AqF
At §, Fve fommEme iR ¥
fom ar ol gmT o ayfera &%
t far = & o oA www ¥
T A &1 wmw ofyerfigt W
wiww & 1 & ot e fr g Wy
Fva #fa A1 af wnfe I owewy
§ ety a1 war Iqien ST W
g W9 (AR N A EGE
g ¥ T ww swmr

Y wfar & oy wa fawgw
ws & fF oy W@ uw & ar
W, wf fr o o alw FL oww %
=~ gma gz ¥ (o oF, A
Q% &7 & @0 wgr &€ wAT
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Mr. Chairman: Shri S. N. Chatur-
vedi. o

Shri 8. N. Chaturvedl (Firozabai):
Mr. Chairman, Sir....

Shri Bhakt Darshan: Can a Mem-
ber of the Select Committee take part
in this debate?

Mr. Chalrman: It is a convention
that 3 Membey of the Select Com-
mittee does not normally speak.
But he is not barred from speaking.

Shri S, N, Chaturvedi: I had given
my name for spesking on this Bill
prior’ to Shri MNaval Prabhakar's
amendment for referring this Bill to
Select Committee came.

Sir, 1 would not have spoken on this
Bill but I just stood up to say a few
words because of a feeling that pro-
bably the Government does not
attach the importance to this Bill
that it deserves. I feel it is a very
vital thing....

An hon, Member: That is for the
Select Committee.

8hri 8. N. Chatarvedl: Let me have
my say. | would only take a few
minutes.

I want to say that probably not
sufficient importance is being attach-
ed to the Bill. I would have wvery
much wished that the hon. Education
Minister, despite his very heavy pre-
occupations, should have been 8 Mem-
ber of the Select Committee which in
o go into this Bill.

The Minister of Education (Sbri
M. C. Chagla): I shall be there &ll
the time. | will not be away even
for a minute. My hon. friend should
be sure of that.

8hri S. N. Chaturvedl: That was
that T wanted to

Thero are certain very fundamental
Pﬂ_ﬂl‘ip!q invo'ved. Secondary Edu-
Sation iy & stepping stone because it

we find a solution for most of the
problems at this level, then some of
the problems at the university level
also will be solved automatically.
There must not be too much obses-
gion with the administrative aspect
of it. Wg should concentrate our at-
tention on more vital matters. | sey
this becauge I know the powers that
are already enjoyed by the Depart-
ment are sufficiently pervasive—of
course, 1 will speak about them im
the Select Committee—and just now
I only want to point out that with
these powers are still vesteq in the
Department. How they have been
used and whether effectively or other-
wise are matters to be gone into.

Shri Man Sinh P. Patel (Meh-
sana): Mr. Chairman, Sir, 1 would
like to make some observations on
this Bill. The hon. Minister of Edu-
cation, Shri M. C. Chagla, Is trying to
amend so many legislations in the fleld
of education at the primary, secondary
and university level,

As far as my experience goes—I
come from a well-known progressive
State, call it old Bombay or new
Gujarat, whatever it is—the secondary
education there is considereq to be
the concern of the private manage-
ment: Normally, the secondary edu-
cation is left for the general public
at large to be managed and looked
after by the private management. A
very few model schools—call them
multi-purpose schools or the central
schools at the district headquarte s—
are only retained by the Government
and they are run as departmental
schools.

The first observation which I would
like to make is that, looking into the
speech of the hon. Minister, there are
about 50 per cent private schools in
the Union Territory of Delhl and
there ace about 50 per cent Govern-
ment schools. What is the ultimate
object of the hon. Minister, till ha is
In-charge of Education, sbout these
schools?” Does he want that all Gov-
ernment schools should in future turn
into privately-managed schools or
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trustee schools op does he want that,
because there are so many loopholes
and so many faults at the secondary
education level, s stage may come
whereby the Administration should
tak, over many such schools? He
also desires to create a model scheme
of management ip the Union Tersi-
tory of Delhi. 1 am very enthusias-
tic to see this model gcheme of
management in the Unlon Territory
which will ullimately be followed up
by all the States where the higher
secondary schools are being managed.

Therefore, when he has thought of
giving g model schemg of manage-
ment, 1 am much wmore enthusiastic
about jt. But | wouly like to know
categorically from the hon. Minister
whethcr, looking to the Constitutional
provision of giving primary education
or compulsory education upto the age
of 14, which will hardly be reached
by 1981, is it within the scope of the
Government with whatever financial
resources at ity command to pervade
thn anticipated growth of secondary
education, especially in cities like
Delhi, Madras, Bombav, etc? Secon-
dary cducation. no doubt, is a subject
of the State Government gnd as far
as the Union Territories are concern-
ed, especinlly Delhi. the Centre is
responsible. There is a fee'ing among
the peopl. that the Government is
not in a position to give or is inrapa-
ble of giving, sufficient secondary
education. Therefore, these private
people—call them as teachers or some
other people—iake ejucation as an
exnloiting source for earning their
livelihood.

1 was glag to hear from the hon.
M'nister the other day regarding the
situation in Kerala in the past. We
all know that the whole Communist
Government of Kerala went out of
power because of the well known
Education Bill.

Shri Warlor (Trichur): It was pul-
led down,
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Shri Man Sinh P. Patel: 1t wemt
out of office. Therefore, the feeling
of the people at large is that education
is a very vital subject, 1 am moe
concerned regarding the anxiety of
the hon. Minister to improve the
situation,

Shri Daji (Indore): The hon. Mcrm
ber wants this Minister also {0 be
pulleg out like that?

Shri Man Sinh P. Patel: No, I wont
to support him; I want to strengthen
hig hands. My only anxiety is whe-
ther the Minister, during th, period
he is in charge, can, with the finan-
cial resources at his command, cope
up with the eanticipated growth of
secondary education or he will give
& liberal hand for honest private
management to survive ang flourish.
Before 1 go to the general clauses 1
want to say that there are very few
States which have allowed gecondary
education in  private hands. There
were mismanarements in  privale
hands. Trusteeship managements are
being evolved in his own State

The hon. Minister was the Head of
the judiciary and 1 would like to tell
him that the Bill, as dra’ted now
does not look to the spirit which the
hon. Min'ster has throughout his lift
envisaced in regard to drafting of ¢
legislation. The drafting here is ver!
poor. By this drafting so man)
doub!s will be created in the mind
of the people who are running thi
management schools that the Admi
nistrato: or the Department is likel
to be given much more powert
Therefore, practically each clause re
quires to be re-considered ang re
drafted.

1 would now come to the definitio
of a Manager’. A Manager has bec
thouzht of for the private managt
ment committees. This js a new th'n
to me. j wou'd like to see that th
Management Committere as g who
is held responsible. No individw
person in the name of a Manage
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whether he is paid or unpaid, should
. held responsible individually.
The definition of a ‘Manager' is a
person appointed or deemed to have
been appointed to be thg manager.
Therefore, this is something like say-
g that the whole secondary educa-
tion can be managed by one person,
who will be named as the Manager.
This means that some paid person—
mot a philanthropist or a well-vers-
ed man who wants to serve the peo-
ple—will create his own economic
interests in the management of the
institution. I will, therefore, urge
that the (Committee as @ whole should
be held responsible ang this thinking
of keeping one person and naming
kim as the Manager gshould be abolish-
ed outrightly.

Shri M. C. Chagla: There is no
ebligation to appointing a particular
man. Clause 6 merely says that the
Manaping Commitiee may, subject to
the approval of the Director, appoint
eny person. ‘The Bill does not make
it obligatory upon private schools to
appoint a man. It is discretionary
wnd is subject to the approval of the
Dizector.

Shri Man Sinh P. Patel: I am thank-
ful to the hon. Minister for the ex-
planation,

One special clause is meant for the
whole management. The whole of
Clauge 6 speaks of only Manager,
After all, it hag some legal implica-
tions. [n the Management Com-
mittee, say the Chairman, will be
mormally treated as the Manager; the
bonorary secretary himself will be
Bowhere; he will at the most be as-
sisting the Chairman to run the insti-
tution. Therefore, there should be
collective responsibility. 1 well un-
derstand the spirit of the Bill and 1
hope it will be amended accordingly.

Regarding Clause 3(1)(f), it is &
Yery gound principle. A school is not
Ikely 1o be recognised if it is named
*ter a sector or caste. I fully en-

the wunderlying spirit. But
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what is there in the name? We have
well understond the position regard-
ing the BHU. Bill. Somg people, by
putting the name gs Hindu or Khalsa
or Vaishya, coulg start a school, but
now according to this Bill, it will be
a legal terminology and if it is nam-
ed after a gect or caste, it will ab
initio not be recognised at all. There-
fore, till you accept this in principle
for all other educational institutions
also, keeping it on record only here
will indirectly harm the furtherance
of education. That is my feeling.

Clause 3(d) says:

“its premiseg or any part there-
of is used as a shop, an office or a
residence unconnected with the
activities of the schol”™

1 appreciate the spirit of the Bill,
but we should also take into conside-
ration the fact thay there has becn a
vast growth of education, but build-
ings are not available—there is dearth
of buildings. There may be certaln
situations in which you have to re-
cognize a school. I would not, there-
fore, like this condilion to be retain-
ed here.

There is provision for appeal in re-
gard to (f), but there is no such pro-
vision for (a) to (e). Sub-clause (2)
of Clause 3 says:

“Where recognition to g school
is refused on the ground of its
being named after a sect or caste,
the management of guch school
may appeal againsi the order....”

There is no provision for such am
appeal for non-recognition of schools
on account of (a) to (e). No doubt
there will be depa-imental instruc-
tions, but certainly there will be some

difficulties for the furtherance of
cducation.
Let us go to sub-clause (3) of

Clause 5. It says:

“The Managing Committer of
every existing school shall, with-
in fifteen days from the publica-
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ber is large enough. But I am

tion of the scheme of manag nt
under sub-section (2) prepare
and submif to the Administrator a
scheme of management for such
echool....”

I am afrald the period of fifteen days
will not be gufficient. Normally a
Management Committee has to call a
meeting; then they will have to un-
derstand the scheme and then accept
it. So the period of fifteen days is
very insufficient for this purpose.

The whole Bill gppears to have becn
hastily drafted. 1 do not want to go
into further details except about one
Clause, i.c., with regard to associa-
tivn of teachers with the Manage-
ment Committee. I have a humble
associalion with four or fiye secon-
dary schools and with two colleges.
With that experience I can say that
that school is the best administered
which is administercd the least. I am
of the opinion that there should be no
interference of non-officials in the ad-
ministration of the school, be it g curri-
culum, academic or even non-acade-
miz. It is very difficult to maintain
healthy relations between the Mana-
gement Commitiee and the teachers.
Here it is not specified as to what is
likely to be the number of Manage-
ment Committes members. You have
thought of this provision that the
head of the school ang two teachers
shoulg necessarily be associated. I
personally feel that this much quan-
tum will not be conducive to much
progress or help for the munagement.
This is not like labour legislation.
Otherwise, normally the head of the
school is always associated: ang if
there are worthy teachers, they may
also be associated. But the working
here is “and two other teachers there-
of chosen according to seniority by
rotation”. In direct politics. bringing
in teachers on the management com-
mittee may not be desirable This
may be a very good idea and while
creating the management committee,
you can even keep—thiy much num-
ber, if the management committees’

not sure whether except having re-
gard to the academic qualificalions,
in the administration a greater asso-
ciation of the teaching staff beyond
the head of the school may not in=
directly harm the interests of edu-
cation.

‘Then I would like to go to clause B,
which is the worst part of the Bill
according to me. Herg is a provision
whereby in a private school the Gov-
ernment js taking the powers to re=
move the manager, and that is after
getting some explanation from him.
It has never been conceived that in
a recognised school, thy management
can ever be touched by the Govern-
ment. The only thing they cap do
is non-Tecognition or not giving the
grant. It is too high-handed a th ng
that Government are thinking of,
namely, that simply because the
school is recognised by the Govrrn-
ment and the Government is giving
it a grant, it can remove the mana-
ger. 1 do not think this powrr can
ever be given jn a well thougiil-vu
administration, and especially when
secondary education is mainly to be
left to the philanthropists oy to the
general people at large to manage
their own education up to the higher-
secondary level, And here you are
creating & clause whereby you envi-
sage the idea that a manager who
has been appointed by the school cam
be removed by the Government
Thig will pe too harsh a clause.

Then | come to clause 9(3) which
provides that ‘“the aid may cover
either the full expenditure or such
part of the expenditure of the school
as may be prescribed”. 1 do not mind
the wording, but this will indirectly
give a very liberal handle to the
Government to make some speclal
exceptions or discretions to give the
full expenditure, by the Government.
There should never be a grant to the
full expenditure, if you want philan-
thropists to come forward and helf
in the cause of education, if tha
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spirit is to be retained. This is the
only clause which is likely to be
abrogated whereby people wanting to
make some indirect exploitation, or
for the economic resources, will EO
into the management and will try to
create new schools wherever oppor-
tunities are available to them.

Then there is a provision in clause
11(2) which says that without the
permission in writing of the Direc-
tor, a teacher cannot be suspended.
I can absolutely approve of other
things, but these words “without the
previous sanction in writing of the
Director” should be removed. You
know, we have got co-education, and
there are so many moral-turpitude
qualities of some teachers even in se-
condary education. The Managing
Committee of the school need not
wait for the concurrent sanction in
writing of somebody else for this pur-
pose. Suspension of a teacher iz the
inherent richt of the managing com-
mittee. No doubt, for the confirma-
tion of a suspension or later on any
Punishment, it mav require the con-
currence of the Department.

Shri Warior: Moral turpitude may
not be the monopaly of teachers alone,

Shri Man Sinh P, Patel: It may be
of the management too.

I just now learn that the Bill is go-
ing to a Joiny Committee. All the
people who are concerned with secon-
dary education are wailing for a re-
draft, for a8 new draft coming out
from the Select Committee of g Bill
which will give a general idea to all
People about secondary education.
We want a model scheme of manage-
ment, and we want a model scheme
about grants to be incorporated, of
whatever percentage, by the Govemn-
ment, Byt | would like to say that
the furtherince of secondary educa-
tion js not within the reach, what-
®ver it may be, of the Government,
and jt should be primarily left, as
far a3 possible, in private hands.

14.35 hra,
[Serr SoNAVANE in the Chair]

Mr. Chalrman: Shri Kashi Ram

Gupta.
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Mr. Deputy-Speaker: I will eall
the hon. minister to reply at 4 o'clock.

Shri Barrow: The Speaker changed
the time and reduced jt to three hours
altogether.

Shri M. C. Chagla: We have already
spent three hours over the discus-
gion. I take it that if there are ne
speakers, 1 will be called earlier than
4 o'clock.

Mr, Deputy-Speaker: Yes, but there
are some more speakers.

Shri A. 8. Alva (Mangalore): Mr.
Deputy-Speaker, Sir, I fully suppcrt
the provisions of this Bill. Several cri-
ticisms were levelled against some
provisions. Though there may be
some pruning by the Select Com-
mittee which will go into the matter
and consider some of the objections
raised, as regards the legality of cer-
tain provisions, I am sure most of
the clauses in the Bill will come out
without any substantial change. It is
well-known that not only in Delhi,
but also ou'side, the management of
some of the schools is far from satis-
factory. Of course, there are a
number of schools which are manag-
ed very well and such schools will
not be hit by any of the penal provi=-
sions of this Bill. But as regards
schools where the consideration is
either to make some money or intro-
duce an element of polilics, all those
educational institutions will certainly
come under the axe of the penal pro-
visions of the Bill.

My hon. friend Shri Man Sinh P.
Patel who, as he said, is managing
some educational institutions, has
been a little passimistic and he has not
liked the powers which Government
are seek:ng to take in respect of rec-
tifying the mistakces or in respect of
rectifying the mismanagement of the
schools. At one stage he said that
when teachers were appointed by the
manager or the management, it should
not be open to the director to se®
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that they were not dismissed arbit-
rarily. 1 would submit that the pro-
wision in the Bill is a wery salutary
provision because we know in respect
of some teachers that the manage-
ment unnececssarily takes a biassed
view, trump up false charges and at
their sweet will dismiss very good tea-
chers. At the same time, there is also
m provision in clause 3 which provides
for an appeal against such a decision
%0 the appropriate authority.

Clause 11 (3) provides:

“Any teacher of an aided school
aggrieved by any order under sub-
section (2) may appeal to the pres-
cribed authority who shall dispose
of the appeal in such manner as
may be prescribed.”

In this connection, I would submit
that the managrment should also be
given the right of appeal. 1f there is
a teacher who is not only not liked
by the managemeni but who also
proves harmful to the institution then
it must be the duty of the manage-
ment to remove such a person. But
if the director objects to that, then
power must{ be given to the manage-
ment to file an appcal against that
dreision and see that the teacher is
dismissed or that his services are dis-
pensed with,

1 am sure the Joint Committee will
Fo into this matter.

Then, it has been submitted that the
managing committee should not ap-
point the manager. It is well known
that a commitiee consisting of sewe-
ral people surely cannot manage an
institution, or rather in the day-to-
day administration, it would be al-
most impossible for all the members
of the managing committer to join
together and manage the school. Some
of them may be founder-members of
An institution, while some may be
persons who simply give large
amounts and who on that account
are in the managing committee and
who may not be very much interest-
td in educational matters. From that
Point of view also, it is, therefore,

necessary that the management should
be able to nominate of appoint a
manager who on their behalf would
manage the school. As a matter of
fact, the management itself js held
responsible for the due and proper
management of the school.

One other salutary provision is as
regards the annual inspection. We
know that several times schools are
not inspected and the authorities do
not know what is happening in the
schools till it really comes to the
last stage almost when the school is
about to be closed because it is so
badly managed, and then some ac-
tion is taken which 8 really very
harmful. There ig no point also in
saying that Government should not
interfere in the matter of education
handled by the private managements.
But then ¢ducation is such an impor-
tant subject where though it is not
the policy of the -Government and it
is also not desired that the entire edu-
cation should be taken over by Gov-
ernment, yet, Government should not
abdicate their functions of seeing that
the right type of education is impart-
ed to the studrnts and proper mana-
gement is done of the schools which
are privately managed.

Then, it has been said that on ac-
count of the decision of the Supreme
Court, Government will have no
Power to take over the aiministration
of minority schools. Of course, that
matter also will be examined by the
Joint Committee as to how far the
decision debars Government from in-
terfering in such management. Bub
clause 17 is there which will have a
very salutary effect. Under sub-clause
(4) of this clause, if the manager
fails to comply with any direction
given, there may be stoppage of aid
and withdrawal of recognition, Tt may
be said that the school may be taken
aver, under clause 18, but that would
be contrary {o the decision of the Sup-
reme Court and, therefore. that may
not he applicable. But under clause
17 (4) (a) and (17) (4) (b), power
could be invoked to see that the ma-
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nagement is carried on on the right
lmes. Even though minority schools
are run by the minority community,
they should not take advantage of this
and manage the school to the detri-
ment of the students.

One other thing which has been ob-
jected to is in respect of the teachers
being associaled with the manage-
ment. This is & very good provision.
For, the teachers who come in touch
with the siudents who are imparted
education, and who have an educa-
tion bias should also know what is
best in respect of the management,
and, therefore, their advice must be
available to the managing committee
and they should alsg be members of
the managing committee, and the
membership should go by rotation and
the genior teachers should be mem-
bers of the managing committee. 1 do
not think that any responsible mana-
gement which has the interest of edu-
cation of the boys and girls at heart
will object to it.

There is provision for recognition
of schools and also for cancelling the
recognition. There also, several
grounds have been urged to see that
the educational institutions are pro-
perly housed in good buildings and
they have playgrounds and so on.
Here also, T have g suggestion to
make, that we should not stick to our
old notlons of having pucca buildings
on which the British rulers used to
insist in those days when they said
that the building should be of such
and such a type and so on. I believe,
we could do with simpler buildings
for the education of our children. T
hope Government will see that pro-
per rules are framed and if there are
any rigid rules I hope they will be
revised so that the difficulties of the
management in securing pucca build-
ings can be relaxed.

This Bill, as has been rightly point-
ed out, has come a day too late, be-
causg long before we ought to have
had a Bill of this type. I hope that all
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the States also will take a lesson from
this. This model scheme for the ma-
nagement of schools could profitably
be copied by all the States so  thak
secondary education may be put on a
sound footing and the education of
our children will not deteriorate.

15.00 hrs,

Dr. Sarojini  Mahishi (Dharwar
North) Primary education has been
made in compulsory in the country;
many state governments have also
enacted legislation to that effect. Bub
it has not been enforced with the spi-
rit with which it ought to have becn.
The result js that the targetls that we
had planned during the Third Five
Year plan period could not be reach-
ed. The consequence is that secon-
dary schools also have suffered. The
number of pupils attending secondary
schools, including schools in the Delh?
area, goes on tapering because the
number of students attending the pri-
mary schools goes on dwindling. Also
in the higher classes, the number of
students goes on tapering.

Therefore, necessary facilities to
implement the education programmes
fully and effectively should be ao=
corded. There are a number of bills,
innumerable enactments and other
things. But the spirit with which the
policy should be implemented is lack-
ing. Hence we find these disappoins-
ing results.

The statement of objects and rea-
sons brings thig out:

“In recent years, the unsatisfac-
tory working and managcment of
a number of private secondary
schools in the Union territory of
Delthi have been subjected to &
great deal of adverse criticism"—

This is the case not only in Delhi
but throughout the country. Gov-
ernment ought to take care of
these things. Education through pri-
vate institutions is being encouraged
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becuuse Government cannog run all
the educational institutions. When pri-
vate institutions take up this cause of
education, it is hoped they will be
able to do it with greater inspiration
and greater zeal and  energy; it is
hoped they will implement the policy
fully and in the right spiril. But in
the capital of the country, we find
private institutions and schools whose

¢ment and ad ration are
unsatisfactory. 1 wonder why the
power to rectify this state of affairs
was not given to the Delhi adminis-
tration. Secondly, why was this mea-
sure not thought of by Government
much earlier?

The rcasons for the Bill are stated
to be many. One is violation of exe-
cutive instructions regarding timely
payment of salaries to teachers. Many
a time through conferences and at
other platforms secondary  teachers
and their associations have ventilated
their grievances asg regards non-pay-
ment of their salaries. Some of the
slates are thinking of giving the sala-
rics of teachers direct to them through
cheques issued by the DPT's office. If
this can be done there
will not be any loophole and the ma-
nagements will not be in a position
to take advantage of the other sys-
temn. According to the Bill, aid will
be given to the management of the
private institutions. It is the first and
primary duty of the manager of the
school to see that the salaries of tea-
chers are paid out of this fund and
priority is to be given to this parti-
cular jtem, But how far teachers will
be able to escave undue pressure is
the question. The condition of the
teachers, in spite of the laudable pri-
nciples that we cnunciate and pro-
rlaim, is g0 poor and unhealthy that
the poor teachers are compelled to
MEn for a particular amount but ac-
tually receive much less. This is be-
fause thev have gnt no other alterna-
tive and they cannot continue to be in
the same institution after incurring
the displeasure of the management.
So they have perforce to put their
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signature on a figure indicated by the
management - but  actually  receive
much less.

In these circumstances, why should
not Government, like the DPI in some
states which has taken a bold step,
take a bolder step and say that here-
after all teachers will be paid through
the DPI's office directly. The other
aspects of management pnd adminis-
tration may be entrusted to the
manugements of the schools. Many of
the States have already begun this
experiment. [ suggest this should also
be made in the Dethi Union territory.
That will be a sort of model 1o all;
it will also give &n assurance to the
teachers, give them more satisfaction
and also enable them to discharge
their function in a better way.

The second reason is the failure to
create a reserve fund. Then there s
recruitment of teachers with lower
than the prescribed qualifications;
then unauthorised borrowing of money
from the Pupils’ Fund by the mana-
gements of schools, and lastly, col-
lecting compulsory donations to meet-
the managements’ share of the main-
tenance expendiaure of
the schools. The provisions for deal-
ing with these matlers are quite good;
though there is a little error in draft-
ing, the clauses ar. on the whole
well-drafted. The intention isx good.
But how are we going to see that
these things are brought into force?
Even in the case of primary education,
in primary schools, where education
is free, it is not actually so. There is
collection of donations, compelling
parents to make certain subscriptions
on crrtain days such as Octoher 2 or
Xmas day or some such day Students
are compelled to make certain subs-
criptions; parents are compelled to
give certain donations. Therefore, if
not in the form of fee, in other forms
cuphemistically called voluntary sub-
gcriptions, these collections and do-
nations are realised. These donations
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should not be a harassment to the
parents. It is good to voluntarily
make a contribution to the cause of
education, but it should not be a ha-
rassment to poor parents, What gua-
rantee is there that these harassments
will not be there and these clauses
will be adhered to gtrictly? The
administration shoulj be powerful
enough and vigilant enough to see
that thege things are strictly adhered
to and complied with by the manage-
menta.

The main features of the Bill are
listed in the statement of objects and
reasons. One is provision for grant
of recognition to a school on fulfil-
m.nt of the conditions laid down in
this behalf. Clause 3 is the relevant
clause. Unless those conditions listed
therein are complied with, no secon-
dary institution will be recognised nor
grants given. 1 do not know whe-
ther you have had an opportunity to
gu round the localities of Delhi, West
Patel Magar, Karol Bagh and so on.
Even the so-called government schools
are kept in insanitary conditions. No
sanitary arrangements are there, the
schouls are housed in tents, irrespec-
tive of the sun or wind. They are kept
in such a condition that one wonders
how the children will be able to sit
in those tents. No doubt, there is &
flosting population in the country,
and the number of school-going chil-
dren in Delhi is floating, it may in-
crease once, drcrease at another time
and so on. At the same time, there
are no buildings, no premisecs, no sani-
tary arrangements. I would be glad
if the hon. Minister will arrange to
conduct a survey of schools housed in

tentg without sanitary arrangements,
without playgrounds, without the
physical education facilities. He

would find that the number of schools
having no such arrangements will be
much more than those having these
facilities. A few schools, government
schools, or schools mrganised by mis-
sion and other bodies may be kept
in good condition. Government

NOVEMBER 29, 1985
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sghool. or private schools which are
aided schools are not g model in res-
pect of the education imparted and
these facilities provided.

This is a most important factor, If
the health of the child is not attended
to at a particular age, it may not be
possible to see the health of the child
regained afterwards. Thus we see that
in medical examinations, we see many
children in the secondary schools
suffering from a number of illnesses,
like defects in eye-sight and so on.

Another feature is provision for the
framing of 5 scheme of management
for every recognised school and the
constitution of managing committes
thereunder. As regards aid to recog-
nisrd schools, I would like to draw
attention to cl. 9:

“The Central Government may,
after due appropriation made by
Parliament by law in this behalf,
and subject to such conditions as
may be prescribed, pay to any re-
cognised school by way of aid such
sums of monry as the Central Gov-
ernment may consider necessary,”

including either the full ependiture
or surh part of the expenditure of
the school as may be prescribed under
the rules.

In the case of aided schools, the
full expenditure is to be met leaving
no scope for the voluntary institutions
to have their own initiative in the mat-
ter of administration, in the matter
of collection, in the matter of meeting
certain expenditure. I do mnot know
what sorts of expenditure are includ-
ed in this full expenditure, what items
are admissible and what items are not
admissible. Therefore, when gver-all
power to meet the full expenditure
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of the achools has been taken by the
Government, this should be properly
defined.

Clause 21 states;

"It shall be lawful for the Cen-
tral Government to give any direc-
tion not inconsistent with the pro-
visions of this Act to the manager
or the Managing Committee of a
achool in respect of any of the fol-
Jowing matters, namely: —

(i) Syllabus.

(i) text-books and other reading
material

(ili) conditions of service of tea-
chers,

(iv) sanitary facilities, and

(v) any other matter that may be
prescribed.”

I wouljg be very happy if the hon
Minister defincs what he means by
directions regarding these things,
whether relaxing the conditions is left
to the sweet will and fancy of the
management, under what circumstan-
ces there can be relaxation in regard
to this and in regard to textbooks,
sanitary facilities ete. 1f at all there
is to be any relaxation, there should
not be misuse of this relaxation, and
proper precautions must be taken by
the Government in this regard.

For secondary education an advi-
sory body also will be formed, but
the Secondary Education Committee
has submitted @ number of reports
after studying the situation and con=-
ditions regarding secondary education
in the whole country, but to what cx-
tent those things have been imple-
mented is again a question to be ask-
¢d on the floor of the House. There-
fore, this is only a part of that big
thing, the recommendations made by
the Seco:dary Education Committee,
and let us see at least that they are

properly enforced in the proper spirit,
and prove a model to the rest of the
country.

w1 9t wrray, & wgAr <A g
fs W@z {Erowm dFe anEe
faswdw | 2 ta fx sy fagaw
uars iw FAwF 1 ;@ FAFT AN
aredz fawam v § 1 A7 ey #
a grzfos w1 g=aw § 1 wafww
row & wiwar § 1 wmEa,
fyyitz ot ara & 7 ofr Ifaw
# fs 9 F1 WAz g oag
T ANT g1, A A9 9t &,
e Zie qmH gl, ®re Zie qTE gl
I AT T | RET AW AW
faq 270 ¥ @ X 1 WAT ®IATT
aret wrgfr & v #w w1 faafo
@ @ wrw 1 ULl ¥ owae

-y
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vt § fe ag &dw wadt w1 ww
frqr st

wt giga ewwy  (fedra)
IeTerA  wEww, dg W1 fagoe
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g 9% § faa% F0 armeT ema

/7w gtz v & 0 A 7 Ay
o T & TT 7 MA w1 I ouAy
AT WIAT § | FORTT w1 W faw
# eqir &1 wfge 1 fomr ow
gfrardt € §, A7 W ¥R F
fog w1 agr wgeErqd W &

xgi a% dwd w1 Fw g,
I &1 vk o foear qv @ X
I wf o §  oF wir Og
g fs @ g & frt gmoam g
far =1 wf e T form g,
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W o faaqrit & aft o oax §
FéfmanEm d91a 2 1 W
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g fawr & gra @t sfawg sy
o ¥ &, I & are # &f arid Al
& dawies € wfalsn seaQ #@
wwife g€ & 1 37 A AT ¥ owEn
w & e maaHz gmt @ 9T Wi
sfara wmar =zt & 0 da1 fw
gz Mm% wawdzd ux dTd q
wgr m , EvET Wi $Egn
FT TH €T ¥ FIW wOA ARAT
wifs § &t 2RAmT /7 §, 9=
73 £ W1 ATNET 998 AT TA § |
T WEId W HA9HZE ¥ % q
wgr A # fE mwrT ag wEgw A T
MY W A F A 61T I 9%
wfqasy AT agEt & 1

AT 4 ¥ W@ m g fE gw oA
@ =t #1 hefwa dmT g, A
SR AT AT ITAETGIAE I A
g9 &1 g% § g swaeqr w1k @
uw orfafrgzy qwte fear amam,
@ foear graed wifad aam W
TEET K 7 A & Ay g fem
st fw & 98 & A i w3 )
ag Wt wgr m @ fw cefefagee w
FHUT WY WO TR W AFCEIT I
& wgr g § e gowre & @
#aw #1 TAA ® AT A § TEN )
& ¥ oF Fifam e e @ i
ag §99T ¥ 9gq w7 & 1 7O Awe
# adt v {6 weTe #1 ag wiawe
& g1 mo fw 77 fewt Ao § gaw
%T 2 | a7 TAU9 ®T ®wdl @, W@
AT W= wwdr g, dfET @ N g
wfawrz frar @k fie ag F3erc Y wa
®T 3, oy are A gww F Adf adt §
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W art § & wifeega 3w fr @
gre o favz dar¢ w73 & awy qf
wEI H A A ad T fom w1 e
AT T g, I A fae qa = §
1z dq F 91d | g g faee A
v glamsw s A qgar &y

% srgat § fr 77 70 @@ €F
W 2w # foar w7 nfuw ¥ wigs
wETT &Y | T fan 77 wraws § fe
%I T A A odr Aifq ey fi
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fogr amir | & 3 foest W 07 a@T A
wAWE, Magm FTA A AR E)
99 TAL # 3390 ¥ 3ga agfae gt
21 A afig 79 alr @rd #
T GIWAT FTAT 9¥AT £ | WH AW
=91 %! aga avd|% AT gyt §
ug 3w ¢ fr g@ @t & g dr ww
= Iy Wi Afgg Wit o @t #
oA W & o, wfwa agtas
I FT FFH §, IH K AGT AV
g &%, ST ) &7 w7ar iz
uF FE-NE fawe g g 1 9T av
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15.26 hrs.
[Dr Saroumnt Mamsm in the Chairl

¥ argar § s Wwivw & alF #
AT g, S W AT F SAET W
Tmn W, afe J@ § oW g,
T2 F e faw oy Wi & e
wE w7 T 91T 97 ¥ Sp-A-E
QA A IIAT 9T )

a 9 & fr g9 iz e A
MnTe wEwd g g fay T
§ 1 Tl ) QA v fafee o9
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FW A § ) AT gwE g fe J@ @
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wifg 1w ey & A wET @
fs & ow agw far ai | oF dan
srew e avd o At 3w gx A
a1 | Faw faedt & faq ar wHgR
¥ far, ar fasme @ soma £
w7z % o ar 74 ¥ fam 4 ar 745
oF =T faw @t 0 7 oA A
& #am g fE 9% 3 o anfe ag
WY 3 9% WL El A, AW & @l
Wl T AT A AF 1 a2 o wiadfar
fa 2t arfer forerr & 7 ¥ o foaws
Eagugl & aga g fr ofsaw
ol gngiz EpAT ¥ A9 A @ T R
FIH A qver ary | ofemE §eegE
W A §EEgaT & w N a
® qEr w1 gaw frafsfdm
I R L L]
EErgay & o feafefrmm sx o
oz ey fiar afigd | 9w feafsfirve
¥ @ 376 ag ww ) e § Ay
HTA AT F) a1 gara |19 gy A frwar
wifg® | t7 & 1 0 qEd # wa-
&1 & ot o o8 a0% ¥
WA

Mr, Chalrman: Shri Shree Nara-
yan Das.

Shri Warlor: May I know when the
bon. Minister will be called?

Mr. Chalrman: At 4 o'clock.
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a7 & graen § (o foft ara & ot ame e
forer w1 wwx @ sw & agw A A
Tt g fa w1 Iew w8 frdow
¥ vt ot fray man ¢ Wi g aunal
17T § 4 A wravara 0 3 &
IE MG} AR W AW TR 6
T& T o areafaw frme w1 o W@
e WA wee Adg @41 # B
T A w2, 2w & rh Gai @
T w1 A oWy WA dfaa o g
WS ¥ ot o7 aga & @@ A= § sl
2001 (Ai)LSD—9.

AT ® wavwar § ) Ao qoe
@} wravaeaat £ qft A oe
gEr 2 1 @ froi A & ww ow@
& o afer faig 8, fimr oY 8,
forar garee & @7 A iz § i frer
®T SATT A Ay F g & iai F
& 9% ¥ wT gw avg * fimnr W @l
& & 1 T wrer § e frenr wo
writ Ay T 8 1 §w arer ¢@ fagaw
T far 7 awr @i oA oW ot
TR T gy

qOF I ¥ 9R W & g e
= feAr argar g ot gw fadaw ¥
wgt € & 1 awdl X & wrwen §ofw
W wrs Aerd oAEwE £ aw ot
g § fie agt 0 0¥ o § i O o
g 97 AW A e oag @ o
#8570 qaEve fedt wig § e
T T f @ fadt gad aw ¥
FaLT aqreqr FT A€ § | o @A |
fF o= g wmafaw fimar 97 faarc
wT R ¥ A g H arE W dFrd
QAW F1 6§55 wfimT gw W A
arfzz @ 1 gz ofonar & T W%
#5vdr ga¥wa wr frs ¥ o afram
# At ag wrv oman @ fr A dva &
fizr ¥ ww AewQt ngewa | iafen
ag W wwatr wAw g g 1w
At g @ fe w1 oA e
@57 aqitwma | s gz fedt e
& wT wiow gar @ oar &R ami ¥
EET EqTET % A1} i gveTT A
TN TRRAT Ta w7 &1 § ) dar oy
o § oo A A @) )
a1 fem arn afeg g1 1 A 7T &
st wEv i wpeny e e f fw
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st ot O fors T ot § At At
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faeelt wrar gz & 1 7z sfem 7@ &0
WX wETT F1 fvim Ateaw & oA
ga% Fais 17 ®1 wfuwre gfaar-
o AT Al gd | ATq § aetew ¥
o wfuwTe 8 Jat ot sfaa a8 qgqw
q¥aT |

o fauaw ¥ fam g & Wl 0w
et F urig @ fe e £ ooy
wfawtz gt fw frdt A ogm 9T
1 2, W, T FEA 97 A1 A 0|
17 ® AT T FT | A TR H
ETET 1 9T ¥ FIT AEAT | qOEIL
¥ 39 w1 g ww1 w1 afrwy T
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& waw1 g O ug $6 adi 21 wmowy
4 F1 AT W g & @t wfyy
T ¥ 91 TH TETC 1 wfaTe
1 fie a7 @ w1 #) fedt sww 0w
i &t o7 fedt 9T 7 % qafae
FEr 1m0

drrdr a1a & 77 w11 Tt w
fnrew & #9197 20 # Qe wad

¥ ey # foar gar @ 1 w9 dAE
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“There shall be an Advisory Com-
mitiee on Education which shall
assist thp Director in formulating
major policies about cducation as
may be consulted by th~ Director
on such malters as he thinks At."

fe aror 20 % Frmr gm 2

“It shall be lawful for the Cen-
tral Government tg give any direc-
tion not inconsistent with the
visions of this Act fo the manager
or the Managing Committce of a
school........ .
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& guTel W wer & q1 gav afafy
warqn ala 7 owr m (e
%1 ©g ®7 ¥ Alg<ir f7q £1 7y Am
Wl AT W FwIT KL AGT |

Dr. M. S. Aney (Nagpur): Madam,
I do not want to take a long time; I
only wanlt to touch one or two points
The Bill before the House deals with
the sccondary education scheme for
the region of Delli. Delhi being ®
Union Territory under the Central
Government, it is naturally cxpected
that whautever is done for the improve=
ment of the people by the Central
Government will be something of &
model for the rest of India Under the
Conslitution, the different States im
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the country are autonomous parti-
cularly in the matter of education.
‘Their right of autonomy is guaranteed
under the Constitution. Therefore,
they do not like any interference by
the Central Government in their rights
in determining the policy of educa-
tion and management of the depart-
ment of education. Though that is a
general tendency generated im  their
thinking because of the guarantee con-
tained in our Constitution, if we
prepare model laws for those regions
that are under the Union Gowvern-
ment they are bound to have a salu-
tary effect on the policy adopted by
the different States also. My only
appeal is that with this object in view
the Union Goyernment should pro-
ceed. W
1545 hrs,
[Sur1 SONAVANE in the Chair]

1 know no Minister of Education up
to this time has taken so much inte-
rest in trying to frame, as much as
possible, & uniform policy for educa-
tion in this country. In his own way
the hon. Minister is doing his best.
1 also know what amount of staunch
opposition he has to encounter in re-
guord to certain matters. Nonetheless,
wherever he gets an opportunity, as
he has done so far as education is
concerned he acts with the clear idea
that, whether they like it or not, it
is our duty to see what is best for
them. With that spirit the model
should be prepared by us. That s
on way by which the Joint Comitiee
should try to look at this Bill,

My second point is about the study
of language, Education is divided
practically into three or four stages
in India. They are: primary, second-
orv, the high s:hool course, the uni-
versity  course and then the post-
gradua'e courze. Primary education is
mainly confined in  supplving those
elemental needs without which a boy
or a girl cannot make any real pro-
gress for getting the real education.
Primary educstion is mainly intend-
ed for that. it is at the secondary
stage that an important stage comes
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in wherein education has to be given
with a certain broader purpose, with
some main objectives in mind. At
least the roots, the elements of those
main objectives should be kept in
mind while preparing the syllabus
or the course of study for secondary
education,

From that point of view, I regard
apart from other matters in which
1 do not want to enter, the study of
classical languages in the interest of
teaching the elements of humanity to
the children is very important. Now,
1 mention ‘classical languages’ in
general, for in a country like India
which is inhabited by different kinds
of people, though we are having
more or less a common culture which
we call the “Indian culture”, we have
still tp recognise the fact that, that
culture also takes different forms in
different places. There is, what may
be called, the Muslim aspect of Indian
culture, if you would like to call i§
like that; there is the Hindu aspect
of Indian culture and in the same way
there are other aspects of Indian eul-
ture also. There are some differences
mainly on account of religion or
sect in which they have been brought
up.

Therefore, the difficult task of the
educationist is this, that he must pre-
pare a child to have a proper ground-
ing in the culture in which he or she
has been brought up and, at the same
time, in bringing him or her up he
must also keep in mind that he or
she is brought up in such a way as 10
be friendly towards the culture of
other people. These two things have
to be simultaneously done. He must
see that he gets what is his and also
that he is friendly to what belong®
to others, Once this view or objec-
tive is properly understood, it is &D
easy mat‘er to arrange the syllabus
and the course of studies, The study
of the classical languages in order t0
give a good grounding about the cul-
ture of this country is very neces-
BATY.
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So far as Hindus are concerned, I
believe Sanskrit is such a language
which can cerlainly be said 1o be
eommon to almost all the Hindus in-
habiting this country. It is a classi_al
language which has greal imporiance
in the world of literature also. That
is another uspect to be considered, I
do not want a classical language of
the Hindus, the majority of people of
this country, should be ploced in
such a portion that he gets practical-
ly no chan e of having any knowledge
in the course of his education. It is
mecessary and proper that arrange-
ments should be made for the study
of this language from the secondary
stage of education.

In my opinion, having had some ex-
pericnce both as a student and also
a teacher for some yecars, if three
hours in a week are given to the study
of a classical language for a period
of four years one gels sufficient
knowledge of that language to carry
on his studies further. So much pe-
riod of study is necessary if one has
afterwards to make a special study to
better his knowledge; he should have
that much grounding so that he can
really by his own efforts get further
knowledge on the subject. How one
will get those four years, I leave it
to the others to decide, but a period
of four years with three or four hours
every week is the minimum time ne-
sessary and in my opinion it should
mot be difficult to find those four years
o the study of this language during
sccondary education, that is, up to
#he matriculation class. So, the study
of languages should be arranged in
such a wav, planned in such a way
that a student will get four hours a
week for a period of four years to
learn a classical language.

The difficulty here is the language
®ormula—English, Hindl, Marathi and
@ on. So far as the mother tongue
W concerned, that should be the
fanguage for giving education at the
Primary schoel level. You ean cur-
th.ma;dﬁhlmm!uﬂn
Mghor courses by ourtailing the tme
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allotted for it; you shou!g keep the
minimum time for the study of this
language at the higher classes. You
can allow the lunguage to be studied
by making it the medium so  that
one can s udy that language without
spending any time specially for  the
study of it as a language, In that way,
you can reduce the number of langu=
ages to be studied from four to three,
I concede that for the time being at
least, until there is better understand-
ing among the people and there is a
feeling of accepling Hindi as the na-
tional language, until that time, at
lcast for some years the study of
three languages should be there. So,
by curtailing the hours on the study
of the mother tongue ag a language
and by keeping that vernacular as a
medium of study for all the subjects
in the secondary stage, I believe it
will be possible for you to secure four
hours or three hours a week for the
study of a classical language. It will
not be difficult. In that way, by do-
ing that you can introduc» mo e bova
to the ancient works, the teaching of
which has become the basis of the
character, all those who were revir-
ed as great men by our culture from
the days of Ramayana and Maha-
bharata to the present day. Thosa
ideas from the beginning of history
will b» clearly before the boys whea
they start their studies. T lay special
stress on that because without acqua-
intanre of the Sanakrit language and
its literature one will not be able to
appreciats what it containg and one
would be living in this world like
sailing in a boat without oars. One
will be simply drifting in the world
Do not allow the boys to drift here-
after: ®ive him a good rudder and a
proper destination and that you can
do not by delivering lectures but by
giving him sound education in thoswe
c'assieal languages in which thig cul-
ture is fullv explained and properly
clarified. This is the main point that
I wanted to mention.

T do not want te give smy lomg
lacturg on Sanskrit lsmguage. Aleag
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with this grounding in our ancient
culture we have to look upon the
other requirements of the country.
The other rudiments have also to be
taught in thg secondary gchools. We
are entering into an industrial age. In
addi ion to agricuiture, our main pro-
gress in future will be in industrial-
isation. We want lo be in the van-
guard in industrialisation. So, know-
ledge about indusiries which is so
very necessary for progress should
also be made compulsory.

1 believe the scheme which the
hon. Minister has prepared, of which
he has given us an idea, will be of
such a nature as to possibly bring in
& proper base for such an education
of which I have talked a little bit.
1 thank him for having introduced a
Bill like this. 1 am sure when th.s
Bill goes to the Joint Committee it
will be more fully discussed there, ali
the betlter suggestions will be fully
considered there and that it shall come
out of the Joint Committee in an im-
proved form when this House with
great pleasure will give its seal of
approval to it as providing for the
whole of India a model secondar>
education scheme. With these words,
1 thank my hon. friend, our disting-
uished Chairman, for having given me
so much time to explain my view-

point.
Shrl Yashpal Singh: Sir, on a point

of o-der. ‘There is no quorum in the
House.
Mr. Chairman: The bell is being

rung.... Now there is quorum.

16 hra

Shri M. C. Chagla: Mr, Chairman
Sir, 1 have listened with the greatest
resp ct to the remarks just now made
by my hon. friend, Dr, Aney. He has a
record of very distinguisheq servicc
behind him and I always listen with
respect to anything that he has to sav
on the subject of education. T agree
with him that we must try and make
_ghis Bill a meodel Bill for the whole
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of India. He realises just as much as
I do that sccondary education is a
State subject. Some hon. Members
said that this should be made appli-
cable to the whole of India, Constitu-
tionally we cannot do so, But we
¢an do this and we will certainly try
and do this, that is, make this a model
Bill which could be followed and
copied in other parts of India, if not
by legal compulsion, at least by cx-
ample ang persuasion. I assure my
hon. friends that I have listened to
the very fine debate that we have had
and we will take all suggestions made
into consideration when we go to the
Select Committee. I hope, when the
Bill emerges from the Select Com-
mittee, it will be a much better Biil
than when it went there.

Various general observalions were
made with regard to secondary edu-
cation with which 1 do not want to
deal. It has been said—I entirely
agree—that secondary education Is
the most vital sector of education, that
the quality of se-ondary education
should be improved, that there should
be diversification, that it should be
production-oriented. 1 also agres
that teachers are not properly paid.
We can raise the standard of educa-
tion only when we pay our teachers
well. But may 1 point out to this
House that this Bill is of very limit-
ed application. It onlv deals with the
manngement and administration of
secondarv schools in the Union terri-
tory of Delhi and the reason for this
Bills. as the statement of objects and
reatons points out. was that we had
recoived several comolaints of mal-
administration in schools which are
run in the Union territory of Delhi.

Mav T digsabuse the mind of some
hon. Members with regard to on®
matter. 1 do not know whether he
j« here but my hon friend Shri Pate!
from Cuiarat asked a oues’ion Aas
to whether we want to discourage
private aeencies from onening ne-
condarv schools and assisting  Gov-
ernment in the prosecution of second-
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ary education, My emphatic answer
is "No". We want tne full support
of privale agencies in secondary vau-
cation. I am the lrst to acknowledge
what great help, woal great assistance
whal  greal  coniuribulion  private
agen.ies huve made as fur as second-
ary educaiion is concerned. Both in
the Union territory of Delhi and al-
mosl in every Siate, g great deal of
work is being dose in secondary edu-
calion by privale agencies. Where-
as primary education ig practically
solely the concern of the State, as far
as secondory education is concerned,
to a Jarge extent it is the private
agency that is running secondary

schools and helping the cause of
educa jon in this country. But that
does not mean that we must mnot

supervise and control schools run by
private agencies. If a school is
well run, the school has nothing to
fear from this Bill

One hon. Member said that it
would be like the sword of Damocles
hanging over ithe management. [
do not know why. If 1 am the
manager of a school in Delhi and if
I run my school well, if 1 pay my
teachers properly, f I pay them re-
gularly, if I do not dismiss them with-
out any cause, if the rules of recruit-
ment are proper, then | have nothing
to fear from this Bill. It is only
when I am guilty of any of the abuses
which are mentioned in this Bill
that I will be taken to task and, may
be, my recognition would be taken
away. Therefore, | want to assure the
management in this city and the
private mgencies in this city that thie
Bill is not intended in any way to
interfere with the running of schools.

The same hon. Member, Shri Patel,
said that the best schools are the least
administered; the less interference
there is the better for the school 1
agree; but this Bill is not intended to
interfers with the running of the
ochools. T am » grest believer iIn
experimentation in education and I am
a great believer in autonomy in edu-
cation; but autonomy and experi-
mentation does not mean not paying
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salaries to teachers, dismissing them
withoul cause, making wrong use of
monies collecled from students, That
is not autonomy; that is not manage-
ment. That is mismanagement. It is
not the intention of this Bill that we
will interfere with the ordinary run-
ning of sccondary schouls in this aity.

With these general observations 1
would like lo answer some of the
criticism that has been made in some
little detail. First turning 1o my hon.
friend, Shri Anthony, who is not here
and who drew my attention to certa:n
clauses as offending the Constitution,
we have carefully gone through the
various provisions of the Constitution
ang also the judgement of the Sup-
reme Court in the Kerala case and
only with regardq to clause 18--the
taking over of the management—we
felt that it offended against article 30
of the Constitution, Thcrefore, we
are going to exclude the minorily
schools from thal clause. But I am
advised that as far as the other clauses
of the Bill are concerned, they do not
offend the provisions of the Constitu-
tion.

Shri Anthony spoke about the spe-
cial aid that is given to Anglo-Incion
schools. He forgets that article 337
which refers to special aid to Angio-
Indian schoolg had a duration only of
ten years and that article is no !onger
applicable. So, now there is no dis-
tinction between an aided school and
a school speclally aideq under the
provisions of article 337. The Conati-
tution provided that Anglo-Indian
schools should receive special aid un-
der certain conditions laid down un-
der that article for a duration of
ten years. That duration has parsed
and, therefore, no question can now
arise @5 to any infringement of that
article.

In this conneclion may [ read pas-

sages from the judgement of the
Supreme Court? [t reads:—
“The minority cannot surely

ask for aid or recognition for an
educational institution run by
them in unhealthy surroundings,
without any competcnt teachers
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possessing any semblance of quali-
ficalion and which doees not main=
tain even a fair standard of teach-
ing.”

“The learned Attorney General
concedes reasonable regulation
may certainly be imposed by the
Stale as a condition for aid or
even [or recognition,”

Therefore, it is open to use to impose
reasonuable regulations ¢ven on mino-
rity schools. As I said in my opening
speech, article 30 concedes to a lin-
Buistic or religious minority the might
lo establish and administer education.
al institutions. But the right to mun-
age does nol mean the right to mis-
manage, The Consiitution concedes
the right to manage but some mino=
rities seem to think that the right
of manag. men. includes the right of
mismanagement. The Supreme Court
has siernly and, if 1 may say so,
wisely rejecled that argument and it
has clearly laid down that it is open
to the State—ip this case the Central
Government—to impos2 regulations
even on minority schools as far as the
management is concerned. Taerefors,
1 submit that there is not much ‘orce
in the argumentg advanced by my
friend, Mr. Anthony, and even so we
will consider this point of view in the
Select Committee,

Then, my friend, Mr. Warior, made
a very eloquent speech. He said many
things which pertain more to gencral
esducation than to this Bill in paiticu-
lar. May I deal with one or two of
his points? He made a very eloguent
plea for and technology.
am entirely with him. I think we hoave
not attached sufficient importance te
science and technology in our edu-
eation and 1 assure him that we are
doing our best to introduce science in
secondary schools and to give it a8
much importance as possible. But he
made rather an Interesting observa-
tion that we must evolve a new lan-
guage which emerges from factenes
and workshops. ..... R

Shri Warler: Tor science and toch-
awlogy.
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Shri M. C. Chagla: May I tell him
this? Science and technology is inter-
national il is nol regional; it is not
national. Language assumes import-
ance only in humanities, where you
are dealing with the culture of a
country, and the cul.ure of a counuy
is enshrined in its language. But when
you are dealing with science and
technology, the guestion of language
does not arise. As | said, knowleage
is international, universal, and equal-
ly so is science and technology.
Therefore, 1 agree with him that we
should evolve a common language as
far as science and technology is con-
cerned and I assure him that su h a
language is being evolved. We nave
sey up a Commission—it is working
on it—which deals with technicai ter-
minology with Lhe intention that the
whole of India should have a common
terminology as far as scientific and
technical malters are concerned.

He made another observation which
I must strongly rebut and that is
this. He said that there are scientists
in this country but they cannot apply
science ang that they are scientisti
in the text-book sense, in the thcore-
tical sense, in the laboratory sense
We have 27 laboratories in this coun-
try and they are intended for «ppli-
cation of science. They deal with ap-
plied science and not with theoretical
science. My hon. friend should know
what important researches they have
made which have been put to nracti-
eal use. 1 have already circulated
a brochure which I hope my hon
tricnd has seen as to the work done
by our laboratories and how much
foreign exchange we have saved. We
have issued a directive that all our
laboratories should be oriented for the
purpose of defence, for the purpos®

of Inereasing food production and
for making research in order to
bring about import substitution and

promotion of exports and already ouf
laboratories hawe made researches
which have helped defence in donf
away with many articles which they
useq to import from outside, 1 sar
Whis emphatically because T will net
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permit our young brilliant scientists
who are working in all these labora-
tories being run down or not being
tully appreciated.

Bhri Warior: There ig ng in‘ention
of running down our brilliant scient-
is's here. The spir.t of the eriticism i;
that we are not contributing even 5
per cent. {p the entire scientific
knowledge that the world has ae-
eumulatled by this time. 1 took it out
from a report on internalioal geience
and its development, It is not my
ewn finding; it is mot my original
thinking.

Shri M. C, Chagla: But that is not
sorrect,

Bhrl Warior: You may contest tha'.
Shri M. C. Chagla: We have a largs

mumber of scientisis who are inviled |

to international gatherings and con-
ferences to read papers and all hat.
After all, scicnce is a very technic-l
#ubject and very oflen a layman may
not know about it. But I assure my
Bon. friend that international recog-
mition is given to hundreds of our
scientists and their reputation and
achievement is not confined only to
this country.

Then, my hon. friend also quoted
€ remark of the Educational Adviser

% the Government of the United
Satcs, Mr. Clinton Williams:
“An outsider coming to the

ecountry is almost shocked to dis-
cover that secondary education
has a classic biag and is not orient-
ed towards economic and terhni-
cal needs.”

T plead guilty to the charge upto a
point. This was a tradition that we
ot from the British. It was largely
Giterary, largely classical and largely
biased towards humanities. Now we
We changing all that. We want our
sucation tp be production-orientrd.
When T way at school, I did not know
®e usye of my hands, We were not
®upposed to use our hands. We did
Wt know what we could do with our

But now we ere changiag all
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this. Today we teach our boys to
work with their hands, lo realise the
dignily of labour and to go out in the
farms and do something and produce
something. Therefore, my hon. friend
need have np apprehesion and 1 am
sure if Mr. Clinton Wiliilams comes
back to India after 5 or 10 yeury, his
ohservations will br differ'nt  {rom
what they were when he came here.

Another pnint tha! one of my friends
made was: Why is the Ministry not
muking salary bills separate from cene
tingency bils? | hink we Yuv, p o-
vided sufficient safeguasds in  the
Bili 1oy 1 e salarie; of the teachers, In
the first place. the aid which iz given
is the first charge for the salaries
and, in the second pluce, the Direetor
is givein the nower to make payment
to the teachers themselves if a rom=
plaint 15 made 1o him thai some
teachers have not been paid.

Then, my hon. friend referred to
Government schools and said that
some of them wure not good There
was a criticism bv other hon, Mem-
bers also with regard to Government
secondary schools as contrasted with
private secondary s‘hools.  In th:
first place the Bill applics to all the
schools. If a Government school is not
properly run, if it is mismanaged, it
it will come within the misehi~l of
this Bill, proper action will be *aken
about it. There is going tg be no
discriminit'on whatsocver as far 8
the management is concerned as he-
tween a Government secondary ~chool
and a private secondary school,

My hon. friend gave an instance of
one particular Government school—I
must deal with that—wherp 1he
teachers were not paid for a congile=
rable time, that is, the Gowvernment
Girls Higher  Secondary Sechool,
Pandara Rond. ‘The fact is that there
way a reference to delay in pavment
of salaries pertaining to September
and October, 1884 in the Government
Girls Higher  Secondary School,
Pandars Road
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When the complaini was brought

to Education Ministry's notice, we

kad made enquiries and found that
this delay was due to :etcntion by
the Principal of siaff in excess of the
sanctioned strength beyond 3lst ot
August, 1064, the dale upto which
sanclion  existed. These teachers
should have been surrendered on the
31sy of August, 1964, for being postcd
in other schools where wvacancics
existed but rhe Principal failed 1o do
this and ultimately the position was
regulariseq by adjusting the excess
teachers against va.ancies in oiher

- schools. This adjustment resul ed n
delay and the salaries were paid in
December, 1864. There was g delua
of about two to thre> months. [ can
gee it but the reason was that exces:
«taff was nol surrendered. If staff is
not san lioned, then it is difficult to
pay for the staff which is in excess of
the staff already sanctioned. So this
was the real reason why there was
delay.

A great deal has been said aboul
private schools producing betier
Tesu'ts than govenmeng schoo's. It 1e
interesting to see the figures. In 1858
the percentage of passes in govern-
men' schnols was 544 s against 73.1
in private aided schools. 1 can se®
the difference., The standard in aided
schools was  much higher, But n
1865, we have brought up the standard
of government schools from 54 to T27;
the percentage of passes in  mided
schools in 1985 is 82.2. So there has
bern a markeg improvement in ins-
truction and the results,

May ] give one or two reasons why
aided schools produce be'ler resulls
than government schools?  One 18
that most of these schools gre selvc-
tive and take students nffer a test--
there iz a sperial entrance examin.
tion; the rejected s‘udents are given
seats in povernment schools beeause
it is our duty to give secondary edu-
eation to everybody. Very often, the
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rejected sludents come to us and the
selected ones go o private schools,

Regarding the question of charging
fees for holding clusses in summuoy,
the practice of holding such classcs
15 noy permitled in government ins-
titutions. T may pe that we may Bive
free education; that js ano'her mat. ¢,
But as thing: stand today, we cannot
take a student 10 pay spocial fess for
study as miany of the private scheole
do. Only 30 per cent of the private
schools are better than government
schools; the remaining are not so good.

Shri Warlor: The reason for pri-
vate schools giving better results is
the more personal attention given
there.

Blirl M. C. Chagla: Secondly, mas!
of the government schools are ot
recent origin »nd would naturally take
some ‘ime. to develop. As soon as
ther: is a shorlage. we have to star:
schools because government canno!
tell the boys that they have no schools,
that thev cannot give secondary edu-
eation. ‘The private schools can furn
the boys oug buj the Government hos
certain responsibility for secondary
education jn Dellri and that responsi-
bility hns to be discha-ged. Evcry
year new schools are being opened
and it naturally takes time for o
new school ‘o develop. That is as far
as Mr. Warior is concerned.

Mr, Naval Prabhakar mentioned
that the Directar should consu't the
Advisory Committec before he recor-
nises apy school. That jg g valuable
suggestion and we shall certainly take
It up in the Select Committee.

My friend, Mr. Balmiki. said that
there should be no preasurization or
vrivate gchools. I assure him tho'
\here is  ng attempt at pressurizir”
the private schoo's or the educatio!
given there or the management. As
I said. ang | repeat, & well-manag:?
school hag nothing to fear from the
provisions of this Bill. A badly
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managed school hag everything tu
fear, and that is as it should be.

Onc hon. Member said that we
must sce Lo it that honest angd iiberal
privile agencies ghould survive and
he.p our cducational authorilies ana
State authorities gs far as secondary
education 1y concerned. 1 entirely
agree. 1 wish more and more honest
and liberal p.ivate agencies will come
forward and open sccondary schools
and they will get every assistance
in the Union Territory of Deihi.

Atltention was drawn tp clause
11(2) and it was pointed out that 1
would act as a sword of Damoc es
and il should, therefore, be changed
1 think that clause 11(2) is very
important beecause iy is 5 sort of
charter for the teachers. The clause
says: '

‘Subject to any rule that may
be made in this behalf, no tea-
cher of an aided school shall be
dismissed, removed, reduced in
rank or suspended, nor sha'l his
services be otherwise terminated
without the previous sanction in
writing of the Director.’

1t a proper case is made out for dis-
missal or suspension or removal, the
director will give approval and the
teacher will be dismissed. Shri Man
Sinh P. Patel said that if the manag--
ment had no right to suspend a tea-
cher then Government wou'q be
Interfering with the autonomy of the
school, 1 de nop agree. If you
unjustifiably suspend a teacher, or
if wyou unjustifiably terminate kis
services [ do not see how one would
be in‘erfering with the autonomy of
the institution if one tried to safe-
ruard the right of the teacher and
Five him security of tenure,

Then, obiection was taken to the
provision with regard ‘o the removal
of the manager. But the House will
note that s manager can enly be
removed if he fails to comply with
the provisions of clauses (6) (4) (b}

and (6) (4) (c) or wilfully maine
tains a faise stalement of accounls
Surely, you do not want to have a
manuger who does noy keep propet
accoudis or of ne koeps weoouils Keeps
them wrong y or fals:ly. Therelore,
it 1s only in specific cuseg tha, tre
power (o remove the man:gur has
been given Lo the director.

Ong hon. Member asked what the
funciion of the bouard of secondary
education was. The bosrd of sccon-
dary education has been set up in
order to hold examinations which are
held for schools which are recognised
by the board. The board presc ibes
the curriculum, satisfles itself that
the school is properly equipped, gives
recognition gnd holds ex minations
ang issues certificateg of passing
when the students pass the cxami-
nation. It is worh considering
whether this board should be given
more powers under this Bi'l. 1 shail
consider it when the Bill comes
before the Joint Committee.

Then, i* was pointed out that the
director would be an aulocrat and
some provision should be made with
regard to appeals from his decision.
In the Bill we have plready provid-
ed for appeals under sub-clauses (2)
and (6) of clause 3. Bul herc agam
I shall certainly scrutinise the pro-
visions of the Bill carefully and sce
whether it is necessa*y to provide
for appeals in more cascs, | dis'ike
autocrats whether they are in edu-
cation or glsewhere, and cerlainly if
it is possible to safeguard cer'ain
rights by providing for appeals
agains' a decision of the director, we
thall do s0 in the Joint Committer

It was also poin‘ed out—Lll Is »
valuahle suggestion—that more powars
should be given tn the Advisory
Committee. that it ghnuld not only
advise the Director hut nleo advise
the Central Government{ which lays
down policies. This is also a sugZes-
tion worth considering. We will
cansider it in the Joint Committer.
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[Shri M. C. Chagla]

1 do not want to go into any mure
details. The Bill is going to a Joint
Committee. . . .

Bhri Bade (Khargonc): There is
ong difficulty., It is here in Delhi
also. Clouse 3(fy says that if a

achoo] is named after a sect or caste,
it shall not be recognised. Now the
echools which are now run under a
casie o srct name wi'l not be aided
if there ig transgression of that pro-
wision, There are already so many
schools running under a caste or sect
name—~Khalsa schools and so on. So
submission is that this provision
should not have retrospective effect.

Shri M. C. Chagla: I am glad the
hon. Member has raised this pownt.
A school may be named after a sec.;
yet it may throw open its doors to
everybody, A school may not be
named afler g sect but i may be

wvery regional or parockial,  Shri
Chaturvedi has given notice of an
amendment—which 1 like very

murh—'hat instead of disqualifying
a school named after a seet or caste,
we shou'd disqualify schools whicn
discriminate in admission either n
the caze of students or in the cise of
teachers, That seems to me to be a
better  provision. I will ce tainly
bear in mind in the Join* Committee
what my hon. friend has said.

1 have nothing more to add. 1
again thank the House for the wery
valuabls and useful dcbate we have
had. We wi'l bear in mind all the
suegestions made in the course of the
debate.

Mr. Chalrman: There are some
some amendments. [ will first put
amendment No. 58 by Shri Naval
Prahhakar making some amendmen‘s
t> his amendment No. 57, 10 the vets
of the House.

The questiom is:

“That in the amendmemti
moved by Shri Naval Prabhaker,
printed ag Ne. T ja List No. T of
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amendments, for reference of the
Bill to g Joint Commit ce—

for “by the 8th February, 1968~

substitute
“by the firsg day of the next
session”. (58)
The motion was adopted
Mr. Chal-man: Now T shall put

amendmeny No. 57, as amended oy
amendment No. 58, ty the vote of the
House,

The question is:

“That the Bill to provide for
better organisation and develop-
ment of secondary education n
the Union ter:i‘ory of Delhi, be
referr:d to a Joint Commi tee of
the Houses consisting of 45 mem-
bers, 30 from this House. namely:

Shrimati Rsnuka Devi Bar-
kataki: Shri A. E. T. Barrow;
Shri Parashottamdas Haribha
Bheel; Chodhury .Bral'm Per-
kash Shri S, N. Chalurvedi;
Shri  Vijaysin“rao Ramrao
Dafle; Shri Sudhansu Bhuchan
Das; Shri Gokaran Prasad; Shri
Shir Charan Gupta; Shri Hem
Barua: Shri Krishnan Manoh:-
ran: Shrl Rama Chandra Malli-k;
Shri Yamuna Prasad Mnndal;
Shri Mali Marivanna: Shri P,
Muthiah; Shri P. K. Vasudevan
Nai-; Shri §. Osman Ali Khan;
Shri  Rananiava Singh: Shri
8hivram Rsngs Rane: Shrl
Ratan Lal; Shrimati Jayvaben
Shah: Shri Diwan Chand
Sharma: Shri T H. Sonavane:
Dr. (Mra) T. S. Soundaram
Ramachandran: ¢hri G. G.
Swell: Shri Kirstma Den Tri-
pathl: Shri Tula Ram: Sh'imatt
Vijaya Raje: Shri Vishram
Prasnd; and Shri Naval Pra-
bhakar;
and 13 from Rajya Sabha;

‘That in order to consti‘ute a
sitting of the Joint Committee
e quorum shall be one-third of
@, total number of members of
s Jeimy Committes;
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that the Committee shall make
a repor! to this House by the
first day of the next Session;

that in other respects the Rules
of Procedure of t.is House relating
to Parliamentary  Committees
shall apply with such variations
and modifications as the Speaker
may make; ang

that this House recommends to
Rajya Sabha that Rajya Sabha
do  join the said  Joint
Committee and communicate to
this House the names of 15 mem-
bers to be appointed by Rajya
Sabha to the Joint Committee.”
(57 as amended).

The motion was adopted.

Mr. Chalrman: All the
amendments arg barred.

—_—

other

16:34 hrs.

RESOLUT'ON RE. INDIAN COCO-
NUT COMMITTEE AND INDIAN
CENTRAL OILSEEDS COMMIT-

TEE— contd,

Chalrman: Further
sion of the Resolutions
dissolution of the Indian Coconut
. Committer and the Indian Central
Qilsceds Committee, moved by Shri
- C. Subramaniam on 19th November,
1985,

Bhri Warior (Trichur): 1T have only
a very few observations to make. The
first is that coconuy js not only an in-
dustrial commodity but alse a con-
sumer commodily. Coconut prices
ure going up almost abnormally, The
Forward Marketg Commission has
come down on the trade and placed
a ceiling on prices. The main reason
for the increase in prices is the fall

discus-
regarding

Mr,

in production especially in Kerala
where we produce coconuls.
Mr. Chalrman: Two hours were

allotted, and we have exhausted one
hour and 20 minutes. Now only 40
minutes are left.

Bhri Vasndevan Na'y (Ambala-

Puzha); No. you have to increase the
time at least by two hours. There aTe

Oilseeds Comm. (Res.)

so0 many Members standing up who
want to speak.

Mr. Chairman: What is the sense
of the House?

Shri Warlor: At least by one hour
it should be extended. That discretion
resty with the Chair,

Shri 8. M. Banerjee (Kanpur):
This is very important, coconut and
oilseeds both.

The Minister of Food and Agrical-
tare (Shri C. Subramaniam): Any-
how, the discussion will not be over
today, even with the time allotted
The discussion can go on today, and to-
morrow we shall decide whether it
should be extended or not.

Mr. Chairman: Let us see how
the discussion proceeds, and we will
fix the time tomorrow,

Shri Wartor: The fall in pro-
duction was the result of long-stand-
ing diseases of the trees. For the last
B0 years these diseases have been
spreading, and we know g3 a mat'er of
fact that regions after regions are now
becoming affected with these diseases.
About 40,000 acreg of cocomanut plan-
tations ere affected in this way.

There ar: many kinds of discases
also. Some are on the branches of the
irees, some are at the root. We had
been incessantly asking Government
1o see whether there wag some new
chemical method to root out especial-
ly these root diseases, but nothing hus
come out effectively.

Then there are cer'ain items whicn
are also taken up by the Coconut

Committee which are essential. It is
not only research. Of course, they
run two or threr research staliona,

thew a~e imnartant in their own way,
and these research stations must be
expanded, their activitirs must be de-
veloped by the experience gained not
only there but outside in the coconu.-
growing countries like Malays and
Philippines.
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(Shri Warior).

Apart from tha activities of the re-
search stations, there a-e other activi-
ties also which can be knowr from
the reporg of the Committee. This
Committee ha{ been do.ng some work
at least from its inception in 1944, Now
things are becoming more and more
difficult jn these plantations. We are
depend ng upon import of copra. Gove
ernment hag schemes to expand coco-
nut production in this count-y, ana
new arcas like Mnadras, Mysore and
Brngal are being taken up. So, the
activities are on the increase. noy on
ths decrense. ang the necessity  for
continuing this Committee is also
there,

When Dr. Ram Subhae Singh, the
thren Minister of Stafe for Fnod to'd us
at a meeting of this decision of thr
Government, we were <urprised that at
this time such a decision has been
thought of by the Governm=nl. because
it iz all the more necessary now  for
some institution or agency to work in-
the p'aces of production themsclves.
We understand—let me be very frank
about i*—that it hac heen the idea of
some people in Delhi. especially in the
bureauc-atic set-up to dras every-
thing into the Cen're and make it more
centralised and centrally  controlled
rather than diffuse and decentra'ise.
It that is f~= 'h+ eond of this i~dustry
it is all right: but T do no! think it 18
80, because the areas of plantation are
snmewhere 2,000 or 1.500 miles away.
How can the hand of the officials sit-
ting here stretch to such an exten!'?
We will suffer very much under this.

As Shri Vasudevan Nair said, if
Kerala lives it is becausc kera llves;
if there is no kera, there is no Kerala.
It is our life-giving economv. and is
that also to be neglected? Abou In-
dustrics, of course. we do not com-
plain, He have lost all sens~ of rom-
plaining.  Even he-e why shou'd the
Ag-iculture Minis're come down upon
such institutions wh'ch hai not been
the gift of this governmeng but the
gift of the erstwhile British gov-
ernment.

NOVEMBER 29, 1985 Comm. and Central 4520
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Mr. Chairman: Are they gifts of the
British guvernment?

Shri Warior: We have not pul-
leq down all the lamp posts, tele-
Rraph posts and the railwoy lines and
all these things. Whatever is neces-
sa y must be retained; that is |he jdea
behing it. This committee js func-
tioning with the cess amount of gbout
Rs. 8 Inkhs which we collected as cesg
in 1963-64. Ou! of thal administrative
charyes come to about a lakh and odd;
50 therp is a balance of abrut six
lakhs. The Indian rovernment ghould
not spend anvthing ouy of its revenue;
it is self-sustaining and it has some
surplus. That amount ecould be used
for research, for expansion of pur-
series, seeds. dis'ribution of fertiliser,
ir igation, ete. There should be some
help to the farmers and plantation
owners there, What is needod is not
rescarch in a laboratory; the research
expert is needed on the spot  They
might have wonderful scientistgs herc;
they have brilliant bovs and they
must by encouraged. But the imme-
diate need is tp rony out diseascs and
help the agriculturists to axtend the
areas and develop coconut plantations,
All these things must be dons then
and there on the spnt. Tt should be
somewhere in the south; T do nog mind
if it functions from Madras or from
Mysore. The main producing area i3
the south. There is another d'Mculty.
Thev have been doing some work in
co-ordination such ag dovelopment,
dist-ibution, of seeds, recommending
fertilizer distribution and all that, A
part of PL-480 amount is 8i%0 ear-
marked for the development of coc?-
nut industev. That means that the
amount js ‘o be spent there in a profit-
able and effective wav. There are
nther amounts also which come into
the hands of the committee, T do not
know whether these things wili  alse
be taken aver hy the Central Aericul-
tural Ministry. Will that be a iminis-
tered here? O olge. there must be
an officer in some  esiab'ishment
there. These things must ke co-ordi-
nated. Mr. Chairman, you rce als®
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taking 50 much interest in these things.
You might have geen that when mat-
te:s relating to irrigation are raisedq,
they will shift it to the Agriculture
Ministry; when we speak about it to
the Agriculture Ministry, it will be
shifted to the fertiliser minisiry, it 13
shifted like that always. IFubory
takes responsibility and we dc no®
know.  All these things mus. come
together. I do not blame tnen:. It is
very difficult to co-ordinate a.i thes:
things such as jrrigation, fertiliser,
pesticides and insecticides ang  als.
agriculture. There shou'd h. co-Ope-
ration in many ways. All *hews must
come together. Ther> must be an
agency which will go in betwecn and
do this work. There is ample scope
for development even now. There i
another necessit also. There must be
some agency which will connoct  the
activitirs in the States and at the Cen-
tre, There should be co-ordination.
Otherwise, pach and evory unit will
shift its rrsoonsibility and shirk its
responsibility and shift its responsi-
bility to somebody else's zhoulder, o
that in the long run, the industry or
the wundertaking will suffer. Hence,
it is mv carnegy aopeal to salvage
something out of this. T know it iz 8
very belated gpoeal: T know *hat it Is
not only Shri Subramaniam who las
taken this up,—although he it defena-
ing this policy to abolish these two
committees, as if these two committess
have stood in the way of our doveion-
ment,—but that It ix an oid decivion.
We know that this js a lost baftle.
Still, 1 wang to request the Minisiry
also to see that something out of *his
is salvaged, What can be salvuged Is
the old research work. the whole re-
tearch work, which has been carried
on for the last 20 vears. should be
taken over entirely bv the Research
Institute. Let the work of dist=ihu-
tion. nurscries and a'l such dewvelop-
mental work be givon to it

Only onc point more and I have
done.  What is the intention of the
Government? As far as the Ins*itution
is eoncerned. the people are to be de-
mobbed. What gre the staff to do®

Dilseeds Comm. (Res.)

They have been working there for
20 years or so. It is & very difi-
cult matter. You know, Sir, ovut of
your own experience whay happened
with regard 'o the Coffce Board, The
people who had been working there
for 17 tp 20 years were never con-
firmed and they have been thrown to
the winds. Once somebody has a
brain-wave to abolish it, then It is sct
in motion. Iy has been done like that
in the Coffee Board. Hundreds of
wo kers have been thrown out. The
staflf was retrenchad and demobbed.
They have na other wny to get another
job. You know the position of em-
ployment and unemployment these
days. [ do pot know where these
peop'e will be posed. what will be
their fate and what will be the staff
doing. They have been depending
upon this Government and doing thelr
j0b well. They have been at their joh
for agbout 15 to 20 years. Some wav
should be thoueght of 1o retain them
in gervice. The brain-wave of some-
body should not take gwav the bread
out of the mouths of su many pcople
all of a sudden most un ily.
‘There 1s no harm if this Inatitution
cvontinues ‘o work. |1 think that there
18 no cogent reason, no justification at
all, for the abolition, although I dt
not blame this Ministry at present,
because thiv Is the result of some
brajn-wave of some bureaucrat si'-
ting here in Delhi. I charge the
Government, and ast them, under
what humanlitarian consideration or
justitiable considersation they have
taken this decision. This de‘ision i
not |n the Interests of the industry;
it 15 not in the interests of thote who
are serving the industry; it |s not
in the interests of those peaple who
are living by that industrv: it 15 not
In the mterests of the whole nation.
This decision has been taken all the
same; although we are fighting a
Iost battle, yet, we nave to say that

" this shou'd noy be allowed to pats

T think the Government
whole

on like this.
will have to reconsider the
imsue.

Shri Man Sinh P, Patel (Mehsana):
While supporting the reso'ution, |
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(Shri Man Singh. P, Patel.)
have some doubls as o how the cess
as contemplated under the different
Acts will be recovered by the Gove-
ernment. 1 would like to refer 1o
the Indian Central Oilseeds Com-
mittee Act wherein section 3 provi-
des a specific cess for the improve-
men! fund ang development activity
of the particular commodity. Under
section 16 of the Act, it is provided
that if the Committee is dissolved,
all the funds will vest with the
Government, and the Act shall stana
repealed. So, my anxiety stems
from this  section. 1 am pot much
concerned abouy the centralisation of
the developmental activities of this
Oilseeds Committee, but about the
financial resources available for a
single commodity in respect of which
the committee has done a very
rcmarkable work in the last 18 years.
I had an occasion to represent this
House by assoclating myself with
this Committee since the last three
years. As far as the Ollseeds Com-
mittee are concerned, we have &
reserve fund of about a crores of
rupees. Every year we are spend-
ing practicallv Rs. 30 to Rs. 35 lakhs
from these different cesses which are
being enllected. I want tn understand
from the Minister specifically whe-
ther normal routine funds will be
mnde available for the dev-~l"pment
of this eommittee or whether the
povernment has thoughy ‘hat a cess
will be collected in the same way by
different  legislation, whereby large
funds which are now available to
the commodity for its development or
marketine processes, will continue to
be availahle.

As T understand the dates for the
abolition of this commitiée have been
changed because of preoccupaticn of
this House. TInitially it was thought
to be abalisheq from 1s¢ Seotember.
Then it was changed (o 1s* Decemhber.
Naw in the oresent resolution, the
date of 1st April, 1968 j& mentioned.
Thiz has happened because the con-
rurrence of the House of the People
was not being obtained bv passing the
resolution. Through this delayed deci-
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sion and the mentality of the secre
tariat also, the half-yearly meeting of
the existing committee, which is nor-
ma'ly called in September is still not
called. 1 have got one fear jn sup-
porting this resolution. If by the abo-
lition of this committee, the associa-
tion of non-officials is likely to be
curtailed or completely done away
with, I would like to object, While
moving the resolution, the Minister
rightly gaid that he is likely to create
developmeny councily for these diffe-
rent committees, show that should not
hamper the norma] working.

1t is envisaged that this committes
will be abolished on 1st April. Let
the mssociation be continued ang av
least the half-yearly meeting which
hag been left over or the annual gene-
ral meeting should be necessarily
convened. My only fear is about the
approach of the officials regarding the
association. Especially in this com-
mittee, we are much more concerned
regarding the growers' gssociaton |1
can proudly say that when this com-
miltee was formed in 1846 or go; in
the production of oilseeds my State
of Gujsrat was thre fifth in the coun-
try. But as a result of the diffcrent
schemes and developmental activities
promoted by this committee, 1 am
proud to say thay we have practically
reached the second position in the
country. If cer'ain States can take
over schemes where the financial
assistance—50, 60 or semetimes even
100 per cent contribution—comes from
the Committee of cess being collected
by a special enactment and from the
industry itself, it lg indirectly 5 great
asset for the commodity.

Normally the committee used to
meet only twice a year. The nor-
mal working was done by research
scholars and experts. The Chair-
man of all these commodity com-
mit'ees was the Vice-President of the
Indian Council of Agricultural Re-
search. Unless science and techno-
logy are applied to each part of the
grain, be it any commedity, cr even
agricultural commodity, develop-
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mental activities cannot take place.
It it is thought that all these deve-
lopmental activities gre to be coordi-
nated through one agency—it may be
the ICAR—I have no objection. The
State Governments have to function
at the local level. In view of the
panchayati raj administration now
heing available, these experiments
and developments are also available
to  the panchayat administration.
Further association of a non-official
character is available al zila parishads.
If the ICAR coordinates all develop-
ment activities even through the zila
narishad level and the association of
farmers and growers' representatives
is available, T think the scheme may
be a success.

There is the technical question re-
rarding the marketifig of the commo-
dities concerned. Tt Is not only how
the oilseeds are grown, but how thev
are marketed to the beiter advantage
of the agriculfurisfs that is importan®.
While this committee was functioning.
sometimes we had this experience that
the exnort polievy of the Government
of Indin wns not coordinated with
the production period of the oilseeds.
When the agricultural produce was
roming to the market. the export
nnlicy was not announced. It  was
annaunced onlv &fter two op three
months after the produce wag avail-
able.  Thereby the main advantage of
reonomic benefit bv export nf the nil-
ceeds was much more gmined bv the
traders, Tn these committees. thers was
“n opportunity for the members  of
the pericultural community or even
for other peoresentatives to draw
the mitention of the Chalrman ta the
faet {hat he should sugeast tn the
eovernment that the export oolicv of
rrh commeditv chould preferablv be
announced much aarlier. whereby the
feal advantaee mav directlv gn tn the

"roducer. That will be 3 much more
mMaterinl advantage
1056 hrs.

Mn. Derury-Speaken in the Chairl

T wonld not aunte the originat Act
M take the time of the House

Oilreeds Camm. (Res.)

There werg 50 many laudable objects
envisaged in the gpplication of jla
fund by this committee. To my ms-
fortune from whatever association I
had with this committee, I can say
that excepting for these two major
objects, namely developmenta] activi-
ties and marketing activities, the re-
maining objecls were noy carried out.
After 18 years of very fine work, as
far as development activities are
concerned, 1 personally do not sce
why this committee should be at all
continued, if so far ps coordination
work is concerned, the association of
the growers and farmers |8 not cur-
iailed in any aspect. Then alone, the
sbolition of this commiltes will be
justified.

Mr. Deputy-Speaker: The hon,
Minister.
Shri Maniyangadan (Kottayam):

Sir. there was 8 requesy that the time
should be extended and it was almost
conceded.

Mr. Deputy-Speaker: All right,
Shri Maniyangadan.
Shri Manlyangadan: Sir, T am

sorry I cannot agree with the resolu-
tion moved by the hon Minister for
the abolition of these committees. We
find tha! the governmeni's policy is
divergent on thig very same matler.
The Commerce Ministry hag under it
rertain committees like the Rubber
Roard, the Tea Board, the Coffes
Board. etc. They are creating fur
they commit'ces and  only recently
this House passed the BNI for setting
up the Cardamom Board, which hae
come into existence. But the Food
and Agricullure Ministry are going
tn dissolve these committees which
are under thelr control. T do not
know what approach the government
ns guch has in thig matter. From our
cxoerienc: of the last a0 manv years,
1 ran definitely sa that much good
hns been done by these commiftres to
the rommodilies concerned.

Mr. Deputv-Speaker: He may cone
tinue hi: speech on the next dayv.

—
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16.59 hrs,

*WALK-OUT BY INDIAN CHARGE
D'AFFAIRES IN PEKING

Shrimati Tarkeshwari Sinha
(Barh): Sir, this is a wvery unusual
half-hour discussion. Usually a half-
hour discussion is meant to draw the
attention of the Government to mat-
ters not only of public importance,
but of concern to this House.

17 hrs

This discussion has come after an
earlier half-hour-discussion on  the
same subject. Parliamentary conven-
tions have been laid down, and it is
very very necessary for each and
every individual in this country to
maintuin those parliamentary con-
ventions wilh great seriousness and
consideration and also with great res-
pect. When discussions are held and
when the feeling of this House is so
slrongly cxpressed either in questions
or jn discussions—it may be that
Parliament may not authorise the
Government to change the decision—
it is understood that the Government
should give it a serious consideration
and do something about it. The Gov-
ernmenl cannot just afford to sleep
over it.

As T said, this discussion has come
after the ecarlier discussion on the
same subject. There was a reception,
as you may remember, in Cairo, by
Mr. Chou En-lai and our Ambassador
there had cabled to Indian Gowvern-
ment asking their permission to at-
tend that reception. Our Government
was S0 generous as to grant him per-
misslon to attend that reception. 1
am reminded of the question which
speaks about the humiliation.  The
House has heard it. Tt is in the
Hansard of the House. Shri Hem
Barua asked the question and he
mentioned in the House:

“Information has now come that
in Algiers the Chinese excluded

*Half-an-Hour Discussion.
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the Indian delegation from the re-
ception o the members of the
Afro-Asian Solidarity Council and
that was given great publicily
with a great deal of fanfare in
the Couneil meeting.”

Thal question was answered by the
Minister of External Affairs, the
Prime Minister himself, and he said,
in answer to the question, that due
consideration would be shown in fu-
ture not to commit the same folly.
But what happened? Again our
Charge d'Affaires in Peking had to
undergo very sad angd tragic humilia-
tion. Unfortunately, the Charge
d,Affairs himself was not at all keen
to attend that reception. On the earlier
occasion, possibly, the Ambassador
had expressed keen desire and there-
fore they had to spend foreign ex-
change in sending cables. They had
not the commonsense to know whal
to do and what not to do and there-
fore foreign exchange was spent on
sending cables and recciving back
orders, which they were very happy
to receive, to attend that function. In
this case, we understand that the
Indian Charge d'Affaires was not very
keen to gitend that function, but be-
cause he had to conform to the code
of conduct laid down or instructions

received from the Exiernal Affairs
Ministry he attended that function,
and again the same thing
was repeated  wery  viciously and

more sarcastically. Tndia was abused,
Indin's stand was criticised, not only
was criticism voiced but Indla’s stand
wag criticised in a very abusive lan-
fuage by the Chinese leaders. All this
was done in order to humiliate India
and to make Pakistan happy because
it eame just at a time when we were
having a very bad time with Pakistan.

That i why I have brought this
discussion. T have not been able to
understang the explanation given by
the Ministry of Exiernal Affairs, that
under the usual ende of conduct or
diplomatic behaviour such a thing is
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done. The diplomatic code of con-
duct must  have sume reason. The
diplomatic code of conduct  reflects
internal feelings, sentiments, dignity
and respect of the country, The dip-
lomatg there are the amuvassadurs o1
this couniry expressing their feelings,
their senuments ana their diguty
which india wants them to express.
They also represent the nerve sensi-
tiveness of this country, the respect of
this country. Therefore, any insult to
an individual is an insult to this coun-
try. Now, what is the gain that we
derive by attending such functions?
Why is this done? By just avoidiog
thosg receptions we save so much of
humiliation for this country. Other
countries have been doing so. When
lesser occasions have demanded i,
other countries like Uganda have done
su. They have refused to go and
atteng those receptions because China
sometimes  played  bullying  tact-
s with them; pot that Chuna
committed aggression on the African
countries bui China has played bully-
ing tactics with them and that it has
become intolerable for them to ac-
cept that kind of attitude from China.
So, they boycotted Chinese receptions
aund made it koown to the whole
world,

Bul here is a countlry which, I am
pained to say, honours China, an
cnemy  country, since  December
1962, even though we have called
China an enemy country. Since then
there has been no improvement in
the behaviour of China; it is still the
same; il anything it has actually gone
from bad to worse. What is the code
of conduct that we are maintaining
with China? What is the need and
what is the benefit to this country by
altending those receptions? I could
understand it if our Ambassador, or
our Charge d’'Affaires or the pergonnci
uf the Embassy could get some in-
formation by attending those recep-
livns. But we know very well that
no information will be availuble in
the Chinese receptions, in the Pakis-
tani receptions. On the other hand,
what information could have been

B, 1847 (SAKA) Charge ri'AH-:i:'('s.;jao
in Pekimg (H.AH,

D)
normally  available would not pe
avaliubie ol we bad o osuch contacts,

such vpen contacls with them by at-
lenaing Lneir receplions, 1 have not
bLocn wule W understand — its sign-
heanee wb all especiully when  Pardu-
ment has been consistently und per-
sistenuy oemunding  that this ques-
uon should be considered from tht
point ol view of the dignity of this

country. Why 1s it that no concern
has been shown Lo this demand of
Parliument?

In December 1962  we declared
China an encmy country, In Febru-
ary 1963, within six months of the
Cminese aggression and China being
uvciared an enemy country, for the
first time our Charge d'Afflaires allend-
€d a funclion given by Mr, Chou En-
lar in honour of Mr. Bhutto. And
what was the reception for? 12,000
sg. miles of wour terntory which
Pakistan has taken in her pussession
ilegally and called Azad Kashmir
wag given to China with the gene-
rosity of Pakistun and Mr. Bhutlo,
atler giving that territory, signed an
agreement. This was an elasted re-
ceplion by China 1o Pakistan, We be-
camc a party Lo that by attending that
recepuon  when 12,000 sq. miles of
our terrilory went Lo the lap of
China. I have never been able to re-
concile myself to this conflicling at-
titude of the External Affairs Minis-
try.

Then, again, let us se¢ what has
happened. | do not know what is
the lurking softness on the part of
External Affairs Ministry to  those
receptions. What is special uabout
those receplions? 1 do not know, 1
have attended some of the Chinese
receptions when we were having good
terms with them, Nowadays 1 do not.
They do not invite us; rather, they
dare not invite us, I have seen noth-
ing new in those receptlions. They are
rather stale receptions. 1 do not
know the attraction which the Exter-
nal AfMairs Ministry finds in persis-
tently and consistently attending
those Chinese receptions.
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Shri Chaglu is also a member ol
the Cabinet. 1 know Shri Swaran
Singh well ang | congratulated him
for his performance in the United
Nations. His performance was greal.
He showed that India will stand with
dignity and that we will, if necessary,
stand slone and fight our battle alone.
We will not compromise even if some-
body wants to bully us. He has be-
come & great Foreign Minister since
he has come back from the United
Nations, Why has he not been alfle
to show the same spirit, the same dig-
nity and same force in these two
cases? Probably these cases have not
come to his notice. I would appeal to
him to remember that it causes greal
hurt to the dignity and prestige of
this country, They peflect us in a poor
light. Any .ndignity caused to them
is an indignity caused to this coun-
try. The woungd is so deep that words
do not come to heal them,

I will again come to one of the in-
cidents. Shri Chagla, when he was
at  the UN, refused to attend a re-
ception given by Mr. Patrick Dean
because Mr, Dean equated Pakistan
and India on a communal basis. Shri
Chagla refused to attend that recep-
tion. There was so much effect
of that  refusal that many
things were done and probably the
British representatives would have
thought twice before they would cum-
ment so irresponsibly again.

His own coming out of the Security
Council has been appreciated in this
country tremendously. He has shown
guts and these guls have given so
much prestige to this country. Even
people, who were so critical of us,
have been talking with a little more
mellow voice. They know that talk-
ing to India like this is not going to
pay them results. '

China is today trying 1o break
esverything that we have been doing.
China is trying to break our relation-
ship with the Soviet Union; China is
trying to break our relationship with
Arican countries; China is trving to
break our relatlonshlp with middle
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castern countries and we are kecping
a thin link with China by altending
prominent  receplions by China! |
would appeal 1o him, through you,
that we should make it a point that
ull China is an cnemy country 10 us,
there should be a total boycott of
China so far as receptions are con-
cerned. The minimum diplomatic
necessities may be carried on, I am
not ong of those people who go by
sentiment and emotions in diplomalic
matters, but it is a cold, calculated
fact that it is hurting this country
very much and very deeply. Therefore
I would appeal to him that, while
turying on the minimum neeessary
dipiomatic relationship with  China
because of some other reasons, or
with Pakistan, such formalities shoutd
be completely dispensed with. Look
at the humiliation of the person who
attends the reception. God forbid,
anybody should go and attend that
reception. A person so lonely, so
left alone, nobody bothering about
him, no Chinese giving any attention
to him and yet he is going to that
receplion as if he had np tea at his
home in the evening! This kind of
humiliation and this kind of pain
should not be caused to those peoplc
who are the representatives of the
country. They are individuals and
they have all the sensitiveness of
human beings. Anybody, who has
been insulted, only can feel the pangs
of that kind of humiliating existencc.
We should not cause our ambassadors
or Charge d'Affaires to undergo that
kind of humiliation,

ot w¥ (wTor) o wfgerdi o
At et g §, enfagt e qEn
& AT |

Shrimatl Tarkeshwari Sinha: 1 will
tell you another example. T was s
surprised that the Chinese had the
checkiness. They came to one of the
functions on the 26th January. That
also 1 find from the questions asked
in Parliament The Chinese repre-
sentative came to attend one of the
functions on the 26th January at
which the President was going 0
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awurd the Param Vir Chakra to two
widows, one of Major Thapa and
the other of Major S. Singh. The
moment they were called and were
buing given the award, the Chinese
representative had the cheekiness and
affront to leave that reception. It is
not done in the diplomatic code of
conduct. When the President of a
State is attending a function, he is
representing his country on a very
formal oceasion and this thing is not
done. 26th January is a very, very
solemn day for us, That is never done
in the diplomatic code of conduct in
the world. But why bother about per-
sons who do not have any diplomatic
code of corduct? We can certainly
bother about ourselves. If we can
maintain our self-respect ang dignity,
the world will understand us. If we
g0 on humiliating ourselves and im-
pressing upon other countries of the
world that we are such a people thgt
we do not have seclf-respect and dig-
nity, nobody would bother about us.

With these words, | appeal once
again, that something should be done
g0 ns lo avoid these mishaps in future.

Wt wy fewd (qT) com A
AIRAT § o TANA AHTUE ®1 9 gl
T WET Wty ay weta SR wTAA b
e & grftfow o7 07 pee v are
wontfra rafed gml av & e <w
[% womo o1 72 w7 o qemear af
wr o § | oww g% P # gt
wfw oz fer g fed K
Tt 2w fafoen &, 1 2w sdfem
ardt Jar & gAT ¥ whv wpr i o
% = fedli Wit § o e am A
R qr TR e e fRaT ) o
7% 19 & 77 AT & ATRA 7 AN
[, zwt 77 ag ofer b fis wzfifr
¥ wrrew 21 B, T o pury wfafafim
1 wrmtfa F g o eefem
wift wdvem 3t ot e # e gerér
Wi w1 oz A1 afrer e oo
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fem wiar ¢ swwl ww 7§ fao
A ¥ 8l wadtfaw sy gy
¥ fag svere darx o fom ooy &
% WH & 17 qrfeeErdT gvwnm wy
BRA ¥z w7 WAl FAET €Tk e
fean, w01 adt awg w0 aw et @
TCHTEHA G TE & ITHT W g vy
T R gAT & 7

Shri D, C. Sharma (Gurdaspur):
May 1 know if ‘the diplomatic code of
conduct to which reference has been
made so often on the floor of this
House js n writlen code of conduct re-
cognised internationally or it is a
code of conduet which depends only
on conventions and, if it depends on
conventions, may 1 know if the dip-
lomatic code of conduct is such as
supersedes our national intcrest or is
meant to serve our nationsl interest?

Shri 5. N. Chaturved| (Firozabad):
In view of the great importance at-
tached to diplomatic propriety even
al the cost of our self-respect, muy T
know how long are we going lo ex-
Puse our representatives in Ching and
Pakistan to insults and indignities and
Bving the world the impression that
whatever une may do to India, India
will not take any action beyond lodg-
ing protesis?

The Minister of Exiernal Affairs
(Shri Swaran Singh): Mr, Deputy-
Speaker, Sir, [ fully appreciate the
depth of feclings which the hon. lady
Member has shown on this issue, |
am completely one with her in so far
as sentiments of Indian people, senti-
ments of Parliament, sentiments of
hon. Members of this House, in rela-
tion to China are concerned. We can-
not express too strongly our sense of
indignation and our sense of disap-
poinimént at the aggressive manner
in which the Chinese have been be-
having particularjy at the time of the
Indu-FPakistan conflict. The highly
provocative note, couched in very in-
sulling langusge, that was given to us
at that time was something which is
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not normally heard of in diplomatic
exchange of notes cven though there
may be strained relations or bad re-
lations between countries. The feel-
ings of indignation and unhappiness
on this score are fully understood by
Government and [ would like o as-
sure Shrimati Tarkeshwari Sinha and
other hon, Members that we are fully
conscious of the strong feelings that
are held, quite rightly, by our people
on vur relationship with China.

Having said that, so far as the pre-
scnt incident is concerned, 1 would
like to give some factual information.
In the first place, I would like to in-
form the hon. House that we have
made a distinction between the recep-
tion ¢r function organised by Chinese
Ambassadors in other capitals from
the reception or function that might
be organised by the Chinese Govern-
ment in Peking.

Our instructions to our Heads of
Missions and diplomats in other Capi-
tals are clear that they should not and
need not attend the functions that
arc organized by Chinese Ambassadors
in other Capitals, However, about tke
functions that are being held in China.
we have said that our Heads of Mis-
sions—our C.D.A. or Ambassador who-
ever he might be—should normally
attend such functions.

1 would like to clarify one point. 1
am giving only factual information
which, T think, the honourable House
would like to know. It has been
wrongly suggested by the lady mem-
ber and nlso by certain other mem-
bers on an earlier occasion that our
Charge d'affaires had objected and
had suggested that he might not be
asked to at'cnd these functions. That
is not correct. Any diplomat func-
tioning in any Capita]l would normal-
ly like to have as many contacts as
possible. It is in the national inter-
est that our Heads of Missions in any
Capital should remain in touch with
as many diplomats and as many other
people in those Capitals, as possible.
That is the normal function of a dip-
lomat and I would strongly urge that
we should not be influenced too much
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by our deteriorating bilateral rela-
tions. We should not create an atmos-
phere in which our diplomatic repre-
sentatlives may find themselves com-
pletely cut off from the life there and
to forego occasions when they can
meet not only Chinesc representatives
butl also other diplomatic representa-
tives from other countries. [ would
like to assure the hon. members thal
there is no particular attraction in
these diplomatic functions and let us
not have this impression that the dip-
lomals are anxious or are keen Lo
attend these functions; if anything, it
is a very boring affair. 1 agree with
Mrs. Tarkeshiwari Sinha when she
said that there was nothing particular-
ly attractive about these receptlions.
So there is a point to be borne in
mind that it is a duty that is perform-
ed and certainly it is not a pleasure to
attend many of these functions where
a large number of people come; it is
not particularly pleasing (o partici-
pate in these functions.

As pointed out by the Prime Min-
ister when he intervened while reply-
ing to some of the questions when the
main question came up before the
House, our normal practicc has been
that our Charge d'affaires in Peking
should attend those functions which
are organized by that Government and
there was no suggestion either by him
or by any one else that he finds any
particular difficulty in attending thesc
functions.

1 would place another aspect before
the House. That is, it is more honour-
able to attend and then to register o
strong protest in the presence of o
gallaxy of Chinese leaders. 1 claim
that it is definitely more in favour of
advancing our prestige and it shows
greater courage on our part if our re-
presentative attends the function and
as soon as anything is said which is
derogatory to India's honour or dig-
nity, he adopts a dignified course of
staging a walk-out; by that visible
means he registers a more effective
protest which is noticed more both
by the Chinese leaders and hy everY
one else—maybe, all over the world.
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Su, I maintain that it is easy to be
away from the meetings or from the
receplion or from a banguet, but it
requires greater courage to be present
there. This might itsellf have some
effect upon others, and at the point
when anything is said which is incon-
sistent with India's honour or dignity,
that person gets up and registers a
protest by walking out from that
place. That to my mind is really
more courageous and it registers a
greater impact and effect upon the
minds of not only the Chinese leaders
but others.

In this particular case, on the 30th
September, as soon as the Chinese
Premier was making reference to the
s called “Irdian aggression” on Pakis-
fan and to the right of “se'f-determi=-
nation for the people of Kashmir," our
Charge d'Affaires upheld the honour
and upheld the dignily of our coun-
iry by registering a protest by walk-
ing out of that banquet in the pre-
sence of a large number of the top-
most Chinese leaders. I think that
there could not be a more vivid and
more honourable and maore effective
way of registering our protest, and
we should be really proud of the very
dignified behaviour of the members of
our Mission who notwithstanding a
greal measure of awkwardness tl.a'
is entailed in staging a walk-out did
have the courage and the guts to
stage such a walk-out.

Shri Bade: Pleading the worst case
in the best way.

Shri Swaran Siagh: 1 am grateful
to the hon. Member that at any rate
the way of dealing with it appeals to
him, and if he is a little more respon-
sive he will certainly find that the way
the affain are being conducted s
really not :omething about which the
House or the country should have any
regrets,

Our relationshlp with China is what
all of us know, and we have to func-
tion in the various fields and in the
varinua international forums; it will
not be in our national interest %o run
awuay from the points of contact or
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the points of confrontation: we shall
have to meet the Chinese in the inter-
national field and in the diplomatic
field and even where pur soldiers are
facing the Chinese soldicrs. This is
a type of confrontation not of our
seeking but forced on us, and in this
whole atmosphere, we have to safe-
guard our honour and dignity and
hold fast 1o our position and to pul
up resistance rather than run away

* from resistance.

So. 1 would urge that we should
view this problem in the true perspec-
tive and show!d not be carried away
too much by emotion,

The question then asked was whe-
ther it was in our national interest to
do so. I have given very careful con-
sideration and for & variety of reasons,
including those which I have mention-
ed just a little while agn, the mnst
important one being the opportunity
to establish contacts, I feel that it is
in our national intcrest o do su; the
opportunity of estublishing contacts
is to our nafional interests also, our
registralion of a protest by a dignified
walk-out is definitely in our interecst
and enhances our prestige and we
should nol have any other view in this

respect.

Then, mention has been made aboul
some other important leaders not al-
tending receptions. Thix iz not un-
common in several receptions, Even
at the last UN General Assembly, I
myself did nol attend a large number
of receptions, particularly the ones
held by those in regard to whom I
thought that their attitude was parti-
san and not objective; 1 did not have
any hesitation in attending those func-
tions which were organised in other
capitals by the Ambassadors or by
the Ministers in those countries. Bul
we should try to make a clear dis-
tinction between receptions by other
diplomats or Ministers in capitals
other than the Governmen! headquar-
ters to which the diplomat from India
_is meeredited.  Otherwise he will find
himself in almost complete isolation
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and will have no opportunities of
meeting others.

It was mentioned by Shrimati Tar-
keshwari Sinha that the Chinese
would not be paying attention and he
would be completely alone and forlorn.
That is not correct. These are func-
tions where representatives from all
the countries accredited there are In-
vited in large numbers and there are
large numbers of opportunities which
I would like to say are not as frequent
as in a society like ours. If there are
some opportunitics of contacts, we
should make use of them.

Shrimati Tarkeshwari Slnha: What
I said was that they were disowned
by the hosts,

Shri Swaran Singh: If they were
disowned, they would not have been
invited. The fact that they are inwvit-
ed shows that they are not disowned.

Shri Madhu Limaye asked whether
we are proposing to break off diplo-
matic relations with China. That is
a maliler about which I have said more
than once that that is not our inten-
tion. His second question was whe-
ther it is our intention to meet aggres-
sion by China and whether we are
determined to defend our indepen-
dence and territorial integrity. [ need
hardly repest what has been stated
here on the floor of the House in very
categorical terms both by the Prime
Minister and by the Defence Minister,
and there was no necessity to put such
a question, Tt is the normal function,
normal responsibility, a responsibility
which Government knows is squarely
theirs, and they have to carry that
responsibility of defending the terri-
torial integrity of our country.

Shri D. C. Sharma put three ques-
fions. He asked whether there is any
written code of conduct. There is no
such written code of conduct. This
is all based on the normal conven-
tions, and il depends upon the assess-
ment that each country makes keep-
ing in view its own national interest.
Our national interest is our foremost
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consideration and we should not do
anything merely as a sort of com-
pliance with some code if it does not
fit in with our own national interest.
That we should always keep in mind.
But in this particular case, our natlo=
na| interest does nol in any way come
in conflict with the international con-
vention on this issue.

Shri Chaturvedi asked how long is
it our intention to expose our dipla-
mats to these insults. There is no
question of exposing our diplomats to
insults; it is the function of diplomats
representing any country to face both
pleasant situations and also unplea-
sanl ones. Really, the capacity re-
quired of a diplomat to face an un-
pleasant situation and to function
effectively in an atmosphere where
there is not great understanding of
his case is even of a higher order, and
requires a betler judgment—his capa-
city to take the right decision at the
right moment, when he does not
know what is going to happen, what
is going to be the type of speech that
15 going to be delivered. For him to
react according to the situation calls
for a high degree of acumen, courage
and experience. And I am verv glad
to say that our present Charge
d'Affaires in Ching has carried this
responsibility with great credit, and
we are proud of his functioning therec.
It is wrong to suggest that he has
said that he is facing a great difficulty
and thercfore, he should be saved this
inconvenience of attending these fune-
tions. T do not know wherefrom hon.
Members have carried that impression.
He is one of our very experienced and
very suave diplomats: at the same
time, he is a very delermined diplo-
mat; he is functioning there in such
a manner as to keep Tndia's honour
and dignity high. He has discharged
his duties well.
17°35 hrs.

The Lok Sahha then adjowrned till
Eleven of the Clock om Tuesdany, Nov-
emhber 30, 1965/Agrahapana 9. 1887
(Saka).
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